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}. Obituary References -

The Speaker made 1eferences to the passing away of Dr. K. G.
Adiyodi and Shri Dalbir Singh, sitting members of Lok Sabha;
Shri Amjad Ali, 2 member of First ana Second Lok Sabha; Lr.
Pashupati Mandal, a member of First to Fourth Lok Sabha; Shri
Ramsahai Pandey. a membber of Third and Fifth Lok Sabha;
Shri M. Gopalaswami Thenkondar, a thember of Third Lok
Sabha; Dr. Vasant Kumar Pandit, a member of Sixth and
Seventh Lok Sabha; Shri Khushiram Sharma, a member of First
Lok Sabha; Shri Ajit Singh, a member of First and Second Lok
Sabha and Shri Atam Das, a member of Fourth Lok Sabha.

Thereafter. Members stood in silence for a short while as a
mark of respect to the deceased.

2. Starred Questions

Starred Questions Nos. 1, 2, 4, 5 and 7 were orally answered.
Replies to the remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 1—4, 6—15, 17—72,
74—106, 108—-113, 115-116, 118—143 and 145—172 were
laid on the Table.



4. Papers Laid on the Table
‘Tne following papers were laid on the Table:— A

(1) A copy each of the foilowing Ordinances (Hindi and
JEngusn versivns) unaer arucle 1z3(2) (@) or tne Consutution: —

(1) The Constitution (Scneauled [ribes) Order (Amend-
ment) Urainaace, 1¥87 (No. 5 or 1Y47) promu.gaied
by “he Presigent on tne i¥tn Sepiember, 1¥57.

(ii) ‘'he Finance (Amendment) Orcinance, 1987 (No. 6
of 188/) promuigaied by the Fresident on tne 18th
September, 1v87.

(1ii) The Representation of the People (Amendment)
Ordmance, 19587 (iNo. 7 of 1987) promuigaied by the
Presigent on tne z2nd Sepiember, 1987.

(iv) The Auroville (Emergency Provisions) Amendment
vrdinance, 190/ (INO. § of 1Y87) promulgated by the
President on tne z8th Uctober, 1ud7.

(2) A copy of the Central Excise (Fifth Amendment)
Rules, 1987 (tlindi and Engush versions) pubiisned in
Nouancation INo. G.S.K. (0¥(E) in Gazette of india
dated tne 1ltn September, 198/ under sub-section (2)
\ifgds:cuon 38 of tne Lentral Kxcises and Salt Act,

(3) A copy of the Income-tax (Seventh Amendment)
Rules, 1987 (Hindi and English versions) publisned in
Notincation No. S.0. 894(E) in Gazette of India dated
the 8th Octuber, 1987 under section 296 of the
Income-tax Act, 19861.

(4) A copy each of the following Notifications (Hindi
and Eng.ish versions) under section 159 of the Cus-
toms Act, 1962:— '

(i) G.S.R. 725(E) publisheq in Gazette of India dated
the 21st August, 1987 together with an explanatory
memorandum making certain amendments to
Notification No. 151/82-Customs dated the 14th May,
1982 so as t0 exempt the imported goods from so
much of the basic duty of customs and auxiliary
duty of customs as is leviable on the handling
charges incurred at the Inland Container Depot.
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(1)

G.S.R. 729(E) published in Gazette of India dated
the 25th August 1987 together with an explanatory
memorandum making certain amendments

Notification No. 154|86-Customs dated the lst
March, 1986 so as to remove certain ambiguity in
the rates indicated therein and also deletes one of
the machines from the scope of concessional rate of
duty so as to provide protection to the indigenous

industry.

(lii) G.S.R. 745(E) published in Gazette of India dated

the 2nd September, 1987 together with an ex-
planatory memorandum regarding exemption to
video cassettes and video tapes recorded with Uni-
versity or Higher or Advanced Technical. Edu-
cational Programme imvorted by University or re-
search institution from the whole of the basic and
additional duties of customs leviable thereon.

(iv) G.S.R. 746(E) published in Gazette of India dated

)

the 2nd September, 1987 together with an expla-
natorv memorandum regardng exemvption to video
cassettes and video tapes recorded with University
or Higher or Advanced Technical Educational Pro-
gramme imnorted by reeesrch students from the
whole of the basic and additional dutles of customs

leviable thereon,

G.S.R. 747(E) publ'shed in Gazette of India dated

the 2nd Sentember, 1987 together with an exvla-

natorv memorandum regarding exemntion to goods

covered bv Notifiration Nos. 303/87-Customs and

304187-Customs dated the 2nd Sentember, 1987 from

g;e whole of the auxiliary duty of customs leviable
ereon.

(vi) G.S.R. 748(E) vublished in Gazette of India dated

the 3rd Sevtember, 1987 tocether with an exvla-
natory memorandum seeking to exemvot goods
covered bv Notifiration No. 262I86-Customs dated
the 24th April. 1988 from the whole of the auxi-
liary duty of customs leviable thereon.

(vii) G.S.R. 75R(E) publichad in Glazette of India dated

the 8th Sentemhber. 1987 tnoether with an exvla-
natorv memorandim seeking to increase the
effective basic customs duty on pentaerythritol from.
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Q
80percentglusRu?eesspertho 80 per ..nt
plus Rupees 21 per Kg with a view to protect in-
digenous industry.

(viii) G.S.R. 760(E) published in Gazette of India
dated the 9th September, 1987 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 11 toms dated the
17th February, 1986 so as to include therein
“Message Re-transmission System-Madras  of
Videsh Sanchar Nigam Limited” as a “Project”
under heading 98.01 of the Customs Tariff Act, 1975
for the purpose of classification of all goods im-
ported for the above project under the said Tarift
item.

(ix) G.S.R. 774E) published in Gazette of India dated
the 14th September, 1987 together with an expla-
natory memorandum making certain amendments to
Notification No. 186/87-Customs dated . the 28th
April, 1887 go as to omit proviso from the said
notification which prescribes a concessional rate of
basic customs duty of 60 per cent on specified com-
puter peripherals so as to dispense with the require-
ment of furnishing a cert‘ficate that goods are of a
kind and tvpe not manufactured in India.

(x) G.S.R. 783(E) published in Gazette of India dated
the 15th September. 1987 tnoether with an ex-
planatory memorandum making certain amend-

“ments to Notification No. 88-Customs dated the
1st March, 1987 so as to prescribe a basic customs
duty of 30 per cemt om polystyrene, Ruvees 4,000
per tonne on paste and battery grade PVC resins,
Rupees 2,000 per tonne on suspension grade PVC
resins and Rupees 3,000 per tonne on LDPE.

(xi) G.S.R. T84(E) published in Gazette of India dated
the 15th September, 1987 togethear with an expla-
" natory memorandum making certain amendments
to Notification No. 227|76-Customs dated the 22nd
August, 1976 so ag to prescribe a uniform basic
customs duty of 20 per cent ad valorem in respect
of polypropylene and copolymers of polypropy-
lene and basic customs duty of 30 per cent in res-

pect of HDPE.

4
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(xii) G.S.R. 785(E) published in Gazette of India
dated the 15th September, 1987 together with an
explanatory memorandum making certain amend-
ments to Notification Nos. 206537-Customs and
208|87-Customg dated the 12th May, 1987 so as to
raise the auxiliary duty of customs in respect of
PVC resins from nil to 25 per cent and lower the
auxiliary duty of customs in respect of polysty-
rene from 40 per cent to 25 per cent.

(xiii) G.S.R. 797(E) published in Gazette of India
dated the 17th September, 1987 together with an
explanatory memorandum making certain amend-
ments to Notification Nos. 6/84-Customs dated the
10th January, 1984 and 210|84-Customs dated the
1st August, 1984 so as to provide that the customs
duty concessions would be available to components
covered by a list approved by the Competent au-
thority in the Director General of Technical Deve-
lopment and such list need not be approved by
Ministry of Industry.

(xiv) G.S.R. 798(E) published in Gazette of India
dated the 17th September, 1987 together with an
explanatory memorandum making certain amend-
ments to Notification No. 188|87-Customs dated
the 29th April, 1987 (which prescribes concessional
rate of customs duty for specified electronic com-
ponents) so as to include four other types of
memory IC's and delete reference to maximum
access time (technical specification).

(xv) G.S.R. 800(E) and 801(E) published in Gazette
of India dated the 17th September, 1987 together
with an explanatory memorandum regarding
exemption to specified machinery required for
technological upgradation of selected capital goods
industry from the basic customs duty in excess of
36 per cent ad-valorem and the whole of the addi-
tional and auxiliary duties of customs leviable

thereon.

(xvi) G.S.R. 806(E) published in Gazette of India
dated the 19th September, 1987 together with an
explanatory memorandum seeking to increase the
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auxiliary duty of customs wherever leviable by
five percentage points except in the case of crude
petro'eum.

(xvii) S.O. 865(E) published in Gazette of India dated
the 28th September, 1987 together with an expla-
natory memorandum regarding revised rates of
exchange for conversion of certain foreign curren-
cies into Indian currency or vice-versa.

(5) A copy each of the following Notifications (Hindi
and English versions) issued under the Central Ex-
cise Rules, 1944:—

(i) GSR. T27(E) published in Gazette of India
dated the 21st August, 1987 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 64|86-CE dated the 10th
February, 1986 so as to completely exempt from
payment of excise duty, parts of specified power
driven pumps primarily designed for handling
water when such parts are used in the manufacture
of such power driven pumps.

(ii) G.S.R. 733(E) published in Gazette of India dated
the 27th August, 1987 together with an explana-
tory memorandum regarding exemption to for-
gings and forged products from the whole of the
duty of excise leviable thereon.

(iii) G.S.R. 734(E) published in Gazette of India cated
the 27th August, 1987 together with an explana-
tory memorandum extending the validity of Noti-
fication No. 190|87-CE dated the 4th August, 1987
upto 1st October, 1987.

(iv) G.S.R. 736 (E) published in Gazette of India dated
the 28th August, 1987 together with an explana-
tory memorandum regarding exemption to speci-
fied goods manufactured by factories belonging
to Central Government for use by any Depart-
ment of the Central Government from the whole of
the duty of excise leviable thereon.

(v) G.S.R. 7137(E) published in Gazette of India dated
the 28th August, 1987 together with an explanatory
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memorandum regarding exemption to specified
gooas manutactured by a vulage industry and
markeled by or with the assisiance of Khadi and
Viuage Industr.es Commission, from the whole of
the auty of excise leviable thereon,

(vi) G.S.R. 738(E) published in Gazette of India dated

(vii)

the 28th August, 1987 together with an ex-
pianatory memorandum regarding exemption to
ail goods manutfactured n a prison trom the
whole ot the duty of excise leviable thereon.

G.S.R. 749 (E) published in Gazette of India dated
the 3rd September, 1987 together with an explana-
tory memorandum making certain amendments to
Notification No. 172|87-CE dated the 18th June,
1987 so as to exempt from excise duty finishing
agents, dye-carriers to accelerate the dyeing or
fixing of dye-stuffs and other products and prepara-
tiong of a kind used in the textde industry when
used within the factory of production’ for the
manufacture of textiles and textile articles.

(viii) G.S.R. 750(E) published in Gazette of India

dated the 3rd September. 1987 together w.th an
explanatory memorandum regaruing exemption
to printing frames when used within the factory
of production for printing of textile fabrics, from
the whole of the duty of excise leviable thereon.

(ix) G.S.R. 764(E) to 766 (E) published in Gazette of

India dated the 9th Septemoer, 1987 together with
an explanatory memorandum seeking to withdraw
the benefit under the MODVAT scheme and the
related benefits in respect of aerated waters (soda

11.191517 soft drinks) with effect from 1st October,

(x) G.S.R. 767(E) published in Gazette of India dated

the 9th September, 1987 together with an explana-
tory memorandum regarding exemption to cigaret-
tes supplied as stores for consumption on board
a ship of the Indian Navy from both basic excise
duty and additional excise duty in lieu of sales
tax subject to observance of certain procedures.
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(xi) G.S.R. 786(E) published in Gazette of India dated
the 15th September, 1987 together with an expla-
natory memorandum making certain amendments
to Notification No. 132|86-CE dated the lst March,
1986 so as to prescribe a uniform excise duty of 30
per cent ad valorem in respect of polypropyiene
and copelymers of polypropylene.

"(6) A copy of the Research and Development Cess
Rules, 1987 (Hindi and English versions) published
in Notification No. G.S.R. 836 (E) in Gazette of India
dated the 5th October, 1987 under sub-section (3) of
section 10 of the Research and Development Cess

Act, 1986.

(1) A copy of Notification No. S.0. 879(E) (Hindi and
English versions) published in Gazette of India dated
the 5th October, 1987 appointing the 1st December,
1987 as the date on which the Research and Deve-
lopment Cess Act, 1986 shall come into force, issued
under sub-section (3) of section 1 of the said act.

(8) A copy of Notification No. S.0. 880(E) (Hindi and
English versions) published in Gazette of India
dated the 5th October, 1987 specifying five per cent
as the rate of Cess payable on all payments made
towards the import of technology issued under gub-
section (1) of section 3 of the Research and e-
lopment Cess Act, 1986.

(9) A copy of Notification No. S.0. 881(E) (Hind; and
English versions) published in Gazette of India
dated the 5th October, 1987 forming a fund called the
Venture Capital Fund with effect from 1st Decem-
ber, 1987, issued under sub-section (1) of gection 5
of the Research and Development Cess Act, 1986.

JS. Announcement by the Speaker

The Speaker informed the House of a notice received on 20th
October, 1987 from the Assistant Registrar of the Supreme Court
of India regarding his appearance before the Court on the 8th
November, 1987 in connection with transfer Petition (Civil) No.
461 of 1987 and Civil Miscellaneous Petition No. 20825 of 1987.
The said Transfer Petition sought to transfer the Civil Writ No.
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0-of '1987 ‘filed ‘by Sarwashri Ram Dhan and Malik,

s, against Union of 'India, Speaker, L6k Sabha and Chair-
.man, Rajya.Sebha: challengmg the validity and constitutionality
of the Constitution (Fifty second Amendment) Act, 1885 from
the ‘High Court of Delhi-to the Supreme Court of India.

The Speaker observed that as per establisited practice and
convention, he had decided not to respond. to .the notiee and had
'&aased on the relevant papers.to the Minister of State in (the
inistry of Law & Justiee for taking such action as he.might
deem fit to apprise the Supreme.Court of the-.correct:constitu-
tional position and well established conventions of the House.

\/8 Mctnon rogutding Report .of the Joint Committee—Extension

Shn B. Shankaranand moved the following motion:—

“That this House do extend .upto the.last day of the first
week of the Budget Session, 1988, the time for pre-
sentation of the repart of the Joint Commiittee to
enquire into Bofors Contract.”

The following members took part in the debate:—.

Shri K. P. Unnikrishnan

Shri C. Madhav ‘Reddy

Prof. Madhu Dandavate

Shri Indrajit Gupta

"Shri Amal Datta

Shri Dinesh Goswami

Shri Bhagwat Jha Azad

.-.Shri B. Shankaranand replied to the debate.

On the motion the House divided: Ayes *177; Noes *4l.

The motion was adopted.

7. Matters Under Rule 377

v (1) Shri Braja Mohan Mohanty raised a.matter rding

cf to provide more time for Oriya Programmes mr;&;a
Radio by origmating certain programmes.from Cuttask and
Sambalpur

I

‘SubJect to correction



~(2) Dr. G. S. Rajhans raised a matter regarding need g
~check devastation by floods in North Bihar. s

(Lok Sabha adjourned ‘at 1P.M. and re-assembled at 2.07 P.M.)

A3) Shri Shantaram Naik raised a matter regarding need to
convert metre-gauge railway line from Londa to Vasco-da-Gama
into broad gauge.

~/(4) Shri Raj Kumar Rai raised a matter regarding need to
appoint a Committee of Members of Parliament to enquire into

e reasons for disregarding the Judgement of Supreme Court
for rmeducing the prices of drugs.

(5) Dr. Chander Shekhar Tripathi raised a matter regarding
need to appoint a Committee of Members of Parliament to look
into the question of decontrol of prices of certain iron based
formulations used to prevent nutritional anaemia.

/ (6) Shri Sriballav Panigrahi raised a matter regarding need
to establish a Kendriya Vidyalaya at Jharsuguda (Orissa).

‘/(7) Shri Suresh Kurup raised a matter regarding need to
instal an electronic Telephone Exchange at Ettumanoor in
Kattayam district (Kerala).

\/(8) Shri V. Sobhanadreeswara Rao raised a matter regarding
desirability of not giving effect to the decision to import cotton
and viscose staple fibre in view of good crop in the country,

/8. Statutory Resolution
Shri Buta Singh moved the following Resolution.—

“That this House approves the continuance in force of the
Proclamation dated the 11th May, 1987 in respect of
Punjab, issued under article 356 of the Constitution
by the President, for a further period of six months
with effect from the 11th November, 1987.”

The following members took part in the debate:—
(1) Shri C. Madhav Reddy
(2) Shri R. L. Bhatia
(3) Shri Basudeb Acharia
" (4) Maj. Gen. R. S. Sparrow
(5) Prof. Madhu Dandavate (Speech unfinished)

The discussion was not concluded.
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‘ 9. Private Members’ Bills—Introduced

v (1) The Constitution (Amendment) Bill, 1887 (Amendment
of article 54) by Shri V. S. Krishna Iyer.

v (2) The Passports (Amendment) Bill, 1987 (Amenrdment of
sectzon 10) by Shri Syed Shahabuddin.

v~ (3) The Forest (Conservation) Amendment Bill, 1987

(Amendment of section 2 etc.) by Shri V. Sobhanadreeswara
Rao.

\/(4) The Tobacco Board (Amendment) Bill, 1987 (Amend—
ment of section 8, etc.) by Shri V, Sobhanadrqeswara Rao.

10. Private Member’s Bill—Under consideration

THE CONSTITUTION (AMENDMENT) BILL, 1985 (Am-
endment of article 244 etc.) by Shri Piyus Tiraky.

Further discussion on the motion for consideration of the Bill
moved on 28th August, 1987, continued.

The following members took part in the debate:—

(1) Dr. G. S. Rajhans

(2) Shri Baju Ban Riyan

(3) Shri Somnath Rath

(4) Shri Shantaram Naik

(5) Shri Syed Shahabuddin

(6) Shri Sriballav Panigrahi

(7) Shri Vijay N. Patil

(8) Shri Ramashray Prasad Singh
(9) Shri Mankuram Sodi
(10) Shri Harihar Soren

(11) Shri Samar Brahma Choudhury

The discussion was not concluded.
6 P.M.

(Lok Sabha adjourned till 11 A.M. on M
November, 1987) onday, the  9th

SUBHASH C. KASHYAP,
Secretary-General
11
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1. Starred Questions

Starred Questions Nos. 21—23, 27, 30 and 31 were orally
answered. Starred Question No. 29 was pos?oned to 16
November, 1987. Replies to Starred Questions Nos. 24, 26, 28
and 32—40 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 173—288 and 290—403
were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Employment Exchanges (Compulsory
Notification of Vacancies) Amendment Rules, 1987
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 634 in Gazette of India dated the
15th August, 1987 under sub-section (3) of section
10 of the Employment Exchanges (Compulsory No-
tification of Vacancies) Act, 1959.

(2) A copy of the Employees’ Provident Funds (Serond
Amendment) Scheme, 1987 (Hindi and English ver-
sions) published in Notification No. G.S.R. 687 in
Gazette of India dated the 5th September, 1987
under sub-section (2) of section 7 of the Employees
Provident Funds and Miscellaneous Provisions Act,
1952.
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(3) A copy of the Contract Labour (Regulation and
Abolition) Central (Amendment) Rules, 1987
(Hindi and En%_(lish vers.ons) published in Notifica-
tion No. G.S.R. 657 in Gazette of India dated the
22nd August, 1987 under sub-section (3) of sec-
tion 35 of the Contract Labour (Regulation and
Abolition) Act, 1970.

(4) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Council for Advancement of
Rural Technnlogy, New Delhi, for the year 1985-86

- along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Council
for Advancement of Rural Technology, New Delhi,
for the year 1985-86.

(5) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(4) above,

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the People’s Action for Develop-
ment (India), New Delhi, for the year 1985-86
along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the People’s
Action for Development (India), New Delhi, for
the year 1885-86.

(7) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(6) above.

(8) A copy of the Coconut Development Board Recruit-
ment (Amendment) Regulations, 1987 (Hindi and
English versions) published in Notification No.
G.S.R. 568 in Gazette of India dated the 25th July,
1687 under section 21 of the Coconat Development
Board Act, 1979. o
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4. Assent to Bills

(i) SECRETARY-GENERAL laid on the Table the follow-
ing eight Bills passed by the Houses of Parliament during the

last session and assented to:—

(1) The Punjab State Legislature (Delegation of Powers)
Bill, 1987.

(2) The Atomic Energy (Amendment) Bill, 1987.

(3) The All India Institute of Medical Sciences aﬁd the
Post Graduate Institute of Medical Education and
Research, Chandigarh (Amendment) Bill, 1987.

(4) The Representation of the People (Amendment)
Bill, 1987.

(5) The Punjab Appropriation Bill, 1987.
(6) The Appropriation (No. 4) Bill, 1987.
(7) The Navy (Amendment) Bill, 1987.
(8) The Expenditure—Tax Bill, 1987.

(ii) SECRETARY-GENERAL also laid on the Table capies,
duly authenticated by the Secretary-General of Rajya Sabha,
of the following ten Bills gassed by the Houses of Parliament
during the last session and assented to:—

(1) The Conservation of Forgign Exchange and Preven-
tion of Smuggling Activities (Amendment) Bill, 1987.

(2) The Essential Commodities (Special Provisions)
Continuance Bill, 1987.

3) '11‘91%?7 Cine Workers Welfare Fund (Amendment) Bill,

(4) The National Security (Amendment) Bill, 1987

~ (5) The Terrorist and Disruptive Activities (Preven-
tion) Bill, 1987. 1

(6) The Brentford Electric (India) Limited (Acquisition
and Transfer of Undertakings) Bill, 1987.
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. (7) The National Dairy Development Board Bill, 1987.
8) 'II;hBE, Constitution (Fifty-Seventh Amendment) Bill.

(9) The Representation of the People (Second Amend-
ment) Bill, 1987.

(10) The Legal Services Authorities Bill, 1987.

5. Statements by Ministers

/(1) The Minister of State in the Ministry of Home Affairs
made a statement regarding grant of Samman Pension to 97
eminent freedom fighters with effect from 2nd October, 1987
and also laid on the Table a list showing their names.

\/‘(2) The Minister of State for Railways made a statement

regarding the accident to 122 Up New Delhi Madras, Tamil
Nadu Express on 7 November, 1987,

\/6. Government Bill—Introduced

THE AUROVILLE (EMERGENCY PROVISIONS)
AMENDMENT BILL, 1987

7. Statement regarding Ordinance—Laid on the Table

An explanatory statement (Hindi and English  versions)
%Ei;lg reasons for imrnediate legislation by the Auroville

ergency Provisions) Amendment Ordinance, 1987, was laid
on the Table.

8. Matter Under Rule 377

\./(1) Shri Dal Chander Jain raised a matter regarding need
to clear the réquest sent by the Madhya Pradesh Gove}'nment
for conversion of Kalda Tribal Sub-Plan into Micro Project for
quick economic progress of Tribals.

SA2) Smt. Jayanti Patnaik raised a matter regarding need for
early completion of deplastering work of Jagannath Teraple to
save it from further deterioration.

*Made at 2.05 P.M.



./({) Shri Harish Rawat raised a matter regarding need for
early payment of D.A. instalment to Central Government emp-
loyees.

V(4) Smt. Basavarajeshwari raised a matter regarding need
to declare Bangalore city as a national city.

5) Shri A. J. V. B. Maheswara Rao raised a matter regard-
iﬁf( m)aed for early installation of a T.V. Relay Centre at Amala-
puram in Andhra Pradesh. X

AB) Shri Ram Bahadur Singh raised a matter regarding need
to excavate the places of archagological importance in Bihar
particularly Manjhi, Chirand and Chechar.

(7) Shri H. N. Nanje Gowda raised a matter regarding need
for close monitoring by the union government so as to ensure
proper distribution of drought relief assistance in Karnataka.

\A8) Shri Chintamani Jena raised a matter regarding need
to send experts to conduct research on the disease damaging
the betel leaf crop in Balasore district of Orissa.

/9. Statutory Resolution

Further discussion on the following Resolution moved by
Shri Buta Singh on the 6th November, 1987, was resumed:—

“That this House approves the continuance in force of the
Proclamation dated the 11th May, 1987 in respect of
Punjab, issued under article 356 of the Constitution
by the President, for a further period of six months
with effect from the 11th November, 1987.”

The following members took part in the debate:—
(1) Prof. Madhu Dandavate
(2) Ch. Sunder Singh

(Lok Sabha adjourned at 1 P.M. and re-assembled at
2.05 P.M.)

(3) Shri Indrajit Gupta

(4) Shri Shyam Lal Yadav
(5) Shri Dinesh Goswamy
(6) Shri Zainul Basher
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(7) Shri Charanjit Singh Walia

(8) Shri Balwant Singh Ramoowalia
(9) Shri Mewa Singh Gill

(10) Smt. D. K. Bhandari

(11) Dr. Datta Samant

. Shri Buta Singh replied to the debate.
The Resolution was adopted.

J*10. Statement by Prime Minister
The Prime Minister made a statement regarding the situation
11. Goverament Bill-Under Consideration

\/TH.E AIR (PREVENTION AND CONTROL OF POLLUTION)
AMENDMENT BILL, 1887

- The motion for consideration of the Bill was moved by
Shri Bhajan Lal.

The following members took part in the debate:—
(1) Shri Ram Bahadur Singh
(2) Dr. G. S. Rajhans (Speech unfinished)
The discussion was not concluded,

12. Report of Business Advisory Committee

Smt. Sheila Dikshit presented the Forty-second Report of the
Business Advisory Committee.

6 P.M.

(Iok Sabha adjourned till 11 A.M. on Tuesday, the 10th
November, 1987)

SUBHASH C. KASHYAP,
Secretary-General.

**Made at 4.12 P.M.

6
MGIPMRND—1624 LS—LS I—9-11-87—800.



LOK SABHA

BULLETIN—PART I
LBrief Record of Proceedings]

Tuesday, November 10, 1987/Kartika 19, 1909 (Saka)

No. 284
11 AM.

1. Starred Questions
Starred Questions Nos. 41-43, 46 and 47 were orally answered.

Replies to Starred Questions Nos. 44, 45, 48-50, 52-55 and 57-60
were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 404-636 were laid on
the Table.

3. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956: —

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Andrew Yule and
. Company Limited, Calcutta, for the year 1985-86.

(ii) Annual Report of the Andrew Yule and Company
Limited, Calcutta, for the year 1985-86 along with
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(b) (i) Review by the Government on the working of
the Bharat Brakes and Valves Limited, Calcutta.
for the year 1985-86.

1
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(ii) Annual Report of the Bharat Brakes and Valves

Limited, Calcutta, for the year 1985-86 along with

Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.

(c) (i) Review by the Government on the working of
the Burn Standard Company Limited, Calcutta, for
the year 1985-86.

(ii) Annual Keport of the Burn Standard Company
Limited, Calcutta, for the year 1985-86 along with

Audited Accounts and the comments of the Com-
troller and Auditor General thereon.

(2) Three statements (Hindi and English versions) show-
ing reasons for delay in laying tne papers mentioned
at (1) above.

(3) A copy each of the following Notifications (Hindi and

Enghsh versions) under sub-section (4) of sec-

, tion. 83 of the Standards of Weights and Measures
Act, 1976:—

(i) The Standards of Weights and Measures (General)
Rules, 1987 published in Notification No. G.S.R. 619
(E) in Gazette of India dated the 1st July, 1987.

(ii) The Standards of Weights and Measureg (Pack-
aged Commodities) Amendment Rules, 1987 publish-
ed in Notification No. G.S.R. 730(E) in Gazette of
India dated the 25th August, 1987.

(4) A statement (Hindi and English versions) showing
reasons for delay in laying the notification mentioned
at (i) of item (3) above.

(5) (i) A copy of the Annual Report (Hindi and English
versions) of the Paddy processing Research Centre
(Tamil Nadu) Society, Tiruvarur, for the year 1986-
87 along with Audited Accounts.

(1i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Paddy
Processing Research Centre (Tamil Nadu) Society,
Tiruvarur, for the year 1886-87.
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. (6) A statement (Hindi and English versions) indicating
the result of market loans floated in October, 1987.

(7) A. copy of the Trade and Merchandise Marks (Am-
endment) Rules, 1887 (Hindi and English versions)
ublished in Notification No. S.0. 1689 in Gazette of
_india dated the 4th July, 1087 under section 134 of the
Trade and Merchandise Marks Act, 1858.

(8) A copy of the Petroleum (Amendment) Rules, 1987
(Hindi and English versions) published in Notitica-
tion No. G.S.R. 644(E) in Gazette of India dated the
3rd July, 1987 under sub-section (4) of section 29 of
the Petroleum Act, 1934.

'(9) A copy of the Cost Accounting Records (Chemical
Industries) Rules, 1987 (Hindi and English versions)
published in Notification No. G.S.R. 596 in Gazette
of India dated the 8th August, 1987 under sub-section
(3) of section 642 of the Companies Act, 1956.

(10) A copy of the Khadi and Village Industries Commis-
sion (Amendment) Rules, 1987 (Hindi and English
versions) published in Notification No. G.S.R. 675 (E)
in ‘Gazette of India dated the 27th July, 1987 under

section 28 of the Khadi and Village Industries Com-
taission Act, 1956.

f. Motion regarding forty-second report of the Business Advisory
‘Committee

Shri H. K. L. Bhagat moved the following motion:—

‘“That this House do agree with the Forty-second Report
of the Business Advisory Committee presented to the
House on the 9th November, 1987.”

The motion was adopted.
. Government Bill <Introduced
The Constitution (Scheduled '{‘;é?es) Order (Amendment) Bill,

6. Statement regarding Ordinance—laid on the Table

An explanatory statement (Hindi and English versions)
giving reasons for immediate legislation by the Constitution
(Scheduled Tribes) Order (Amendment) Ordinance, 1987, was
laid on the Table.

3
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7. Matters under Rule 377 il
V( 1) Shri K. Pradhani raised a matter regarding need to assist

the State Government of Orissa financially for tribal develop-
ment projects in Kahipur Block of Koraput.

g, _ -
(2) Shri Anadi Charan Das raised a matter regarding need to
take necessary measures to check the spread of Jharkhand
movement in Ranchi and Chhotanagpur areas of Bihar.

: \/(3) Shri Uma Kant Mishra raised a matter regarding need to
take necessary measures for encouraging study of Sanskrit
language in Punjab.

4) Dr. Chandra Shekhar Tripathi raised a matter regarding
need to take expert advice of botanists while planting trees to
avoid harmful effect of trees.

\A5) Shri Ram Bhagat Paswan raised a matter regarding steps
to control floods in North Bihar to save it from yearly devasta-
tion.

%6) Shri Ramashray Prasad Singh raised a matter regard-
ing need to direct the Bihar State Government to take steps
to rehabilitate the Harijan and backward class people of
Jehanabad Parliamentary Constituency in Bihar who have been
rendered homeless in recent floods.

(7) Shri R. Anna Nambi raised a matter regarding need to
reduce the delay in clearance of out-station cheques by Banks.

\/(8) Shri Banwari Lal Purohit raised a matter regarding need
for immediate Constitut:on of Statutory Development Board
for Vidarbha region of Maharashtra.

8. Government Bill-under Consideration

\/ THE AIR (PREVENTION AND CONTROL OF POLLUTION)
. AMENDMENT BILL, 1987.

Discussion on the motion for consideration of the Bill moved
by Shri Bhajan Lal on thc 9th November, 1987, continued.

The following members took part in the debate:—

(1) Dr. G. S. Rajhans
(2) Shri Vijay N. Patil



\d (3) Shri P. Penchalliah

(4) Shri Somnath Rath (Speech unfinished)

The discussion was not concluded.
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.03 P.M.)

9. Discussion under Rule 193

o Shri Dinesh Goswami raised a discussion on the statement
made by the Prime Minister in the House on the 9th November,
1987 regarding the situation in Sri

The following memkters took part in the debate:—

(1) Shri Dinesh Singh
(2) Shri C. Madhav Reddy
(3) Shri Bhagwat Jha Azad

(4) Shri Suresh Kurup
(5) Shri B. R. Bhagat

(6) Shri Syed Shahabuddin

(7) Shri P. Kolandaivelu

(8) Shri Sharad Dighe -~
(9) Shri P. R. Kumaramangalam \
(10) Shri Indrajit Gupta

(11) Shri R. Jeevarathinam

(12) Prof. Saif-ud-Din Soz (Speech unflnished)

6P M
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 11th
November, 1987)

SUBHASH C. KASHYAP,
Secretary-General,

5
MGIPMRDN—LS I—1656 LS—10-11-87—800.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, November 11, 1987/Kartika 20, 1909 (Saka)

No. 285
11 AM.

1. Oath or Affirmation

Shri Tandel Gopalbhai Kalanbhai elected to Lok Sabha
from Daman & Diu constituency took the Oath in Hindi, signed
the Roll of Members and took his seat in the House.

2. Starred Questions

Starred Questions Nos. 61—66 were orally answered. Rep-
lies to Starred Questions Nos. 68—76 and 78—80 were laid
on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 637—645, 647—712,
714—719, 721—724, 726—732, 734—748, 750—794 and
796—800 were laid on the Table.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Terrorist and Disruptive Activities
(Prevention) Rules, 1987 (Hindi and English ver-
sions) published in Notification No. G.S.R. 843(E)
in Gazette of India dated the 7th October, 1987
under section 29 of the Terrorist and Disruptive
Activities (Prevention) Act, 1987.
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(2) A copy of Notification No. S.0. 768(E) (Hindg}
and English versions) published in Gazette of India
dated the 12th August, 1987 containing Corrigen-
dum to Notification No. S.O. 429(E) dated the
18th July, 1986 under sub-section (4) of section

15 of the Territorial Waters, Continental Shelf,
Exclusive Fconomic Zone and Other Maritime
Zones Act, 1976.

(3) A copy of the Expenditure-tax Rules 1987 (Hindi
and English versions) published in Notification
No. S.0. 939(E) in Gazette of India dated the
26th October, 1987 under sub-section (4) of sec-
tion 31 of the Expenditure-tax Act, 1987.

(4) A copy of the Central Excise (Fifth Amendment)
Rules, 1987 (Hindi and English versions) published
in Notification No. G.S.R. 761(E) in Gazette of
India dated the 9th September, 1987 together with
an explanatory memorandum under sub-section (2)
of9 section 38 of the Central Excises and Salt Act,
1944.

(5) A copy of the Income-tax (Eighth Amendment)
Rules, 1987 (Hindi and English versions) published
in Notification No. S.0. 963(E) in Gazette of India
dated the 29th October, 1987 under section 296
of the Income-tax Act, 1961.

(6) A copy each of the following Notifications (Hindi
and English versions) under section 159 of the
Customns Act, 1962:—

(i) G.S.R. 787(E) and 788(E) published in Gazette
of India dated the 16th September, 1987 together
with an explanatory memorandum regarding
exemption to specified goods when imported for
the purposes of manufacture of DTP vaccines
from the whole of the Basic, additional and
auxiliary duties of customs leviable thereon.

2



(ii) G.SR. 811(E) and 812(E) published in Gazette
of India dated the 22nd Sepwember, 1987 to-
gether with an explanatory memorandum regard-
mg exemption to consumable goods required for
the purpose of research when imported into India
by any Research Institutions registered with the
Department of Scientific and Industrial Research
(Do1R) or by any University from the whole of
the basic, additional and auxiliary duties of
customs leviable thereon.

(iii)) G.S.R. 818(E) published in Gazette of India
dated the 24th depiemver, 19¥7 together with
an explanatory memorandum making certain
amendments to Nouficauon No. 63/87-Customs
dated the lst March, 1987 so as to extend the
concession also to such parts for Caustic Soda
Plant which are being initially set up and also
to Plants which are being subjected to substantial
expansion.

(iv) G.S.R. 819(E) published in Gazette of India
dated the 24th September, 1987 together with an
explanatory memorandum making certain amend-
ments to Notification No. 129/76-Customs dated
the 2nd August, 1976 so as to reduce the basic
customs duty on pulses from 25 per cent
ad valorem to 10 per cent ad valorem.

(v) G.S.R. 825(E) published in Gazette of India dated
the 28th September, 1987 together with an expla-
natory memorandum extending the validity of No-
tification No. 164|87-Customs dated the 9th April,
1987 upto 31st March, 1988.

(vi) GS.R. 826(E) published in Gazette of India dated
the 28th September, 1987 together with an expla:
natory memorandum extending the validity of No-
tification No. 522|86-Customs dated the 31st De-
cember, 1986 upto the 31st March, 1988.

3



(vii) G.S.R. 823(E) published in Gazette of India da

. the 2Yth deplemoer, 1987 together with an expla”
natory memorandum making certaln amendmen(s
te Noutication Nos. 74|85-Customs and 75|85-
Customs dated the 17th March, 1985 and 222|87-
Customs dated the 20th May, 1987 so as to extend
the time )imit for attaining the norms of fuel effi-
ciency for the purposes ot import duty concession
upto the 31st March, 1988.

(viii)) G.S.R. §29(E) published in Gazette af India
dated the 29th Sepiember, 1987 together with an
cxplanaiory memorandum making certain amend-
ments to Notification No. 386|80-Customs dated
the 29th July, 1986 so0 as to include dicarboxylic
acid mixtures also along with dicarboxylic acid.

(ix) G.S.R. 830(E) and 831(E) published in Gazette
of India dated the 29th September, 1987 together
with an explanatory memorandum regarding ex:
emption to Lithium Carbonate when imported in-
to India for the purpose of energy saving and pol
lution control in the manufacture of aluminium
by an organisation engaged in manufacturing alu-
minium from the basic customs duty in excess ot
2% per cent ad valorem and from the whole of the
additional and auxiliary duties of customs levia-
ble thereon.

(7) A copy each of the foilowing Notifications (Hindi
and English versions) issued under the Central Ex-
cise Rules, 1944.—

(i) G.S.R. 768(E) published in Gazette of India dated
the 11th September, 1987 together with an expla-
natory memorandum prescribing a concessional
rate of basic excise duty of Rupees 9.24 per Kilo-
gram on nylon filament yarn.

(i) G.S.R. 771 {E) published in Gazette of India dated
the 11th September, 1987 together with an expla-

4



natory memorandum seeking to continue the con-
cessional rate of excise duty ot 1V per cent ad
valorem on goods supplied for use in Hazira-Bija-
pur-Jagdishpur Project.

(iii) G.S.R. 772(E) published in Gazette of India
dated the 11th September, 1987 together with an
explanatory memorandum seeking to continue the
concessional rate of excise duty of 10 per cent ad
valorem on goods cleared for supply to the Oil
and Natural Gas Commission or the Oil India
Limited for their oil exploration or exploitation
activity.

(iv) G.S.R 77S$(E) published in Gazette of India dated
the 15th Scptember, 1987 together with an expla-
natory memorandum rescinding Notification Nos.
75/86-CE dated the 10th February, 1987 and
309/86-CE dated the 20th May, 1986.

(v) G.S.R. 779(E) published in Gazette of India dated
the 15th September, 1987 together with an expla-
natory memorandum regarding exemption to parts
and accessories of motor vehicles, tractors (inclu-
ding agricultural tractors) and trailers from the
whole of the excise duty leviable thereon.

(vi) G.S.R. 780(E) published in Gazette of India
dated the 15th September, 1987 together with an
explanatory memorandum regarding exemption to
parts of inotor vehicles, tractors (including agri-
cultural tractors) and trailers from the whole of
the excise duty subject to certain conditions speci-
fied in the notification.

(vii) G.S.R. 817(E) published in Gazette of India
dated the 23rd September, 1987 together with an
explanatory memorandum extending the validity
of Notification No. 190|87-CE dated the 4th Au-
gust, 1987 upto the 1st November, 1987.
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(viii)) G.S.R. 827(E) published in Gazette of Indig
dated thc 29th September, 1987 together with an
explanatory memorandum extending the validity
of Notfication No. 463|86-CE dated the 9th De-
cember, 1986 upto the 31st Match, 1988.

(8) A copy each of the following papers (Hindi and
English versions):—

(i) (i) The Vancouver Declaration on World Trade
(ii) The Okanagan Statement on Southern Africa
and Programme of Action (iii) Statement on Fiji
and (iv) Communique issued on the conclusion of
Commonwealth -Heads of Government Meeting held
at Vancouver from 13th to 17th October, 1987.

(ii) Kathmandu Declaration and the Joint Press Release
issued on the conclusion of Third SAARC Summit
held from 2nd to 4th November, 1987.

(9) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of sec-
tion 3 of the All India Service Act, 1951:—

(i) The Indian Police Service (Fixation of Cadre
Strength) Fourth Amendment Regulations, 1987
published in Notification No. G.S.R. 699 in Gazette
of India dated the 19th September, 1987.

(ii) The Indian Police Service (Pay) Sixth Amendment
Rules, 1987 published in Notification No. G.S.R.
700 in Gazette of India dated the 19th September,
1987.

(iii) The Indian Administrative Service (Pay) Sixth
Amendment Rules, 1987 published in Notification
No. G.S.R. 767 in Gazette of India dated the 17th
October, 1987.

(iv) The Indian Administrative Service (Fixation of
Cadre Strength) Sixth Amendment Regulations,
1987 published in Notification No. G.S.R. 768 in
Garzette of India dated the 17th October, 1987.
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A (v) The Indian Administrative Service (Fixation of
‘ Cadre Strength) Fifth Amendment Regulations,
1987 published in Notification No. G.S.R. 795(E)
in Gazette of India dated the 18th September, 1987.

(vi) The Indian Administrative Service (Pay) Fifth
Amendment Rules, 1987 published in Notification
No. G.S.R. 796(E) in Gazette of India dated the
18th September, 1987.

(vii) The Indian Forest Service (Pay) Fifth Amendment
Rules, 1987 published in Notification No. G.S.R.
801 in Gazette of India dated the 31st October.
1987. :

(viii) The Indian Forest Service (Fixation of Cadre
Strength) Fourth Amendment Regulations, 1987
published in Notification No. G.S.R. 802 in
Gazette of India dated the 31st October, 1987.

(ix) The Indian Administrative Service (Fixation of
Cadre Strength) Fourth Amendment Regulations,
1987 published in Notification No. G.S.R. 805(E)
in Gazette of India dated the 18th September, 1987.

5. Report of the Committee on Private Members’ Bills and
Resolutions

Shri M. Thambi Durai presented the Forty-second Report
(Hindi and English versions) of the Committee on Private
Members’ Bills and Resolutions.

Statement by Minister

6,

\/ The Minister of State in the Ministry of Agriculture made
a statement regarding the current drought and flood situation
in the country and the relief measures undertaken by the
Government.

7. Government Bill—Introduced

The High Court Judges (Conditions of Service) Amendment
Bill, 1987.

7



8. Matters under Rule 377 ¢

(1) Shri Manku Ram Sodi raised a matter regarding need
o check the production and sale of fake medicines.

 (2) Shri Ganga Ram raised a matter regarding need to
set up Second Bench of Allahabad High Court at Agra as re-
commended by the Jaswant Singh Commission.

\(3) Shri Raj Kumar Rai raised a matter regarding need for
action to recover the difference between the price of certain
bulk drugs allowed in the formulations arid actual purchase of
those drugs from the companies to whom notices were issued
under the Drugs Price Control Order, 1979.

»(4) Shri K. J. Abbasi raised a matter regarding need to

increase the age limit for appearing in Civil Services examina-
tiong from 26 years to 28 vears.

\/6) Shri Somnath Rath raised a matter regarding need for
early completion of irrigation projects in Orissa to meet the
needs of the farmers and to solve drinking water problem parti-
cularly in Ganjam district.

\/(6) Shri Somnath Chatterjee raised a matter regarding need
to reconsider the decision to close down the Government of

India Stationery Depot at Calcutta and its branches at New
Delhi, Bombay and Madras.

\/(7) Shri Muhi Ram Saikia raised a matter regarding need
for laying a natural gas pipe line in Assam.

\/(8) Shri Jagannath Patnaik raised a matter regarding need to

exercise check on prices of essential commodities and ensure
their availability.

. Discussion under Rule 193

Discussion on the statement made by the Prime Minister
-in the House on the 9th November, 1987 regarding the situa-

tion in Sri Lanka, raised by Shri Dinesh Goswami on the 10th
November, 1987, continued.

The following members took part in the debate:—

(1) Prof. Saif-ud-Din Soz
(2) Shri N. V. N. Somu



(3) Shri Ram Narain Singh
(4) Dr. Datta Samant
(5) Shri P. Namgyal
(6) Shri Balwant Singh Ramoowalia
(7) Shri V. Kishore Chandra S. Deo
p M(I)Jok Sabha adjourned at 1.42 P.M. and re-assembled at 2.17
M. |
Shri K. Natwar Singh replied to the discussion.

The discussion was concluded.
10. Government Bill—Passed

\The Air (Prevention and Control of Pollution) Amendment
Bill, 1987.

Discusgion on the motion for consideration of the Bill
moved by Shri Bhajan Lal on the 9th November, 1987,
continued.

The following members took part in the debate:—

(1) Shri Somnath Rath

(2) Shri Y. S. Mahsajan

(3) Shri D. B. Patil

(4) Shri Sriballav Panigrahi

(5) Shri Ramashray Prasad Singh
(6) Shri A. Charles

(7) Shri R. P. Das

(8) Shri Harihar Soren

(9) Shri Mohd. Mahfooz Ali Khan
(10) Shri Harish Rawat

(11) Shri R. Anna Nambi

(12) Shri Shanti Dhariwal

(13) Dr. Datta Samant

(14) Shri Shantaram Naik

(15) Shri C. Janga Reddy

(16) Shri R. Jeevarathinam

(17) Dr. Prabhat Kumar Mishra

Shri Z. R. Ansari replied to the debate.
9



The motion for consideration was adopted and -clause-by-
clause consideration of the Bill was taken up.

Clauses 2 to 8 were adopted.

Clause 9 was adopted, as amended.
Clauses 10 to 13 were adopted.
Clause 14 was adopfed, as amended.
Clauses 15 to 25 were adopted.

Clause 1, the Enacting Formula and the Long Title were
also adopted.

The motion that the Bill, as amended, be passed was moved
by Shri Z. R. Ansari.

The motion was adopted and the Bill, as amended, was
passed.

*11. Statement By Prime Minister

The Prime Minister made a statement regarding his recent
visits abroad.

6.35 P.M.

(Lok Sabha adjourned till 11 AM. on Thursday, the 12th
November, 1987)

SUBHASH C. KASHYAP,
Secretary-General

*Made at 420 P.M.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings)

Thursday, November 12, 1987/Kartika 21, 1909 (Saka)

« No. 286
11 AM

1. Starred Questions

Starred Questions Nos. 81—88 were orally answered. Replies
_to the remaining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 801—813, 815—822, 824—
%4’%1849—857, 859—880, 882—986 and 988—1032 were laid on the
able.

3. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Natifications (Hindi
and English versions) under sub-section (4) of
section 124 of the Major Port Trusts Act, 1963:—

(1) G.S.R. 677(E) published in Gazette of India
dated the 27th July, 1987 approving the Cochin
Port Employees (Temporary Service) Second
Amendment Rcgulations, 1987.

(ii) G.S.R. 700(E) published in Gazette of India
dated the 10th August, 1987 approving the
Calcutta Port Trust Employees’ (Classification,
Control and Appeal) Regulations, 1987.

T



(iii) G.SR. 753(E) published in Gazette of Ifuh
dated the 3rd September, 1987 approving the
New Mangalore Port Trusts Employees (Leave
Travel Concession) Amendment Regulations,
1987.

(iv) G.SR. 807(E) published in Gazette of India
dated the 21st September, 1987 approving the
Cochin Port Employees (Grant of advances for
building of Houses etc.) Amendment Regulations,
1987.

(2) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Shipping Development Fund
Committee, New Delhi, for the year 1985-86 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Shipping
Development Fund Committee, New Delhi, for the
year 1985-86.

(3) A statement (Hindi and English versions) showing

reasons for delay in laying the papers mentioned at
(2) above.

(4) A copy of the Indecent Representation of Women
(Prohibition) Rules, 1987 (Hindi and English versions)
published in Notification No. G.S.R. 822(E) in Gazette
of India dated the 25th September, 1987 under sub-
section (3) of section 10 of the Indecent Representa-
tion of Women (Prohibition) Act, 19886.

(5) The following statements (Hindi and English versions)
showing the action taken by the Government on
various - assurances, promises and undertakings given
gzb;.lhae Ministers during the various sessions of Lok

(i) Statement No. XIV—Thirteenth 1 Seventh Lok
Session, 1983. J Sabha

2



D) (ii) Statement No. XVIII—Second )
Session, 1985.

(iii) Statement No. XIII—Third
Session, 198S.

(iv) Statement No. XIV—Fourth
Session, 1985.

(v) Statement No. XI—Fifth Session |

1986. l? Eighth Lok
(vi) Statement No. VIII—Sixth |  Sabha
Session, 1986.
(vii) Statement No. VI—Seventh Ses:
sion, 1986.
(viii) Statement No. V—Eighth
Session, 1987.
(ix) Statement No. I—Second Part
of Eighth Session, 1987. J

. Report of the Committec on the Welfare of Scheduled Castes
and Scheduled Tribes

SHRI RAM RATTAN RAM presented the
Twenty-Ninth Report (Hindi and English versions) of the Com-
mittee on the Welfare of Scheduled Castes and Scheduled
Tribes on the Ministry of Civil Aviation—Reservations for, and
employment of, Scheduled Castes and Scheduled Tribes in

Air India.
5. Matters under Rule 377

(1) Shri Mullappally Ramachandran raised a matter regarding
need to amend the Cinematograph Act to ensure production and
exhibition of quality films.

A2) Shri Shanti Dhariwal raised a matter regarding need to
formulate schemes to conserve the water of Chambal river for

irrigation and power generation.

+(3) Dr. G. S. Rajhans raised a matter regarding need for
immediate repairs of the railway track damaged by recent floods
in Mithila region of Binar.
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\Al) Shri Shantaram Naik raised a matter regarding need{"t'c’:.

issue directions to all State Governments to nationalise passenger
road transport.

\/(5) Shri Braja Mohan Mohanty raised a matter regarding

need to provide adequate funds for early completion of Jankha-
pura-Bansbani Railway Line in Orissa.

\A6) Shri Madan Pardey raised a matter regarding need to
take effective steps to solve the problems faced by handloom
weavers adversely affected by the new textile policy.

/ (7) Dr. Chinta Mohan raised a matter regarding need to
give direction to the Electronics Corporation of India to start

production of colour TV, VCRs, and VCPs. at its Tirupati
(Andhra Pradesh) unit.

v (8) Shri V. S. Krishna Iyer raised a matter regarding need to
withdraw the recent notifications which have taken away the
concessions of excise duty given to small scale units

/,6. Government Bill—Passed i

VvV  THE AUROVILLE (EMERGENCY PROVISIONS) AMEND-
MENT BILL, 1987.

The motion for consideration of the Bill was moved by Shri
P. V. Narasimha Rao.

The following members took part in the debate:—
(1) Shri Bh. Vijayakumar Raju
(2) Prof. Narayan Chand Parashar
(3) Dr. Sudhir Roy
(4) Shri Banwari Lal Purohit
(5) Shri P. Shanmugam
(6) Shri Syed Shahabuddin

(Lok Sabha adjourned at 1.03 P.M. and re-assembled at 2.09 P.M.)
Shri P. V. Narasimha Rao replied to the debate.

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.
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Clauses 2 and 3 were adopted.

Qlause 1, the Enacting Formula and the Long Title were also
adopted.
The motion that the Bill be passed was moved by Shrl P. V
Narasimha Rao. .

The following memberg took part in the debate.—-, . ‘V'A

(1) Dr. G. S. Rajhans

(2) Shri Gopeshwar-

(3) Shri Laliteshwar Prasad Shahi
(4) Shri P. V. Narasimha Rao

The motion was adopted and the Bill was passed.

*7. Statutory Resolution—Under Consideration
Dr. Chinta Mohan moved the following Resolution:—

“That this House disapproves of the Constitution (Sche-
duled Tribes) Order (Amendment) Ordinance, 1987
(Ordinance No. 5 of 1987) promulgated by the Presi-
dent on the 19th September, 1987.”

*8. Government Bill—Under Consideration
The Constitution (Scheduled Tribes) Order (Amendment)
Bill, 1987. .
The motion for consideration of the Bill was moved by Dr.
(Smt.) Rajendra Kumari Bajpai. 2
The following members took part in the combined debate om
the Resolution (vide para 7 above) and the motion for consxderg-
tion of the Bill:i—
(1) Shri H. A. Dora
(2) Shri Girdhari Lal Vyas
(3) Dr. V. Venkatesh
(4) Shri C. Janga Reddy (Speech unfinished)

The discussion was not concluded.

*Discussed together
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The Minister of State in the Ministry of Agriculture made a
statement regarding procurement|minimum support prices for
Rabi Crops of 1987-88.

\/ 10. Discussion Under Rule 193

Dr. Chinta Mohan raised a discussion on the situation arlslng
out of the incident of ‘Sati’ at Deorala village in Rajasthan an

the steps proposed by the Union Government to prevent such
deplorable incidents in future.

\/”9. Statement by Minister nd

The following members took part in the debate:—
(1) Smt. Meira Kumar
(2) Shri Balkavi Bairagi
(3) Prof. Madhu Dandavate
(4) Smt. Prabhawati Gupta
(5) Shri Saifuddin Chowdhary
(6) Shri Asutosh Law
(7) Shri Yogeshwar Prasad Yogesh
(8) Shri K. R. Natrajan
(9) Shri Virdhi Chander Jain
(10) Smt. Geeta Mukherjee
(11) Shri Kayur Bhushan

. (12) Shri Ram Bhagat Paswan (Speech unfinished)

The discussion was not concluded.
Q PM.
ilnk Sabha adjourned till 11 A.M. on Friday, the 13th November,
987) ,

SUBHASH C. KASHYAP,
Secretary-General.

s*Made at 245 P.M.

6
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, November 13, 1987/Kartika 22, 1909 (Saka)

No. 287
11 AM.

1. Starred Questions

Starred Questions Nos. 102—108 were orally answered.
Replies to Starred Questions Nos. 109—121 and 123 were laid
on the Table.

2, Unstarred Questions

Replies to Unstarred Questions Nos. 1033—1068, 1070—1083,
1085—1100, 1102—1121, 1123—1164, 1167, 1169—1179,
1181—1205, 1207—1216 and 1218—1262 were laid on the Table.

3. Papers laid on the Table
The following papers were laid on the Table:—-

(1) A copy of the Indira Vikag Patra (Third Amend-
ment) Rules, 1987 (Hindi and English versions)
published in Notification No. G.S.R. 739 (E) in Gazette
of India dated the 31st August, 1987 under sub-
section (3) of section 12 of the Government Savings
Certificates Act, 1959.

(2) A copy of the Life Insurance Corporation of India
Class III and Class IV Employees (Promotion) Rules,
1987 (Hindi and English versions) published in Noti-
fication No. G.S.R. 824 (E) in Gazette of India dated
the 25th September, 1987 under sub-section (3) of
s;?gon 48 of the Life Insurance Corporation Act,
1956.

1
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(3) A copy of the Foreign Exchange Regulation (Amend- .

ment) Rules, 1987 (Hindi and English versions) : .

published in Notification No. G.S.R. 847 (E) in Gazette
of India dated the 9th October, 1987 under sub-
section (3) of section 79 of the Foreign Exchange Re-
gulation Act, 1988/~ >/}

(4) A copy of Notification No. G.S.R. 741(E) (Hindi and
English versieris) issued! 'umder sub-section (2) of
Section 98 of the Finance Act, 1§87, appointing the
15th| October, '1 8'7 as the date on which Chapter V
of the said act shall come into force.

nig8y) AVebpy* eadt e the' followng Notfcatfons — (Hindi

and English versions) under section 105 of the Fin.
ance Act, 1987:e». .,

(i) GSR. 742(E) gubllshed in Gazette of Indda/dited

the 2nd September, 1987 regardx m qg’p %ly

release of foreign exchange”‘t8

... - Apepified in. the motification from. the: pcyment of

.: +ta _whole of the Foreign. Bxehaw num'pﬂon
(Trave) Tax.

(ii) The Foreign Exchange Car (ﬁ'ﬁ\{ﬁl&

Rules, 1987 published in SR
o 43 (BY in Gazette of l'ndia duted 'the znd lSeptem-
patt beti 1987, B

ST Y R deny of the R,equ“atlon re]atmg to Common Seal

it

ol "’(7)
St

] ,;~('.

H

of the Indian Bank (Himdi and..English- mons)
under sub-section (4) of section 19 f,he
Coftipanies  (Acquisition and Ty Gr nder-

1 palfings) . Act, 990,
' tatep (Hindi and Ex;gﬁﬂf vf.tr;m) regarding

sults'* é’i: '“of the Life
i ‘Im{ix‘an "G ‘hon I'ndia & cn 3151; March,

Bl )1”; IZEEE I
(8) A copy each of the followmg Notiﬁcatmns Hindi and

; h forsy ‘issuyed getion *th Im-
i *w%bdngm gontrgh?) efit: '191?”a ¢

ot

,"m on o E) whkished in. Gazette of Indta dated the

A(.

{Ahpmw Tricence No::1|87:dased the 1st

’

i 1987 making esrtain amsendments in
RETIR

2
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L ~onin H) 184 @3E) published. in Gazette of India dated the
. ), - agardi ral | rrmad'qagpn'b

i L r10th \Qetober, . 1087 rwdm%gme . sgion U
import goods manufactured by the u;upt: Jogated. &
Free Trade Zones, Export Processing Zones and 1
pér cent Export Oriented Units into the Domestic
Tariff Area subject to certain conditions specified in
the notification. ‘ s .

(8) A copy of the Navy Leave (Amendment) Regulation,

1987 (Hindi and Enlgish versions) pyblished in Noti-

fication No. S.R.O. 290 in Gazette of India dated the

L0 Tu 26t Geptennber, 1887 ‘under section. 185 of the Nayy
Act, 1957.

(10) A copy of the-Jute Packewing Materials {Compul-
sory Use in Packing Commodities) Rules, 1987 (Hindi
and English versions) published in Notification No.
G.S.R. T31(E) il ‘Gazette of India dated the 26th
August, 1987 under ‘sub-section '(2)  of section 17 of
the Jute Packaging Materials (Compulsery.. Use in
Packing Commodities) Act, 1987. ,

bl 111) ‘(YA ¢opy ef the Amnital Report (Hindi and English
versions) of the Apparel Export Promotion Council,
New Delhi, for the year 1988 along with Audited

Accounts

[ . " ] ° . : .
G el g’ ad b oo bl by oo e NERIEFPORTS LBt

(i) A copy of the Retidw - (Hindi and English: vertions)
by the Goyernment on the working of the Apparel
. ’?9::8'%?1'&’ ‘Promotion 'Couneil, New Delhi, for the “year
L1 (12) A statement (Hindi and En, lish versiéﬁs) showing
xieﬁs)onsb for delay in laying the papers mentioned at
above.

4. Statement by Minister
Smt. Stiels 'DiksH: thade o * Statement’ regarding Govera-
mt, business for.the week commencing the 16th Nayember,

'
oo .

R

\/'5' ‘Discussion ‘ori the situstion -atising out o.f“tlw"incident of

Batl"at Duorals: village' in 'Rajasthan and ‘the ‘steps proposed
I 3



Do e~

by the Union Government to prevent such deplorable incidents
- in-future; 'ralsed by Shri Dinesh Goswami on the 12th Novem- f{
‘ber, 1987, lcontinued. —

.. The following members took part in the deBaﬁg;—
(1Y Shri Ram Bhagat Paswan.
(2) Shri Sharad Dighe
. (3) Shri Muhiram Saikia
(4) Shri Jujhar Singh
(Lok Sabha adjourned at 1 P-M. and re-assembled at 2.05 P.M.)

(5) Prof. N. G. Ranga

(6) Shri Mohd. Mahfooz Ali Khan

(7) Shri Shanti Dhariwal

(8) Dr. (Smt.) Phulrenu Guha

(9) Shri Amar Roypradhan

(10) Shri Girdhari Lal Vyas

(11) Smt. Basavarajeswari

(12) Dr. (Mrs.) T. Kalpana Devi (Speech unfinished)

The discussion was not concluded.

6. Motion Regarding Forty-Second Report of the Committee on
Private Members’ Bills and Resolutions

Shri Ram Awadh Prasad moved the following motion:—

“That this House do agree with the Forty-second Report
of the Committee on Private Members' Bills and
Resolutions presented to the House on the 1lth

- November, 1987.”

The motion was adopted.

j.,,Pﬁygte Member’s Resolution—Under Consideration

-thhér discussion on the following Resolution moved by
Shri Dileep Singh Bhuria on the 16th April, 1987, continued:—

- .) * “Thig House expresses its concern over the continued
4.7 "backwardness of tribal people in the country even
after thirty-nine years of independence and in order to

4



prevent their exploitation and uplift them economi-
cally, socially, culturally and educationally recom-
mends to the Government to—
(i) take necessary measures for ﬁ:loper and effective
implementation of various tri welfare schemes
in tribal regions;

(ii) open more schools and adult education centres
in the tribal regions;

(iii) give priority in employment to tribal people in
-various Government developmental schemes viz,
construction and other works undertaken through
the Departments of Irriﬁation, Public Works,
Forest Development, Public Health  and Rural
Engineering, etc. in tribal regions; and

(iv) purchase their forest-produce at reasonable prices.”

The following members took part in the debate:—

(1) Shri Anadi Charan Das

(2) Shri Satyendra Narayan Sinha

(3) Shri R. Annanambi

(4) Shri Ram Pyare Panika

(5) Shri Piyus Tiraky

(6) Dr. G. S. Rajhans

(7) Shri Motilal Singh

(8) Shri A. Charles

(9) Shri C. Sambu

(10) Shri Arvind Netam (Speech unfinished)

The discussion was not concluded.

6 P.M. I
(Lok Sabha adjourned till 11 A.M. on Monday, the 16ti: Novem-
ber, 1987)

1 !

SUBHASH C. KASHYAP,
Secretary-General,

s Sy i,;*f! ; (]
MGIPMRND-LS I—1733L.S—13-11-87—800. .



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, November 16, 1987|Kartika 25, 1909 (Saka)

No. 288

11.01 A. M.
1. Starred Questions

Starred Questions Nos. 124—129 and 134 were orally answered.
Replies to Starred Questions Nos. 131—133, 135—143 and 29
were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1263—1317 and 1319—
1439 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1)

(2)

3

A copy of the Annual Report (Hindi and English
versions) of the Chief Commissioner of Railway
Safety on the working of the Commission of Railway
Safety for the year 1986-87.

A copy of the Central Excise (Seventh Amendment)
Rules, 1987 (Hindi and English versions) published
in Notification No. G.S.R. 867(E) in Gazette of
India dated the 20th October, 1987 under sub-section
(2) of 94s4ection 38 of the Central Excises and Salt
Act, 1944,

A copy of the Delhi Sales Tax (Amendment) Rules,
1987 (Hindi and English versions) published in Noti-
fication No. F. 4(27)/87-Fin(G) in Delhi Gazette
dated the 30th October, 1987 under section 72 of the
Delhi Sales Tax Act, 1975.

1



4) A copy each of the following Notifications (Hindi and .
@ Englli?;x versions) under section 159 of the Customs

Act, 1962: —

(i) GSR. 851(E) published in Gazette of India
dated the 42th October, 1987 together with an ex-
planatory memorandum rescinding Notification No.
49/84-Customs dated the 1st March, 1984

(ii) G.SR. 852(E) published in Gazette of India dated
the 12th October, 1987 together with an explana-
tory memorandum making certain amendments to
Notification No. 232/87-Customs dated the 5th
June, 1987 so as to prescribe a uniform rate of
60 per cent basic customs duty on all types of
magnetic tapes including audio magnetic tapes.

(iii) G.S.R. 860(E) published in Gazette of India
dated the 16th October, 1987 together with an ex-
planatory memorandum making certain -amend-
ments to Notification No. 155-Customs dated the
1st March, 1986 so as to authorise even the Joint
Director of Industries to issue necessary certificate
of recommendations for availing of concessional
rate of import duty on import of components re-
quired for setting up assembly or manufacture.

(iv) G.S.R. 891(E) published in Gazette of India
dated the 4th November, 1987 together with an
explanatory memorandum regarding revised rate
of exchange for conversion of Russian Rubble into
Indian currency or vice-versa.

(5) A copy each of the following Notifications (Hindi
and English versions) under section 296 of the In-
come-tax Act, 1961:—

(i) S.O. 2944 published in Gazette of India dated the
31st October, 1987 regarding exemption to ‘An-
dhra Pradesh Scheduled Castes Cooperative Fin-
ance Corporation Limited, Hyderabad’ under sec-
tion 10(23C) of the Income-tax Act, 1961 for the
{)gsr;ogla covered by the assessment years 1985-86 to

(ii) S.0. 2945 published in Gazette of India dated the
31st October, 1987 régarding exemption to ‘Delhi

2



Society for the Welfare of Mentally R-tarded
Children’ under section 10(23C) of the Income-
tax Act, 1961 for the period covered by the assess-
ment years 1985-86 to 1987-88.

(iii) S.O. 2946 published in Gazotte of India_ dated
the 31st October, 1987 regarding exemption  to
“The Forum of Financial Writers, New Delhi’ un-
der section 10(23C) of the Incometax Act, 1961
for the period covered by the ass:ssment years
1982-83 to 1986-87.

(iv) S.O. 2047 published in Gazette of India dated the
31st October, 1987 regarding exemption to ‘Indian
Dairy Corporation’ under section 10(23C) of the
Income-tax Act, 1961 for the period covered by the
assessment years 1985-86 and 1986-87.

(v) S.O. 2948 published in Gazette of India dated the
31st October, 1987 regarding exemption to ‘Indira
Gandhi National Centre for Arts’ under section
10(23C) of the Income-tax Act, 1961 for the period
ggvered by the assessment years 1987-88 and 1988-

(vi) S.0. 2949 published in Gazette of India dated
the 31st October, 1987 regarding exemption to ‘Shri
Sadguru. Seva Sangh Trust Bombay’ under sec-

. tien 10(23C) of the Income-tax Act, 1961 for the
- }l)ggg_)gg covered by the assessment years: 1985-86 to

(vil) S.0. 2950 published in Gazette of India dated
the 31st October, 1987 regarding exemption to
‘Ecumenical Christian Centre, Bangalore’ under
section 10(23C) of the Income-tax Act, 1961 for the
geoglstzgg covered by the assessment years 1985-86 to

(viii) S.O. 2051 published in Gazette of India dated
the 31st October, 1987 regarding exemntion to ‘Seva
Mandir, Udaipur’ under section 10(23C) of the
Imcome-tax Act, 1961 for the period covered by
the assessment year 1988-89.

(ix) S.0. 2982 published in Gazette of India dated the
31st October, 1987 regarding exemptfon to ‘The

3



Salesian Province of Calcutta’ (Northern India)
under section 10(23C) of the Income-tax Act, 1861
for the period covered by the assessment years
1985-86 to 1988-89.

(x) S.O. 2953 published in Gazette of India dated the
31st October, 1987 regarding exemption to ‘Andhra
Pradesh State Seeds Certification Agency, Hydera-
bad’ under section 10(23C) of the Income-tax Act,
1961 for the period covered by the assessment years
1984-85 to 1988-89.

(xi) S.O. 2954 published in Gazette of India dated
the 31st October, 1987 regarding exemption to
‘Family Planning Foundation’ under section 10
(23C) of the Income-tax Act, 1961 for the period
covered by the assessment year 1988-89

(xii) S.0. 2955 publishedq in Gazette of India dated the
31st October, 1987 regarding exemption to ‘Lal
Bahadur Shastri National Memorial Trust’ under
section 10(23C) of the Income-tax Act. 1961 for the
period covered by the assessment year 1988-89.

(xiii) S.0. 2956 vublished in Gazette of India dated
the 31st October, 1987 resarding exemption to
‘Lady Tata Memorial Trust’ under section 10(23C)

of the Income-tax Act. 1961 for the period covered .

by the assessment years 1985-86 to 1988-89.

(xiv) S.0. 2957 published in Gazette f India dated the
815t Octnher. 1987 regarding exemption to ‘Armv
Wives Welfare Association, Bombav’ under section
10 (23C) of the Income-tax Act, 1961 for the vneriod
covered by the assessment years 1985-86 to 1988-89.

(xv) S.0. 2963 published in Gazette of India dated the
R1st Octoher, 1987 regardina exemntion to ‘Greater
Caglcutta T.enrasv Treatment and Health Education
Scheme (GRECALTES)’ under section 10(23C) .of
the Income-tax Act. 19681 for the neriod covered by
the assessment years 1985-86 to 1988-89.

(xvid S O. 7984 published in Gazette of Tndia dated
the 31st Ortober. 1987 rerardineg exemotion to ‘King
George V Memorial Bomhav’ under section 10(23C)
‘of the Income-tax Act. 1981 for the nerind covered
by the assessment vears 1986-87 to 1988-89.

4
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(xvii) S.O. 2965 published in Gazette of India dated
the 31st October, 1987 regarding exemption to
‘Royal Commonwealth Society for the Blind, Bom-
bay’ under section 10 (23C) of the Income-tax Act,
1961 for the period covered by the assessment
vears 1985-86 to 1988-89.

(xviii) S.O. 2966 published in Gazette of India dated
the 31st October, 1987 regarding exemvption to
‘Indian Meteorological Society, New Delhi’ under
section 10(23C) of the Income-tax Act, 1961 for the
pe—rlcjgl8 covered by the assessment years 1985-86 to
1987-88.

(xix) S.O. 2967 published in Gazette of India dated
the 31st October, 1987 regarding exemption to
‘Sanjivani Trust, Bombav’ under section 10(23C)
of the Income-tax Act, 1961 for the period covered
by the assessment years 1986-87 and 1987-88.

(xx) S.0O. 2968 published in Gazette of India dated the
31st October. 1987 regarding exemption to ‘Railway
Women’s Central Organisation’ under section 10
(23C) of the Income-tax Act, 1961 for the veriod
covered by the assessment years 1985-86 to 1988-89.

(xxi) S.0. 2969 published in Gazette of India dated
the 31st October, 1987 regarding exempvtion to ‘Con-
sumer . Education and .Research Cenfre, - Ahmeda-
had’ under section 10(23C) of the Income-tax Act,
1961 for the period covered by the assessment
years 1986-87 to 1988-89.

(xxii) S.O. 2970 published in Gazette of India dated
the 31st October, 1987 regarding exemntion to
‘Guiarat Ecolngical Education and Research Foun-
dation. Gandhinagar’ under section 10(23C) of the
Income-tax Act, 1961 for the verind covered by the
assessment years 1987-88 and 1988-89.

(xxiil) S.0O. 2971 published in Gazette of India dated
the 31st October. 1987 reearding exemvtion tn
‘Guiarat Raiva Rahat Samiti’ under section 10(23C)
nf the Tncome-tax Act. 1981 far the nerind covered
by the assessment years 1985-86 to 1988-89.

5



(xxiv): S.On 2872 published in Gazette of India. dated
the 31st October, 1987 regarding exemption to
‘Alehil Bharat Krishi Goseva Sangh, Wardha’ under
section. 10 (23C) of the Income-tax Act, 1961 for the

period covered by the assessment years 1985-86 to
1988-89.

(6) 4& copy of the Tobacco Grading (Commercial) Rules,
1987 (Hindi and English versions) published in
Notification No. G.S,R. 601 in Gazette of
India dated the 8th August, 1987 under sub-section

(2) of section 3 of the Agricuitural Produce (Grading
and Marking) Act, 1937.

4. Announcement by the Speaker

The Speaker informed the House of the receipt of a petition on
21 July, 1887 from Shri Ram Pyare Panika, a member of this
House against Shri Lalduhoma, another member under para-
graph 6 of the Tenth Schedule of the Constitution read with
rule 6 of Members of Lok Sabha (Disqualfication on ground of
Defection) Rules, 1985 praying that Shri Lalduhoma be declared
to have incurred disqualification for being a member of the
House under paragraph 2(a) of the Tenth Schedule to the Con-

stitution for having resigned from the Congress (I) Party and
farming a new party. .

The Speaker observed that after having- received the com-
ments of Shri Lalduhema ‘and the Leader of the "Leg'slature
party concerned and having regard to the nature and circumst-
ances of the case, he had deeided to refer the petition to the
Committee of Privileges under rule 7(4) of the said Rules for
making & preliminary enquiry and submitting a report to him.

5. Statement by Minister

The Minister of State in the Ministry of_gxtemal Affairs made
a statement regarding the situation in Fiji.

6. Matters Under Rule 377

J (1) Shri Braja Mohan Mohanty raised a matter reggrc}ing need
to provide more funds for the on-going Irrigation projects 1n
Orissa. :



~2) Dr. G. S. Rajhans raised .a matter regarding need to set

up industries in Mithila region to solve the unemployment
problem.

vé) Prof. Narain Chand Parashar raised a matter ‘regarding
need to review the orders regarding application.of F.R. 127 for
calculation of the amount of non-returnable contribution for

glf?l upgradation of EDBO|EDSO to departmental sub-Post
ce.

\/(4) Shri S. B. Sidnal raised a matter regarding :reed to have

a time-bound programme for providing drinking water to all the
villages in the country. 7

/
/15) Shri Satyendra Narayan Sinha raised a matter regarding
need to utilise the services of retired|retiring medical practi-
tioners -to meet the shortage of doctors in rural.areas.

\/(6) Shri G. Bhoopathy raised a matter regarding need to
set up a TV transmitter at Ramagundam in Karimnagar,
Andhra Pradesh.

‘/(7) Shri C. Janga Reddy raised a matter regarding need to
amend Andhra Pradesh Education'Order, 1974 and Andhra Pra-
desh Public Employment Order, 1975 to give proper representa-
tion to the people of Telengana.

+(8) Shri Shantaram Naik raised a matter regarding need to
allot more power to Goa from Kaiga Atomic Power Station-

\/7. Discussion under Rule 193

Discussion on the situation arising out of the:incident of
‘Sati’ at Deorala village in Rajasthan and thesteps proposed
by the Union Government to prevent such deplorable inci-

dents in future, raised by Dr. Chinta Mohan on the 12th
November, 1987, continued.

The following members took part in the debate: —
(1) Dr. (Mrs.) T. Kalpana Devi
(2) Shri Somnath Rath
(3) Smt. Jayanti Patnaik
¢(4) Shri C. Janga Reddy
(5) Shri Braja Mohan Mohanty

7



(6) Shri Balwant Singh Ramoowalia
(7) Dr. G. S. Rajhans

(8) Kum. Mamata Banerjee.

(9) Shri Arif Mohammed Khan
(10) Smt. Vyjayanthimala Bali

(11) Shri Ram Singh Yadav

Shri P. V. Narasimha Rao replied to the discussion.
The discussion was concluded.

. Government Bill—Passed ‘

THE SHIPPING DEVELOPMENT FUND COMMITTEE
(ABOLITION) AMENDMENT BILL, 1987.

The motion for consideration of the Bill was moved by Shri
Janardhana Poojary.
The following members took part in the debate:—
(1) Shri B. B. Ramaiah
(2) Dr. Sudhir Roy
(3) Shri Thampan Thomas
Shri Janardhana Poojary replied to the debate.

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

'
—

Clause 2 was adopted.

Clause 1, the Enacting Formula and the Long Title were
also adopted.

The motion that the Bill be passed was moved by Shri
Janardhana Poojary.

The motion was adopted and the Bill was passed.
9. Government Bill—Under Consideration
THE NATIONAL HOUSING BANK BILL, 1987.

The motion for consideration of the Bill was moved by Shri
Janardhana Poojary.

—~



The following members took part in the debate:—
(1) Shri V. Sobhanadreeswara Rao
(2) Dr. G. S. Rajhansg
(3) Shri Thampan Thomas
(4) Shri Anadi Charan Das
(5) Shri Vijoy Kumar Yadav (Speech unfinished)
The discussion was not concluded.

10. Half-an-Hour Discussion

Shri Shantaram Naik raised a discussion on the points aris-
ing out of the reply given by the Minister of State in the Minis-
try of Tourism on 9 November, 1987, to Unstarred Question
No. 356 regarding Five Star Hotels.

Shri Jagdish Tytler replied to the discussion.

11. Report of Business Advisory Committee

Smt, Sheila Dikshit presented the Forty-third Report of the
Business Advisory Committee.
6.06 P.M.

(Lok Sabha adjourned till 11 AM. on Tuesday, the 1Tth
November, 1987)

SUBHASH C. KASHYAP,
Secretary-General.

CORRIGENDA

In Bulletin Part I dated 13th November, 1987—
Page 4, Line 2—
for ‘Shri Dinesh Goswami read ‘Dr. Chinta Mohan’
9
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings

Tuesday, November 17, 1987|Kartika 26, 1909 (Saka)

No. 289
11 A M.

1, Starred Questions

Starred Questions Nos. 145—150 and 152 were orally
answered. Siarred Question No. 144 was postponed to 1
December, 1987. Replies to Starred Questions No. 151 and
153—166 were laid on the Table,

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1440—1509 and 1511—
1674 were laid on the Table.

)
3. Question of Privilege _q__’o\O

Referring to the question of arrest|/detention of Shri
V. C. Shukla, a Member of the House, on 16th November,
1987, as alleged by some Members, Speaker observed that he
had immediately asked the Government to find out the facts.
On being informed that Shri V. C. Shukla had not been
arrested or detained, Deputy Speaker, who was then in the
Chair, had duly conveyed the information to the House.

Speaker added that at 9.30 P.M. last night, he had received
a communication at his residence from the Station House
Officer, Lodi Colony Police Station, informing him that Shri
V. C. Shukla, MP, was detained from 12.30 P.M. till 4 P.M.
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Speaker observed that this was a serious matter involw. ‘;
the prestige, rights and privileges of the House and of :ts
Members. The questiong that arose were—

(i) If Shri V. C. Shukla was actually detained at
12.30 P.M. by the Delhi Police, why was the Speaker
not immediately informed of the detention parti-
cularly when the House was in session and the de-
tention was taking place in Delhi itself and there
could hardly be any difficulty in immediate com-
munication?

(ii) Why wrong information was given to the Speaker
and through him to the House to the effect that
Sari Shukla had not been detained while actually
he was detained for 3} hours?

Speaker observed that he was satisfied that there was a
prima facie case needing inquiry. He had, therefore, decided
to refer the matter to the Committee of Privileges to make an
early inquiry on high priority basis and report to the House.

9 ;Loﬁc Sabha adjourned at 12.40 P.M. to re-assembled at
M)

At 2 P.M., Secretary-General announced that the Speaker
had directed that the House would remain adjourned re-
assemble till 2.30 P.M.

4. Personal explanations under Rule 357

Shri Ram Dhan and Prof. K. K. Tewari made personal ex-
planations regarding certain happenings in the House during

the day.
3.40 P.M.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 18th
November, 1987).

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA !

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, November 18, #987|Kartika 27, 1909 (Saka)

No. 290
11 AM.

1. Starred Questions

Starred Questions Nos. 167—170, 173 and 175 were orally
answered. Replies to Starred Questions Nos. 171, 172, 174,
176—183, 185 and 186 were laid on the Table.

2. Unstarred Questions

Rerlies to Unstarred Questions Nos. 1675—1734, 1736.
1738—1770, #772.—1808 and 1810—1839 were laid on the
Table.

3. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following Notifications (Hindi
and English versions) under sub-section (5) of
section 45 of the Food Corporations Act, 1964:—

(i) The Food Corporation of India (Contributory
Provident Fund) (Eighth Amendment) Regula-
tions, 1987 published in Notification No. 42/F.
No. 2‘7-1/79-EP 'in; Gazette of India dated the
3rd September, 1987.
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(ii) The Food Corporation of India (Staff) (Ninet,}
Seventh Amendment) Regulations, 1987. pub-
lished in Notification No. 43/F. No. EP.36(1)/

8;8i7n Gacette of India dated the 5th October.
1 .

(2) A copy of Notification No. S.O. 800(E) (Hindi
and English versions) published in Gazstte of India
dated the 27th August, 1987 making certain amend-
ments to Notification No. S.O. 278(E) dated the
31st March, 1987 published on 1st April, 1987
issued under section 3 of the Bureau of Indian
Standards Act, 1986,

(3) A copy of Notification No. S.O. 2413 (Hindi and
English versions) published in Gazette of India
dated the 12th September, 1987 making certain
amendments to Notification No. S.O. 464(E)
dated the 12th May, 1987 issued under sub-section
(1) of section 4 of the Bureau of Indian Standards
Act, 1986.

(4) A copy of the Central Warehousing Corporation
(Second Amendment) Rules, 1987 (Hindi and
English versions) published in Notification No.
G.S.R. 868(E) in Gazstte of India dated the 23rd
October, 1987 under sub-section (3) of section 41
of the Warchousing Corporation Act, 1962.

(5) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Warehousing Corpo-
ration for the year 1986-87 along with ~Audited
Accounts under sub-section (11) of section 31 of
thz Warehousing Corporations Act, 1962.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Central
Warehousing Corporation for the year 1986-87.

(6) A copy of the Lubricating Oils and Greases  (Pro-
cessing, Supply and Distribution  Regulation)
Amendment Order, 1987 (Hindi and English ver-
sions) published in Notification No. G.S.R. 728
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in Gazette of India dated the 26th September, 1987
under sub-section (6) of section 3 of the Essential
Commodities Act, 1955.

(7) A copy cach of the following papers (Hindi and
English versions) uader sub-section (1) of section
619A of the Companies Act, 1956:—

(a) (i) Review by the Government on the working of
the Madras Refineries Limited for the year
1986-87.

(ii) Amnual Report of the Madras Refineries Limited
for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon,

(b) (i) Review by the Government on the working of
the 6-Cochin Refineries Limited for the year
1986-87.

(ii) Annual Report of the Cochin Refineries Limited
for the year 1986-87 along with Aundited Ac-
counts and the comments of the Comptroller and
Auditor General thereon,

(8) A copy of the National Water Policy (Hindi and
English versions).

(9) A copy of Notification No. G.S.R. 755(E) (Hindi
and English versions) published in Gazette of India
dated the 8th September, 1987 containing Order
directing that the provisions of the Extradition Act,
1962, other than Chapter III, shall apply to the
Federal Republic of Germany with effect from the
3rd September, 1987 under section 35 of the said
act.

(10) A copy cach of the following Notifications (Hindi
and English versions) under sub-section (2) of
section 30 of the Regional Rural Banks Act,
1976:—

(i) The Sri Rama Grameena Bank (Staff) Service Re-
‘ gulations, 1985.
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(ii) The Patliputra Gramin Bank (Staff) Service Ry
~ gulations, 1985..

(iii) The Bhagalpur Banka Kshetriya Gramin Bank
(Staff) Service Regulations, 1985.

(iv) The Valsad Dang Gramin Bank (Staff) Service
Regulations, 1984,

(v) The Surat-Bharuch Gramin Bank (Staff) Service
Regulations, 1984,

(vi) The Sabarkantha Gandhinagar Gramin Bank
(Staff) Service Regulations, 198S.

(vii) The Junagarh Amreli Gramin Bank (Staff) Ser-
vice Regulations, 1982.

(viii) The Chikamagalur-Kodagu Grameena Bank
(Staff) Service Regulations, 1985.

(ix) The Sahyadri Gramin Bank (Staff) Service Re-
gulations, 198S5.

(x) The Mahakaushal Kshetriya Gramin Bank (Staff)
Service Regulations, 1985.

(xi) The Indore-Ujjain Kshetriya Gramin Bank
(Staff) Service Regulations, 1985.

(xii) The Vidisha-Bhopal Kshetriya Gramin Bank
(Staff) Service Regulations, 1987.

(xiii) The Yavatmal Gramin Bank (Staff) Service
Regulations, 1986.

(xiv) The Faridkot Bhatinda Bank (Staff) Service Re-
gulations, #986. _

(xv) The Bundi-Chittorgarh Kshetriya Gramin Bank
(Staff) Service Regulations, 198S.

(xvi) The Bhilwara-Ajmer Kshetriya Gramin Bank
(Staff) Service Regulations, 198S. ‘

(xvii) The Dungarpur Banswara Kshetriya Gramin
‘Bank (Staff) Service Regulations, 1985,
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~ (xvili) The S# Ganganagar Kshetriya Gramin Bank
(Staff) Service Regulations, 1984,

(xix) The Muzaffarnagar Kshetriya Gramin Bank
(Staff) Service Regulations, 1984.

(xx) The Ganga Yamuna Gramin Bank (Staff) Ser-
vice Regulations, 1985,

(xxi) The Pithoragarth Kshetriya Gramin Bank
(Staff) Service Regulations, 1986.

i

(11) A copy each of the following Reports (Hindi and
English versions):—

(i) Report of the Sri Visakha Grameena Bank for the
year ended the 31st December, 1986 together with
the Accounts and the Auditor’s Report thereon.

(ii) Report of the Pragjyotish Gaonlia Bank for the
year ended the 31st December, 1986 together with
the Accounts and the Auditor’s Report thereon.

(iii) Report of the Singhbhum Kshetriya Gramin Bank
for the year ended the 31st December. 1986 to-
gether with the Accounts and the Auditor’s Re-
port thereon.

(iv) Report of the Samastipur Kshetriya Gramin Bank
for the year ended the 31st December, 1986 to
gether with the Accounts and the Auditor’s Re-
port thereon.

(v) Report of the Ranchi Kshetriya Gramin Bank for
the year ended the 31st December, 1986 together!
with the Accounts and the Auditor’s Report
thereon, .

(vi) Report of the Ka. Bank Nongyndong Ri Khasi
Jaintia Bank for the year ended the 31st Decem-
ber, 1986 together’ with .the Accounts and the
Auditor’s Report thereon. '

25
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(vii) Report of the Bolangir Anchalik Gramya Ban.l,
for the year ended the 31st December, 1986 o
gether with the Accounts and the Auditor’s Re-
port thereon. ‘

(viii) Report of the Koraput Panchabati Gramya Bank
for. the year ended the 31st December, 1986 to-
gether with the Accounts and the Auditor’s Re-
port thereon.

(ix) Report of the Kalahandi Anchalika Gramya Bank

"~ for the year ended the 31st December, 1986 to-

gether with the Accounts and the Auditor’s Re-
port thereon.

(x) Report of the Tripur Gramin Bank for the year
ended the 31st December, 1986 togsther with the
Accounts and the Auditor’s Report thereon.

" (x1) Report of the Bhagirsth Gramin Bank for the
year er.ded the 31st Decemiber, 1986 together with
the accounts and the Auditot’s: Report thereon.

(x1) Report of the Ballia Kshetriya Gramin Bank for
the year ended the 31st December, 1986 to-
gether with the Accounts and the Auditor’'s Re-
port thereon.

(xiii) Report of the Allahabad Kshetriya Gramin Bank
for the year ended the 31st December, 1986 to-
gether with the Accounts and ths Auditor’s Re-
port thereon.

(xiv) Report of the Pratapgarh Kshetriya Gramin
Bank, Pratapgarh, for the year ended the 3lst
December, 1986 together with the Accounts and

the Auditor’s Report thereon.

{xv) Report of the Chhatrasal Gramin Bank for the
year ended the 31st December, 1986 together
with the Accounts and the Auditor’s Report there-

on.
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. (xvi) Report .of the Muzaffarnagar Kshetriya Gramin
Bank for the year ended the 31st December, 1986
together with the Accounts and the Auditor’s Re-
port thereon.

(xvil) Report of the Pithoragarh Kshetriya Gramin

*  Bank for the year ended the 31st December, 1986

together with the Accounts and the Auditor’s Re-
port thereon.

(xviii) Report of the Bardhaman Gramin Bank for
; the year endsd the 31st December, 1986 together
with the Accounts and the Auditor’s Report there-

on.

(xix) Report of the Mizoram Rural Bank for the
year ended the 31st December, 1086 together
with the Accounts and the Auditor’s Report
thereon.

(12) A copy each of the following Notifications (Hindi
and English versions) issued under the Centra] Ex-
cise Rules, 1944:.—

(i) G.S.R. 789(E) published in Gazette of India dated
the 16th Scptember, 1987 together with an explana-
tory memorandum regarding exemption to metal-
ware used in the manufacture of enamelware from
the whole of the duty of excise leviable thereon.

(ii) G.S.R. 790(E) and 791(E) published in Gazette
of India dated the 16th September, 1987 together
with an explanatory memorandum secking to libera-
lisc the availment of the central excise duty con~
cession in respect of cement produced in factories
which have commenced production from 1st Jan-
uary, 1982 onwards, ' n

(iii) G.S.R. 798(E) published in Gazette of India dated
the 17th September, 1987 together with an ex-
planatory memorandum making certain amend-
nments to Notification No. 167/86-CE dated the
1st March, 1986 so as to withdraw the exemption
for fire works manufactured without the aid of
powet.
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tivy :G.S.R. 813(E) published in Gazette of India dat

‘the 22nd September, 1987 together with an explana-
tory memcrandum making certain amendments to
Notification No. 175/86-CE dated the 1st March,
1986 so as to deny smal] scale exemption in respect
of ‘specified goods’ affixed with the brand name/
trade name ot a person who is not eligible for the
exemption under the said notification.

(v) G.S.R. 814(E) published in Gazette of India dated
the 22nd September, 1987 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 140/83-CE dated the
Sth May, 1983 so as to deny small scale exemption
in respect of cosmetics and toilet preparations affix-
«ed with a brand name of a person who is not eligi-
ble for exemption under the said notification.

(vi) G.S.R. 815(E) published in Gazette of India dated
the 22nd September, 1987 together with an explana-
tory memorandum making certain amendments to
Notification No. 75|87-CE dated the 1st March,
1987 so as to deny small scale exemption in res-
pect of air-conditioning and refrigeration applian-
ces and machinery and parts thereof affixed with a
‘brand name of a person who is not eligible for exem-
pfion under the said notification.

ii) G.S.R. 820(E) published in Gazette of India dated
the 24th September, 1987 together with an expla-
natory memorandum making certain amendmeats to
Notification Nos. 82|84-CE dated the 31st March,
1984, 76|86-CE dated the 10th February, 1986 and
431|86-CE dated the 6th October, 1986.

{viii) G.S.R. 833(E) published in Gazette of India dated
the 1st October, 1987 together with an explanatory
memorandum makmg certain amendments to Noti-
fication No. 117|86-CE dated the 1st March, 1987
50 as to increase the effective rate of excise duty on
molasses produced in vacuum pan ‘sugar fac‘ories
from Rupees 30 to Rupees 60 per tonne.



(ix) G.S.R. 834(E) published in Gazette of India dated

the 1st October, 1987 -together with an explanatory
memorandum regarding exemption to water coolers
equipped with geyser assembly so as to levy excise
duty only on the value of geyser assembly.

(x) G.S.R. §35(E) published in Gazette of India dated

(xi)

the 1st October, 1987 together with an explanatory
memorandum prescribing a scheme for allowing cre-
dit of Rupees 258 per kilolitre of Ethyl Alcohol used
in the manufacture of specified final products in
order to off set the adverse effect of the increase
in the excise duty on molasses for alcohol based che-
mical industries.

G.S.R. 839(E) published in Gazette of India dated
the S5th October, 1987 together with an explanatory
memorandum seeking to prescribe an effective rate
of duty of 20 per cent ad valorem in respect of poly-
vinyl alcohol manufactured from duty paid Viuyl
Acetate Monomer.

(xii) G.S.R. 853(E) published in Gazette of India dated

the 12th October, 1987 together with an explanatory
memorandum making certain amendments to Notifi-
cation No. 74|85-CE dat¢d the 17th March, 1985
so as to withdraw the excise duty exemption on Black
and White Television picture tube of screen size not
exceeding 15 centimetres,

(xiii) G.S.R. 854(E) published in Gazette of India dated

the 12th October. 1987 making certain amendments
to Notification No. 68[86-CE dated the 10th Feb-'
ruary, 1986 so as to prescribe (i) excise duty of 20
per cent on radio and clock combination (ii) excise
duty of Rupees 200|- per. set on Black and White
T.V. sets of screen size upto 15 centimetres and

(iii) excise duty at various specific rates on Black
and White T.V. 'sets in cotnbination with radio,

clock .and «cassette recorder.

(xiv) G.S.R. 859(E) published in Gazette of India dated

the 15th October, 1987 together with an explanatory
9



memorandum seeking to provide exemption from
basic excise duty on excess production of sugu"
godm:cd in a factory during the period from Ist

ctober to 30th November, 1987 as compared to-
the average production in the correSpondmg periods
of the previous three sugar years.

(13) A ccépy cach of the following Notifications (Hindi
ish versions) under section 35 of the Ex-
tradltion Act, 1962:—

(¥ G.8.R. 4i5(E) published i m Gazette of India dated
the 28th April, 1987 specifying certain offences under
section 125 or sections 221 to 225 or section 327
or section 328, as the case may be, of the Indian
Penal Code¢ to be extradition offences within the
meaning of the Extradition Act, 1962 in relation to-
all foreign States other than treaty States and in re-
lation to all Commonweslth countries together with
a corrigendum to the English version thereto pub-
lished in Notification No. G.8.R. 720(E) in Gazette
of India dated the 19th August, 1987.

(ii) G.S.R. 689(E), published in Gazette of India dated
- the 7th August, 1987 containing Order regarding ex-
tradition treaty signed between the Government of
India and the Government of Canada on the reci-
procal extradition of offenders.

-®4) (i) A copy of the Annual Report (Hindi and English
versions) of the Institute of Physics, Bhubaneswar.,
for the year 1986-87.

(i) A copy of the Audited Accounts (Hindi and English
versions) of the Institute of Physics, Bhubaneswar,
for the year 19_86-87.

(lii) A statement (Hindi and English versions) regarding

Review by the Government on the working of the
I:stntute of Physics, Bhubaneswar, for the year 1986~
7
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(15) (i) A copy of the Annual Report (Hindi and English
versions) of the Tata Memorial Centre, Bombay, for
the year [986-87 along with Audited Accounts.

(ii) A statement (Hindi and Eaglish versions) regarding
Review by the Government on the working of the

Tata Memorial Centre, Bombay, for the year 1986-
87.

'(16) (i) A copy of the Annual Report (Hindi and English
versions) of the Mehta Research Institute of Mathe-

. matics and Mathematical Physics,.Allahabad, for the
~ year 1986-87.

(i) A copy of the Annual Accoumnts (Hindi and English
versions) of the Mehta Research Institute of Mathe-
matics and Mathematical Physics, Allahabad, for the
year #986-87 together with Audit Report thereon.

(iii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Mehta Research Institute of Mathematics and Mathe-
matical Physics, Allahabad, for the year 1986-87.

(17) (i) A copy of the Annual Report (Hindi and English
versions) of the Saha Institute of Nuclear Physics,

Calcutta, for the year 1986-87 along with Audited
Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Saha Institutc of Nuclear Physics, Calcutta, for the
year 1986-87.

(18) A copy of the Criminal Courts and Court-martial or
Coast Guard Court, as the case may, (Adjustment of
Jurisdiction) Amendment Rules, 1987 (Hindi and
English versions) published in Notification No.
S.O. 2581 in Gazette of India dated the 26th Sep-
tember, 1987 issued under sub-section (1) of sec-
tion 475 of the Code of Criminal Procedure, 1973.

(19) A #tatement (Hindi and English versions) regarding
rejection of the award given by the Bodrd ef Arbitra:
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. tion under the. Joint - Consultative Machinery and"}

Compulsory Arbitration for the Central Government
Employees.

(20) A copy each of the following Notifications (Hindi and
English versions) under sub-section (2) of sectnon 3
of the Al India Services Act, 1951: —

(i) The Indian Administrative Service (Appointment by
. Promotion) Second Amendment Regulations, 1987
published in Notification No. G.S.R. 803(E) in
Gazette of India ddted the 18th September, % 987.

(i) The Indian Administrative Service (Appointment by
Promotion) First Amendment Regulations, 1987
published in Notification No. G.S.R. 804(E) in
Gazette of India dated the 18th September, 1987.

(iii) The Indian Forest Service (Fixation of Cadre
Strength) Fifth Amendment Regulations, 1987
published in Notification No. G.S.R. 826 in
Gazette of India dated the 7th November, 1987.

(iv) The Indian Forest Service (Pay) Sixth Amendment
Rules, 1987 published in Notification No.
G.S.R. 827 in Gazette of India dated the 7th
November, 1987.

(v) The Indian Administrative Service (Regulatlon of
Seniority) Rules, 1987 published in Notification

No. G.S.R. 896(E), in Gazette of India dated
the 6th November, 1987.

4. Report of the Commitiee on Private Members’ Bills and Re-
solutions

Shri M. Thambi Durai presented the Forty-third Report
(Hindi and English verslons) of the Comm1ttee on Private
Members’ Bills and Resolutions.

5, Calling Attention

Shri Amal Datta called the attention of the Minister of Home
Affairs to- the situation in the North Eastern region garticularly
the boundary dispute between Assarh and Nakalan and steps
taken by the Government in that régard. =~~~ ‘
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Tht: Minister of Home Affairs made a statement in regard
ereto.

p (L]/LI;O;: Sabha adjourned at 1-10 P.M. and re-assembled at 2.14

6. Motion regarding Forty-third Report of the Business Advisory
Committee

Smt. Sheila Dikshit moved the following motion:—

“That this House do agree with the Forty-third Report of
the Business Advisory Committee presented to the
House on the 16th November, 1987.”

The motion was adopted.

7. Matters Under Rule 377

~A1) Shri Anadi Charan Das raised a matter regarding need to
take steps for social integration.

v(2) Shri Manku Ram Sodi raised a matter regarding need to
direct the Government of Madhya Pradesh to fill up the vacant
posts of doctors in Tribal areas of the State.

+(3) Dr. Prabhat Kumar Mishra raised a matter regarding
need to pay interim relief to the workers of BALCO in Korba.

sA4) Shri Bharat Singh raised a matter reéarding need to take
relief measures for farmers of Delhi affected by drought.

.\((5) Shri I. Rama Rai raised a matter regarding need to sanc-
ion immediately a containerised telephone exchange for
Kasargod district in Kerala.

\/(6) Shri Suresh Kurup raised a matter regarding need for
central help to ensure early completion of a memorial to com-
memorate movement against untouchability and for the human
rights to the down-trodden at Vaikom (Kerala). ;

7) Shri P. Kolandaivelu raised a matter regarding need to
purchase cloth required bv Government organjsations from
State Apex Societies and Khadi Board.
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\/(8) Shri Sitaram Sayaji Bhoye raised a matter regarding nee’
for the Central Government to take over the scheme of drinking
water supply to Nandgaon (Nasik district) .

*8. Statutory Resolution—Under Consideration

Discussion on the following Resolution moved by Dr. Chinta
Mohan on the 12th November, 1987, continued:—

“That this House disapproves of the Constitution (Sche-
duled Tribes) Order (Amendment) Ordinance, 1987
(Ordinance No. 5 of 1987) promulgated by the Presi-
dent on the 19th September, 1987.”

\/"‘9. Government Bill—Under Consideration

The Constitution (Scheduled Tribes) Order (Amendment)
Bill, 1987. .

Combined discussion on the motion for consideration of the
Bill moved by Dr. (Smt.) Rajendra XKumari Bajpai on 12th

November, 1987 and the Resolution (vide para 8 agbove), con-
tinued.

Shri C. Janga Reddy took part in the debate.

The discussion was not concluded.

10. Discussion Under Rule 193

\/Shri 1. Rama Rai raised a discussion on the reported negotia-
tions between the Government of India and the Union Carbide
Corporation for an out-of-court settlement in regard to payment
of compensation for the victims of Bhopal gas tragedy.

The following members took part in the debate:—

(1) Shri Basudeb Acharia
(2) Shri Zainul Basher
(3) Shri C. Madhav Reddy

*Discussed together.
u



"y (4) Shri Veerendra Patil
(5) Shri Indrajit Gupta
(6) Shri K. N. Pradhan

The discussion was nbt concluded.
6.08 P.M. !

(Lok Sabha adjourned till 11 A.M:. on Thursday, the 19th
November, 1987)

SUBHASH C. KASHYAP,
Secretary-General.

CORRIGENDA

In Bulletin Part I dated 17th November, 1987—
Page 2, Lines 22-23—

delete “re-assemble”
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proeeedings]

Thursday, November, 19, 1987/Kartika 28, 1909 (Saka)

No. 291
11 A.M.

1. Starred Questions

Starred Questions Nos. 187, 188 and 190—193 were orally
answered. Replies to Starred Questions Nos. 189, 194—205
and 207 were laid on the Table.

2. Unstarred Question

Replies to Unstarred Questions Nos. 1840—1863, 1865—
1942 and 1944—2055 were laid on the Table.

3. Papers laid on the Table
The following parers were laid on the Table:—

(1) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Rail India Technical and Economic Services
Limited, New Delhi, for the year 1986-87.

(ii) Annual Report of the Rail India Technical and
Economic Services Limited, New Delhi, for the
year 1986-87 along with Audited Accounts and
the comments of the Comptroller and Auditor
General thereon.



(2) A copy each of the following papers (Hin %and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Hooghly Dock and Port Engineers Limited, Cal-
cutta, for the year 1984-85.

(ii)) Annual Report of the Hooghly Dock and Port
Fnginecrs Limited, Calcutta, for the year 1984-
85 along with Audited Accounts and the com-

ments of the Comptroller and Auditor General
thereon.

(3) (i) A copy of the Annual Report (Hindi and Eng
lish versions) of the University of Delhi, Delhi, for
the year 1985-86.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the University
of Delhi, Delhi, for the year 1985-86.

(4) A statement (Hindi and English versions) showing

reasons for the delay in laying the papers mention-
ed at (3) above.

4. Messages from Rajya Sabha

Secretary-General reported the following messages from
Rajya Sabha. Coe

A
(i) That at its sitting held on the 17th November, 1987,

Rajya Sabha passed the Metro Railway (Construc-
tion of Works) Amendment Bill, 1987.

(i) That at its sitting held on the 18th November, 1987

Rajya Sabha passed the Representation of the People
(Third Amendment) Bill, 1987.

5 Bills Passed by Rajya Sabha—Laid on the Table

(1) The Metro Railways (Construction of Works) Amend-
ment Bill, 1987.

A}
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%) _(2) The Representation of the People (Third Amendment)
- Bill, 1987,

6. Matters Under Rule 377

(1) Shri Birbal raised a matter regarding need for early
clearance to the Sidhmukh and Nohar Canal Projects of Rajas-
than pending with Central Water Commission.

v (2) Shri Abdul Hannan Ansari raised a matter reE arding
need to look into the problems of weavers and the irreg ties
in supply of yarn and sale of Janata cloth in Bihar.

~(3) Dr. Chander Shekhar Tripathi raised a matter regarding
need to beautify the Bakhira lake in Khalilabad Parliamentary
constituency with a view to promotiing tourism.

" (4) Shri P. Namgyal raised a matter regarding need to take
relief measures for the people affected by recent snowfall 1n
Zanskar sub-division of Kargil district and Lingshed area of
Leh district in Jammu and Kashmir.

. (6) Shri Madan Pandey raised a matter regarding need to
?ag ilgminediately the ‘Interim Relief’ to the staff and workers of

7 (6) Shri Bhattam Sriramamurty raised a matter regarding
need for more stringent measures to stop smuggling in the
country.

A7) Shri Mohd. Mahfooz Ali Khan raised a matter regarding
need to provide more funds to the State Government of Uttar
Pradesh to meet the situation created by drought.

\/(8) Shri Aziz Qureshi raised a matter regarding need for steps
to remove the apprehensions of the people regarding biological
warfare and joining Paris Convention in view of Indo-US
Vaccine Pact.

\/(9) Shri Somnath Rath raised a matter regarding need for
live telecast of the Car Festival in Puri.

\(10) Shri Bhadreswar Tanti raised a matter regarding agita-
tion by Purbanchaliya Rail Karmi Sanstha for revocation of
punitive action against certain railway employees.
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*7. Statutery Resolution—Negatived

Discussion on the following Resolution moved by Dr. Chinta
Mohan on the 12th November, 1987, continued:—

“That this House disapproves of the Constitution (Sche-
duled Tribes) Order (Amendment) Ordinance, 1987
(Ordinance No. 5 of 1987) promulgated by the Presi-
dent on the 19th September, 1987.”

A

After discussion as indicated in para 8 below, the Resolution
was negatived.

*8. Government Bill—Parsed

/ The Constitution (Scheduled Tribes) Order (Amendment)
Bill, 1987.

Combined discussion on the motion for consideration of the
Bill moved by Dr. (Smt.) Rajendra Kumari Bajpai on 12th
Nove‘rinber, 1987 and the Resolution (vide para 7 above), con-
tinued.

The following members took part in the debate:—
(1) Shri P. Namgyal
(2) Shri Ajit Kumar Saha
(3) Shri Banwari Lal Purohit
(4) Shri Vijoy Kumar Yadav
(5) Shri Mahabir Prasad Yadav
(6) Shri D. B. Patil
(7) Prof. Narayan Chand Parashar
(Lok Sabha adjourned at 1.03 P.M. and re-assembled at
2.05 P.M.)
(8) Shri Umakant Mishra
(9) Shri Ganga Ram
(10) Shri Syed Shahabuddin
(11) Shri Manikrao Hodlya Gavit
(12) Shri Ram Swaroop Ram

Dr. (Smt.) Rajendra Kumari Bajpai replied to the debate.

*Discussed together.



Nr. Chinta Mohan spoke (by way of reply to his Statutory
«+ solution).

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

Clauses 2 and 3 were adopted.

Clause 1, the Enacting Formula and the Long Title ﬁvere also
adopted.

The mation that the Bill be passed was moved by Dr. (Smt.)
Rajendra Kumari Bajpai.

The motion was adopled and the Bill was passed.

9. Government Bill—Under Consideration
THE NATIONAL HOUSING BANK BILL, 1987

Discussion on the motion for consideration of the Bill moved
by Shri Janardhana Poojary on the 16th November, 1987, con-
tinued.

The following members took part in the debate:—

(1) Shri Sharad Dighe

(2) Prof. N. G. Ranga ¢
(3) Shri Anil Basu

(4) Shri Y. S. Mahajan
(5) Smt. Kishori Sinha

(8) Shri Piyus Tiraky

(7) Shri T. Basheer

(8) Shri P, Namgyal

(9) Shri A. Charles

(10) Shri P. Appalanarasimham
(11) Shri Hussain Dalwai
(12) Shri G. M. Banatwalla
(13) Smt. Basavarajeswari

The discussion was not concluded.
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*#10. Statement by Minister ‘

\/ The Minister of Finance made a statement regarding deci-
sion of Government to pay an instalment of Dearness Allowance
to the Central Government Employees w.e.f. 1st July, 1987.

6.02 P.M.

(Lok Sabha adjourned till 11 A.M. on Friday, the 20th
November, 1987).

SUBHASH C. KASHYAP,
Secretary-General.

**Made at 5.18 P.M,

6
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LOK SABHA

BULLETIN-—PART 1
[Brief Record of Proceedings]

Friday, November 20, 1987|Kartika 29, 1909 (Saka)

No. 292
11-01 A .M.

1. Starred Questions

Starred Questions Nos. 210, 211, 213, 215 and 216 were
orally answered. Replies to Starred Questions Nos. 209, 212,
214, 217, 219—221, 223—227 were laid on the Table.

2. Unstarred Quthions

Replies to Unstarred Questions Nos. 2056—2068, 20702136,
2138—2147, 2149—2160 and 2162—2288 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Wealth-tax (Amendment) Rules, 1987
(Hindi and English versions) published in Notifica-
tion No. SO. 973(E) in Gazette of India dated the
4th November, 1987 under sub-section (4) of section
46 of the Wealth-tax Act, 1957.

(2) A copy of the Central Excise (Eighth Amendment)
Rules, 1987 (Hindi and English versions) published
in Notification No. G.S.R. 897 (E) in Gazette of India
dated the 9th November, 1987 together with an ex-
planatory memorandum under sub-section (2) of sec-
tion 38 of the Central Excises and Salt Act, 1944.

(3) A copy of Notification No. S.0. 978 (E) (Hindi and
English versions) published in Gazette of India dated

1



the 10th November, 1987 together with an exp -
tory memorandum regarding revised rate of exchidhge
for conversion of Australian Dollar into Indian cur-
rency or vice-versa under section 159 of the Customs

Act, 1962.

(4) A copy of Notification No. S.0. 872(E) (Hindi and
English versions) published in Gazette of India dated
the 1st October, 1987 making certain amendments to
Notification No. S.O. 328(E) published in Gazette of
India dated the 6th April, 1987 issued under section
8 of the Commissions of Inquiry Act, 1952.

(5) A copy each of the following Notifications (Hindi and
English versions) issued under the Central Excise
Rules, 1944: —

(i) G.SR. 8%0(E) publisheq in Gazette of India dated
the 3rd November, 1987 together with an explana-
torv memorandum making certain amendments to
Notification No. 272|79-CE dated the 18th October,
1979 so as to permit removal of Capital Goods from
Kandla Free Trade Zone to the Domestic Tariff
Area (DTA) on payment of duty on the deprecia-
ted value of the Capital Goods.

(ii) G.S.R. 898 (E) published in Gazette of India dated
the 9th November, 1987 together with an explana-
tory memorandum seeking to provide that the
excise duty on rock ohosphate, in any form. falling
under sub-heading No. 2505.00 of the Schedule to
the Central Excise Tariff Act, 1985 and used as a
fertiliser or as an input in the manufacture of fer-
tilisers, shall not be required to be paid during the
period from 28th February to 7th October, 1986.

(ili) G.S.R. 899(E) published in Gazette of India dated
the 9th November, 1987 together with an explana-
tory memorandum seeking to provide that the ex-
cise duty on lime, falling under sub-heading No.
2505.00 of the Schedule to the Central Excise Tariff
Act, 1985 and used in the factory of production in
the manufacture of caleium carbonate, shall not be
required to be paid during the period from 28th
February to 7th December, 1986.

2



Y (6) A copy each of the Agreements (Hindi and English

versions) entered into by the Reserve Bank of India
with the Governors of Arunachal Pradesh, Goa and
Mizoram under sub-section (2) of section 21A of the
Reserve Bank of India Act, 1934.

(7) A copy of Notification No. F. 4(31)-W&M|87 Hindi
and English versions) dated the 17th November, 1987
regarding issue of 9 per cent. Relief Bonds, 1987 from
1st December, 1987.

(8) A copy each of the following Notifications (Hindi and
English versions) issued under section 3 of the Im-
ports and Exports (Control) Act, 1947:—

(i) The Exports (Control) Fourteenth = Amendment
Order, 1987 published in Notification No. S.0. 783 (E)
in Gazette of India dated the 25th August, 1987.

(ii) The Exports (Control) Fifteenth Amendment Order,
1987 published in Notification No. S.O. 826(E) in
Gazette of India dated the 15th September, 1987.

(iii) S.0. 921(E) published in Gazette of India dated the
14th October, 1987 prohibiting the imports and ex-
ports of all goods, whether directly or indirectly, in-
to or from any port or place in India from or to any
place in Fiji.

4. Statements by Ministers

v (i) The Minister of State for Petroleum & Natural Gas made
a statement regarding the fire incident in the Visakh Refinery
of Hindustan Petroleum Corporation Limited (HPCL) on 11th
November, 1987.

(ii) The Minister of Parliamentary Affairs made a statement
regarding Government business for the week commencing the
23rd November, 1987.

* (iii) The Minister of State for External Affairs made a
statement regarding latest developments in Sri Lanka.

*Made at 3 P.M.



5. Motion for Election to Committee
Shri Shivraj V. Patil moved the following motion: —
“That in pursuance of section 12(1) of the National

Cadet Corps Act, 1948, the members of this House do
proceed to elect, in such manner as the Speaker
may direct, one member from amongst themselves
to servie as a member of the Central Advisory Com-
mittee for the National Cadet Corps for a term of
one year from the date of election, subject to the
other provisions of the said Act and the Rules made
thereunder.”

The motion was adopted.

8. Government Bill—under consideration
\/ THE NATIONAL HOUSING BANK BILL, 1987
Discussion on the motion for consideration of the Bill mov-

ed by Shri Janardhana Poojary on the 16th Noviember, 1987,
continued.

The following members took part in the debate:—

1)
(2)
(3
4

(Lok

Shri Ram Swaroop Ram
Shri Ram Narain Singh
Shri Sriballav Panigrahi
Shri Shantaram Naik

Sabha adjourned at 1 P.M. and re-assembled at

2-08 P.M))

(5)
(6)
(7
®
9
(10)
1)

Prof. Saif-ud-Din Soz
Shri Girdhari Lal Vyas
Shri Virdhi Chander Jain
Dr. Datta Samant

Shri Manvendra Singh
Shri G. 1. Patel

Shri Uma Kant Mishra

The discussion was not concluded.
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7. Motion regarding forty-third report of the Committes on
-P{’nivate Members’ Bills and resolutions

Shrimati Usha Rani Tomar moved the following motion:—

“That this House do agree with the Forty-third Report
of the Committee on Private Members' Bills and
Resolutions presented to the House on the 18th
November, 1987.” R

The motion was adopted.

8. Private Members’ Bills—introduced

v (1) The Human Resources (Utilisation) Bill, 1987 by Shri
Santosh Kumar Singh.

(2) The Constitution (Amendment) Bill, 1987 (Insertion
of new article 304) , by Shri Syed Shahabuddin. |

v (3) The Administrative Tribunals (Amendment) Bill, 1887
(Insertion of new section 2A), by Shri K. Ramamurthy.

(4) The Constitution (Amendment) Bill, 1987 (Amend-
ment of article 276)., by Shri S. G. Gholap.

Nﬁ (5) The Recognition of Trade Unions Bill, 1987, by Prof.
dhu Dandavate.

\A6) The Blind Persons (Employment) Bill, 1987, by Prof.
Madhu Dandavate.

“(7) The Indian Penal Code (Amendment) Bill, 1867,
(Substitution of new section for section 306), by Prof. Madhu
Dandavate. ot ad

v(8) The Constitution (Amendment) Bill, 1987 (Amendment
of article 30) , by Shri Thampan Thomas,

‘/(9) The Constitution (Amendment) Bill, 1987 (Amend-
ment of Tenth Schedule), by Shri Shantaram Naik.

V(10) The Prohibition of Sati Bill, 1987 by Shrimati Basa-
varajeswari. .

5



. Private Member's Bill—under consideration

THE CONSTITUTION (AMENDMENT) BILL, Vs
(Amgndment of article 244 etc.) by Shri Piyus '1‘1ra.lcy

Further discussion on the motion for consideration of the
_Bill moved on 28th August, 1987, continued.

The following members took part in the debate:—

(1) Shri Ram Pyare Panika

(2) Dr. G. Vijaya Rama Rao

(3) Shri P. Namgyal

(4) Shri Virdhi Chander Jain

(5) Shri K. Pradhani

(6) Shri Jujhar Singh

(7) Shri H. R. Bhardwaj

Shri Piyus Tiraky replied to the debate.

On the motion for consideration of the Bill, the House
divided. Result of the Division could not be announced, as it
was found that there was no quorum in the House. The
Division was therefore held over for the next Private Mem-
bers’ Bills day and the House was adjourned for want of

quorum.
5-08 P.M.

(Lok Sabha adjourned till 11 A.M. on Monday, the 23rd Nov-
ember, 1987)

SUBHASH C. KASHYAP,
Secretary-General.

6
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, November 23, 1987|Agrahayana 2, 1909 (Saka)

No. 293
11 A.M.
1. Obituary Reference
The Speaker made a reference to the passing away of Shri
Jaideep Singh, a sitting member of Lok Sabha.

Thereafter, members stood in silence for a short while as
a mark of respect to the deceased.

2, Starred Questions

Starred Questions Nos. 230—233, 235, 236 and 238—240 were
orally answered. Replies to Starred Questions «Nos. 228,
234, 237 and 241—247 were laid on the Table.

3. Unstarred Questions
Replies to Unstarred Questions Nos. 2289—2331, 2333—2406,
2408—2469 and 2471—2501 were laid on the Table.

A statement by the Minister of State in the Ministry of
Labour correcting the reply given on ¥ November, 1987 to Un-
starred Question No. 21f regarding payment of wages to
female workers by DDAI/HUDCO was also laid on the Table

to-day.
4, Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hindi and English
versions) of the National Capital Region Planning

1



Board, for the year 1986-87 under section 26 q}he
National Capital Region Planning Board Act, 1:65.

(2) A copy each of the following Notifications (Hindi and
English versions) under section 159 of the Customs
Act, 1962: —

()

G.S.R. 865(E) published in Gazette of India dated
the 18th October, 1987 together with an explana-
tory memorandum making certain amendments to
Notification No. 239|87-Customs dated the 17th
June, 1987 so that the exemption from customs
duty in respect of polyurethane leather for use in
the manufacture of footballs for exports becomes
applicable to all inflatable balls for exports.

(ii) G.S.R. 870(E) published in Gazette of India dated

the 26th October, 1987 together with an explana-
tory memorandum making certain amendments to
Notification No. 207|87-Customs dated the 12th
May, 1987 so as to prescribe nil auxiliary duty in
respect of polyurethane leather for use in the
manufacture of inflatable balls for export.

(iii) G.S.R. 871(E) published in Gazette of India dated

the 27th October, 1987 together with an explana-
tory memorandum making certain amendments to
Notification No. 455/86-Customs dated the 5th
November, 1986 so as to enhance the concessional
rate of basic customs duty from the level of 40
per cent ad valorem to 45 per cent ad valorem
and also to extend the validity of the said notifi-
cation upto 31st October, 1988.

(iv) G.S.R. 872(E) and 873(E) published in Gazette

(v)

of India dated the 27th October, 1987 together with
an explanatory memorandum regarding exemp-
tion to Aluminium ingots when imported into
India from the basic customs duty in excess of
Rupees 2000 per metric tonne and from the whole
of the auxiliary duty of customs leviable thereon.

G.S.R. 878(E) and 879(E) published in
Gazette of India dated the 29th October, 1987 to-
gether with an explanatory memorandum regard-
ing exemption to N-Paraffin when imported into.

2



et

£%  India for the manufacture of Linear Alkyl Benzene

from the basic customs duty in excess of 30 per
cent ad valorem and from the whole of the addi-
tional and auxiliary duties of customs leviable
thereon.

(vi) S.0. 984(E) published in Gazette of India dated
the 12th November, 1987 together with an explana-
tory memorandum regarding revised rate of ex-
change for conversion of Deutsche Marks into
Indian currency or vice-versa.

(3) A copy each of the following Notifications (Hindi
and English versions) issued under the Central Ex-
cise Rules, 1944: —

(i) G.S.R. 763(E) published in Gazette of India dated
the 9th September, 1987 together with an expla-
natory memorandum regarding exemption to para-
aminophenol and para-nitrophenol used in the
manufacture of paracetamol from the whole of the
duty of excise leviable thereon subject to certain
conditions.

(i) G.S.R. 823 (E) published in Gazette of India dated
the 25th September, 1987 together with an expla-
natory memorandum rescinding Notification No.
208/69-CE dated the 27th August, 1969.

(iii) G.S.R. 869 (E) published in Gazette of India dated
the 26th October, 1987 together with an explana-
tory memorandum making certain amendments to
Notification No. 133|86-CE dated the 1st March,
1986 so as to clarify that the concessional rate in
r;aspe;t of resins would apply to moulding powder
also. '

(iv) G.S.R. 880(E) published in Gazette of India dated

-~ the 28th October, 1987 ;cgglether with an explana-
tory memorandum regarding exemption to Tere-
phthalic acid from the whole of the duty of excise
leviable thereon. ’

(v) G.S.R. 877(E) published in Gazette of India dated
the 29th October, 1987 together with an explana-
tory memorandum extending the validity of Noti-
ficationt No. 190{87-CE dated the 4th August, 1987
upto the 1st April, 1968.

3



(vi) G.S.R. 892(E) published in Gazette of India

the 4th November, 1987 together with an explana-
tory memorandum seeking to provide that excise
duty in excess of what was specified in smal] scale
exemption Notification No. 175/86-CE dated the
1st March, 1986 is not required to be paid on body
built motor vehicles cleared by independent body
builders during the period between 1st March, 1986
to 30th June, 1986.

(4) A copy of Notification No. S.0O. 1011(E)(Hindi and

English versions) published in Gazette of India dated
the 20th November, 1987 containing an order of
moratorium in respect of the Traders Bank Limited,
New Delhi for the period from the close of business
on the 20th November, 1987 upto and inclusive of
20th March, 1988 issued under sub-section (2) of sec-
tion 45 of the Banking Regulation Act, 1949.

(5) A copy each of the following Notifications (Hindi

@)

and English versions) under sub-section (2) of sec-
tion 3 of the Agricultural Produce (Grading and
Marking) Act, 1937:—

The Basmati Rice (Export) Grading and Marking
(Amendment) Rules, 1987 published in Notification
No. G.S.R. 693 in Gazette of India dated the 12th
September, 1987.

(ii) The Chillies Grading and Marking (Amendment)

Rules, 1987 publisheq in Notification No. S.0. 2859 in
Gazette of India dated the 17th October, 1987.

(8) A copy each of the following pavers (Hindi and Eng-

lish versions) under section 619A of the Companies
Act, 1956:—

(1) Review by the Government on the working of the

Jammu and Kashmir State Agro Industries Develop-

ment Corporation Limited, Srinagar, for the year
1978-79. .

(ii) Annual Report of the Jammu and Kashmir State
Agro Industries Development Corparation Limited,
Srinagar, for the year 1978-79 along with Audited
Accounts and the comments of the Comptroller
and Auditor General thereon.

4



)ﬁ-., (7) A statement (Hindi and English versions) showing
vd igasogs for delay in laying the papers mentioned at
) above.

5. Messages from Rajya Sabha

Secretary-General reported the following messages from
Rajya Sabha:—
(i) That at its sitting held on the 19th November, 1987,
Rajya Sabha passed the Authorised Translations
(Central Laws) Amendment Bill 1987.

(ii) That at its sitting held on the 19th November, 1987
Rajya Sabha agreed without any amendment to the
Shipping Deveiopment Fund Committee (Abolition)
Amendment Bill, 1987, passed by Lok Sabha on the
16th November, 1987.

6. Bill Passed by Rajyn Sabha—Laid on the Table

The Authorised Translations (Central Laws) Amendment
Bill, 1987. [
1. Calling Attention

Shri Veerendra Patil called the attention of the Minister of
Industry to the situation arising out of the closure of two
units of M|s. A.C.C. Babcock Ltd. at Shahbad in Karnataka
and Durgapur in West Bengal and the steps taken by the Gov-
ernment to mitigate the hardships of the workers.

The Minister of Industry made a statement in regard thereto.

8. Government Bills—Introduced
/(i) The Railway Claims Tribunal Bill, 1987.
+(ii) The Comptroller and Auditor-General’s (Duties, Powers
and Conditions of Service) Amendment Bill, 1987.
9. Matters Under Rule 377 ..

V(1) Dr. G- S. Rajhans raised a matter regarding need to
provide financial assistance to the State Government of Bihar
for converting kucha roads into all-weather pucca roads in
Mithila region of North Bihar.

(Lok Sabha adjourned at 1 P.M. and re-assembled at
2.05 P.M.)
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/(%Shn XK.. Pradhani raised-a matter regarding need to pq
visle: duily fidght foom Jeypere to- Bhubaneshwar or ‘Hyderaba
via Visakhapatnam.

‘{ (3) Shri Mullappally Ramachandran raised a matter regard-
ng need to set up industrial Units in Cannanore (Kerala)
based on cley. - '

(4) Shri Kamodi Lal Jatav raised a matter regarding need
to-lease natural resources on cooperative basis to SC and ST
pepulation of Madhya Pradesh for their development.

v (5) Prof. Saif-ud-Din Soz raised a matter regarding need to
review the drug policy. '

\/ (@) Dr. (Smt.) Phulrenu Guha raised a matter ' regarding

need to evolve a comimon policy to stop exploitation of fisher-
men,

(7) Shri Sriballav Panigrahi raised a matter regarding need
to link Jharsuguda (Orissa) in the programme of extension
of Vayudoot Services.

vy (8) Shri Basudeb Acharia raised a matter regarding need to
review the policy of mass industrialisation in Orissa in view
of a study conducted under the auspices of IDBI.

ll). Gevernment Bill—Passed

v/~  THE NATIONAL HOUSING BANK BILL, 1987

Discussion on the motion for consideration of the Bill moved
by Shri Janardhana Poojary on the 16th November, 1387,
continued. ’ :

The following members took part in the debate:—
(1) Dr. (Smt.) Phulrenu Guha
(2) Shri Jagannath Patnaik

Shri Janardhana Poojary replied to the debate.

" The motion for consideration was adopted and clause-by-
clause. consideration. of the Bill was taken up.

Clauses 2 to 15 were adopted.

Clause 16 was adopted, as amended.
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;“)Clauses 17 to 39 were adopted:--

.Clause 40 was adopted as amended. -
Clause 41 was adopted C

‘Clause 42 was adopted, as amended. t o
Clauses 43 to. 57 were adopted. N
First Schedule and Second ‘Schedule were adopted.

Clause 1, the Enacting Formula .and the Long Title were also
adopted.

The motion that the Bill, as amended, be passed was moved
by Shri Janardhana Poojary.

The motion was adopted and the . Bill, as gmended,

was
passed. -

1. Discussion Under Rule 193

Discussion on the reported negotiations between the ‘Govern-
ment of India and the Union Carbide Corporatien for an
out-of-court settlement in regard to payment of compensation

for the victims of Bhopal gas tragedy, raised by Shri I.“Rama
Ra! on the 18th November, 1987, continued.

The following members took part in the debate:—

(1) Shri Sharad Dighe

(2) Shri S. Jaipal Reddy
(3) Dr. G. S. Rajhans

(4) Shri G. M. Banatwalla
(5) Shri Aziz Qureshi

(8) Dr. Datta Samant..

(7) Shri Somnath Chatterjee
(8) Shri Thampan Thamas

Shri J. Vengal Rao rephed to the d.iscuss!on .

The discussion was cancludsd oo
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12. Government Bill—Passed ¢

»/THE REPRESENTATION OF THE PEOPLE HIRD
AMENDMENT) BILL, 1987, as passed by Rajya Sabha

The motion for consideration of the Bill
Shri H. R. Bhardwaj e was moved by

Th'g_a?,foll_owing members took part in the debate:—
(1) Shri K. Ramachandra Reddy
(2) Shri Girdhari Lal Vyas

(3) Shri Thampan Thomas
(4) Shri Dal Chander Jain

Shri ‘H. R. Bhardwaj replied to the debate.

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

Clauses 2 and 3 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri
H. R. Bhardwaj. [

The motion was adopted and the Bill was passed.

3. Contempt of the House

The Deputy Speaker informed the House that at about
11.30 hours today a visitor calling himself Dhirender Pratap
Sharma son of Shri Suresh Chand Sharma shouted slogan
from the Visitors’ Gallery. The Director Security took him into
custody immediately and interrogated him. The visitor had
made a statement and had expressed regret for his action. He

had also begged pardon for the same.

The Deputy Speaker observed that he had brought it to the
notice of the House for such action as the House might deem
fit.

Thereafter, the following motion moved by Smt. Sheila
Dikshit was adopted:—

“This House resolves that the person calling himself
Dhirender Pratap Sharma son of Shri Suresh



i

Chand Sharma who shouted slogan from the Visi-
tors’ Gallery at about 11.30 hours today and whom
the Director Security took into custody immedi-
ately, has committed a grave offence and is guilty
of the contempt of the House.

This House further resolves that in view of the regret
expressed by him, he be let off with a stern warning
on the rising of the House today.”

14. Government Bill—Under Consideration

v THE REGIONAL RURAL BANKS (AMENDMENT) BILL,

1987

The motion for consideration of the Bill was moved by
Shri Janardhana Poojary.

An amendment for reference of the Bill to a Joint Commit-
tee of the Houses was moved by Shri Basudeb Acharia.

Shri C. Madhav Reddy took part in the debate. His speech
was not concluded.

The discussion was not concluded.

15. Report of Business Advisory Committee

Smt. Sheila Dikshit presented the Forty-fourth Report of
the Business Advisory Committee.

6 P.M.

(ILok Sabha adjourned till 11 A.M. on Tuesday, the 24th
November, 1987).

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings)

Tuesday, November, 24, 1987|Agrahayana 3, 1909 (Saka)

No. 294
11 AM.
1. Starred Questions

Starred Questions Nos. 249—251 and 255—258 were orally
answered. Replies to Starred Questions Nos. 248, 252—254 and
259—267 were laid on the Table.

j. Short Notice Question .

Short Notice Question No- 1 addressed to the Minister of
Petroleum and Natural Gas regarding shortage of LPG in Delhi
was orally answered and supplementaries thereon were also ans-
wered.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 2502—2518, 2520—
2541, 25432702 2704—2721 and 2723—2735 were laid on
the Table.

4. Pavers Laid on the Table
The following papers were laid on the Table: —

(1) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) A statement regarding Review by the Government
on the working of the Maruti Udyog Limited, New
Delhi. for the year 1986-87.
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(ii) Annual Report of the Maruti Udyog Limited, New’
Delhi, for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon.

(2) A statement (Hindi and English versions) (i) correcting
the reply given on the 4th August, 1987 to Unstarred
Question No. 1341 by Shri E. Ayyapu Reddy re-
garding additional revenue on account of revision of
coal prices by Coal India Limited and (ii) giving
reasons for delay in correcting the reply.

(3) A copy of the Food Corporation of India (Staff)
(Ninety-Eighth Amendment) Regulations, 1987
(Hindi and English versions) published in Notification
No. 44|F. No. EP. 8-1|84 in Gazette of India dated
the 16th October, 1987 under sub-section (5) of
section 45 of the Food Corporations Act, 1964.

(4) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(a) (i) Review by the Government on the working of
the Bongaigaon Refinery and Petrochemicals Li-
mited, for the year 1986-87.

(ii) Annual Report of the Bongaigaon Refinery and
Petrochemicals Limited, for the year 1986-87
along with Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the working of
the Lubrizol India Limited, Bombay, for the year
1986-87.

(ii) Annual Report of the Lubrizol India Limited,
Bombay, for the year 1986-87 along with Audited
Accounts and the comments of the Comptroller
and Auditor General thereon.

(5)' A statement (Hindi and English versions) (i) cor-
recting the reply given on the 18th August, 1987 to
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Unstarred Question No. 3479 by Shri Virdhi Chan-
ger Jawn regarding Pewrol Pumps in Rajasthan and
(1) giving reasons tor delay in correcung the reply.

(6) A copy of the Central Excise (Sixth Amendmeat)
Rules, 195/ (Hundi and English versions) publish-
ed in Nouticauon No. G.S.R. 782(E) in Gazette of
India dated the 15th September, 1987 under sub-
section (2) of section 38 of the Central Excises and
Salt Act, 1944,

(7) A copy each of the following Notxﬁcatxons (Hindi
and t=nghsh versions) under secuon 159 of the
Customs Act, 1962:—

(i) S.0. 986(L) published in Gazette of India dated
the 13th November, 1987 together with an ex-
planatory memorandum regarding revised rates
of exchange for conversion of Ausirian Schillings,
Dutch Guilders, Pound Sterling and Swiss Francs
into Indian cuirency or vice-versa.

(i1) S.0. 987(E) published in Gazette of India dated
the 16th November, 1987 together with an ex-
planatory memorandum regarding revised rate ol
exchange for conversion of Damish Kroner into
Indian cuirency or vice-versa.

(8) A copy of the Petroleum (Amendment) Rules, 1987
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 591(E) in Gazette of India dated
the 22nd june, 1987 under sub-section (4) of sec-
tion 29 of the Petroleum Act, 1934.

(9) A copy of the Companies (Acceptance of Deposits)
Amendment Rules, 1987 (Hindi and English ver-
sions) published in Notification No. G.S.R. 850(E)
in Gazette of India dated the 12th October, 1987
under sub-section (3) of section 642 of the Compa-
nies Act, 1956.

(10) A copy of Notification No. S.0. 960(E) (Hindi and
English versions) published in Gazette of India
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dated the 28th October, 1987 directing that the #
provisions of section 21 and 22 of. the Monopolies
‘and Restrictive Trade Practices Act, 1969 shall not
apply to any proposal for the increase in the pro-
duction of any goods or the provision of any servi-
ces which .are meant exclusively for export outside
" India and .or which relates to an undertaking estab-
. lished or proposed to be established in a free trade
zone, under sub-section (3) of section 22A of the
Monopolies and Restrictive Trade Practices Act,
1969.

e .G A copy of the Annual Report (Hindi and Eng:
lish versions) of the National Institute of Small In-
dustry Exiension Training, Hyderabad, for the year
1986-87 along with Audited Accounts.

(ii) A statement (Hindi and English versions), regard-
ing Review by the Government on the working of
‘the WNational Institute of Small Industry Extension
Training, Hyderabad, for the year 1986-87.

{12) A copy cach of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Hindustan Antibiotics Limited, Pimpri, Pune, for
the year 1986-87.

(ii) Annual Report of the Hindustan Antibiotics Limited.
Pimpri, Pune, for the year 1986-87 along with
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

5. -Motion Regarding Forty-fourth Report of the Business
Advisory Committee -

Shri H. K. L. Bhagat mcved the following motion:

“That this House do agree with the Forty-fourth Report of
the Business Advisory Committee presented to the
House on the 23rd November, 1987.”

The motion was adopted.

4



|
6. Matters Under Rule 377

v/(1) Shri N. Dennis raised a matter regarding need to set up
rubber based industries in Kanyakumari.

+2) Shri V. S. Vijayaraghavan raised a matter regarding need
to reduce the air fare by Air India in the Gulf-sector.

(3) Shri Braja Mohan Mohanty raised a matter reag]:;dihg need
to provide financial assistance for desilting Chilka lake of Orissa
and developing of as a tourist centre. ‘

+/(4) Shri Ajay Mushran raised a matter regarding need to fill
up all the vacancies reserved for Ex-servicemen particularly in
B.S.F. by amending the rules suitably.

v (5) Shri Jagannath Patnaik raised a matter regarding need to
increase the assistance to Orissa in view of recent damage by
cyclone and rains.

v (6) Shri Husain Dalwai raised a matter regarding need " to
sanction special ad hoc grants for the development of Konkan
region of Maharashtra.

\/(7) Shri P. Penchalaiah raised a matter regarding heed to
convert the existing unmanned railway crossing gate at Jatla-
kanupur village in Nellore district of Andhra Pradesh into a
manned level crossing,

A8) Shri Gokul Saikia raised a matter regarding need tocom
pleXz the Gerukamukh Project to control floods and supply power
to Assam.

1. Government Bill—Passed )

./ THE CONSTITUTION (FIFTY-SIXTH AMENDMENT) BILL,
1087 ,

The motion for consideration of the Bill was moved by Shri
Chintamani Panigrahi.
The following members took part in the debat@#

(1) Shri K. Ramachandra Reddy
(2) Shri Naresh Chandra Chaturvedi
(3) Shri Jagan Nath Kaushal
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(4) Shri Somnath Chatterjee -
(Lok Sabha adjourned at 1 P.M, and re-assembled at 2.08 P.M.)
(5) Shri Zaniul Basher
(6) Shri V. S. Krishna Iyer
(7) Shri Balkavi Bairagi
(8) Shri P. Kolandaivelu
(9) Shri Yogeshwar Prasad Yogesn
(10) Smt. Geeta Mukherjee
(11) Shri Bhadreshwar Tanti
(12) Shri C. Janga Reddy
(13) Prof. Saif-ud-Din Soz
(14) Shri G. M. Banatwalla

Shri Chintamani Panigrahi replied to the debate.

On the motion for consideration of the Bill, the House divided,
Ayes *339; Noes *2. The motion was adopted by a majority of
the total membership of the House and by a majority of not less
than two-thirds of the members present and voting.

Clause-by-clause consideration of the Bill was then taken up.

On the motion for adoption of clause 2. the House divided,
Ayes *349; Noes *Nil.

Clause 2 was adopted by a majority of the total membership
of the House and by a majority of not less than two-thirds of the
members present and voting.

On amendments Nos. 2, 3, 5 and 6 to Clause 3 moved by Shri
P. Kolandaivelu, the House divided, Ayes *33; Noes *305. The
amendments were accordingly negatived.

On amendment No. 4 to Clause 3 moved by Shri Thampan
Thomas, the House divided, Ayes *33; Noes 320. The amend-
ment was accordingly negatived.

On the motion for adoption of clause 3, the House divided,
Ayes *352; Noes *2.

*Subject to correction.




'\\‘Clause 3 was adopted by a majority of the total membership
of the House and by a majority of not less than two-thirds of
the members present and voting.

Clause -1 was adopted, -as amended,
The Enacting Formula and the Long Title were also adopted.

The motion that the Bill, as amended, be passed was moved
by Shri Chintamani Panigrahi.

On the motion the Hcuse divided, Ayes *347; Noes *Nil. The
motion was adopted by a majority of the total membership of
the House and by a majority of not less than two-thirds of the
members present and voting. The Bill, as amended, was passed
by the requisite majority in accordance with the provisions of
article 368 of the Const'tution.

J. Discussion Under Rule 193

Shri Dinesh Goswami raised a discussion on the situation aris-
ing out of the natural calamities, with particular reference to
drought, floods and cyclone.

The following members took part in the debate:—
(1) Shri M. Raghuma Reddy
(2) Dr. Manoj Pandey
(3) Smt. Prabhawati Gupta
(4) Shri Thampan Thomas
(5) Shri Somnath Rath
(6) Shri Madan Pandey
(7) Shri Vijoy Kumar Yadav (Speech unfinished)
The discussion was not concluded.

6 P.M.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 25th
November, 1987) . . :

SUBHASH C. KASHYAP,
Secretary-General.

*Subject to correction.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, November 25, 1987|Agrahayana 4, 1909 (Saka)

11 AM.

No. 295

1, Starred Questions

Starred Questions Nos. 270—272 and 274 were orally

ans-

wered. Replies to the remaining questions were laid on the

Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2736—2742, 2744—2764,
2766—2798, 2800, 2802—2880, 2882—2887 and 2889—2910 were
laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—
(1) A copy of the Central Wakf Council (Amendment)

Rules, 1987 (Hindi and English versions) published in
Notification No, G.S.R. 712(E) in Gazette of India
dated the 14t4 August, 1987 under sub-section (3) of
section 8D of the Wakf Act, 1954.

(2) A copy of the Durgah Khwaja Saheb (Amendment)

3)

Bye-Laws, 1987 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 864(E) in Gazette
of India dated the 19th October, 1987 under sub-sec-

tion (6) of section 20 of the Durgah Khwaja Saheb
Act, 1955.

A copy of the Narmada Water (Second Amend-
men.) Scheme, 1987 (Hindi and English versions)
published in Notification No. S.0. 819(E) in

1



Gazette of India dated the 10th September, 1984
under sub-section (7) of section 6A of the Inter-State
Water Disputes Act, 1956.

(4) A copy of the Daman and Diu Pradesh Council (Pro-
cedure and Conduct of Business and Consultation
with Counsellors) Rules, 1987 (Hindi and English
versions) published in Daman and Diu Gazette dated
the 1st September, 1987 under sub-section (3) of sec-
tion 19 of the Daman and Diu (Administration) Re-
gulation, 1987. ’

(5) A copy of the Report (Hindi and English versions)
on the Eighth General Election to the House of the
People from Assam and Punjab and on the Bye-Elec-
tions to that House held in 1985—Statistical.

(6) A copy of the Registration of Electors (Amendment)
Rules, 1987 (Hindi and English versions) published in
Notification No. S.O. 814(E) in Gazette of India dated
the 3rd September, 1987 under sub-section (3) of sec-
tion 28 of the Representation of the People Act, 1950.

(7) A copy each of the following Notifications (Hindi and
English versions) under section 159 of the Customs
Act, 1962:—

(i) G.S.R. 751(E) published in Gazette of India dated
the 3rd September, 1987 together with an explana-
tory memorandum containing corrigendum to Notifi-
cation No. 179]86-Customs dated the 1st March, 1986.

(ii) G.S.R. 905(E) published in Gazette of India dated
the 10th November, 1987 tngether with an explana-
tory memorandum containing corrigendum to Noti-
fication No. 188|87-Customs dated the 29th April,
1987. !

(ili) G.S.R. 908(E) published in Gazette of India dated
the 10th November, 1987 together with an explana-
tory memorandum containing corrigendum to Notifi-
cation No. 345/86-Customs dated the 16th June,

1986.

o ¢t _S.R. 907(E) published in Gazette of India dated
(W)tge 11th November, 1987 together with an explana-
tory memorandum making certain amendments to
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Notification No. 208|81-Customs dated the 22nd
September, 1Y81 so as to include certain more medi-
cines|drugs and equipments in the List of lite saving
drugs|meaicines|equipments which are allowed to be
imported tree of duty.

(v) G.S.R. 911(E) published in Gazette of India dated
the 13th November, 1987 together with an explana-
tory memorandum making certain amendments to
Noufication No. 314/85-Customs dated the 11th Octo-
ber, 1985 so as to detine the scope and ambit of the
expression ‘Moulds’ which are permitted at a con-
cessional rate of customs duty.

(vi) S.0. 991(E) published in Gazette of India dated the
17th Noveinber, 1987 together with an explanatory
memorandum regarding revised rate of exchange four
conversion of Belgium krancs into Indian currency or
vice-versa,

(8) A copy each oy the following Notifications (Hindi
and English versions) issued under the Central Ex-
cise Rules, 1944:—

(i) G.S.R. 881(E) published in Gazette of India dated
the 29th October, 1987 together with an explana-
tory memorandum extending the validity of Noti-
fication No. 219/84-CE dated the 1st December, 1984
upto the 30th November, 1990.

(ii) G.S.R. 882(E) published in Gazette of India dated
the 29th October, 1987 together with an explanatory
memorandum making certain amendments to Noti-
fication No. 32/86-CE dated the 10th February,
1986 so as to modify the definition of bought leaf
tea factories for the purpose of charging conces-
sional rate of excise duty on tea produced in such
factories.

(9) (i) A copy of the Annual - Report (Hindi and Eng-
lish versions) of the Indian Academy of Sciences,
Bangalore, for the year 1986-87 along with Audited
Accounts,

(i1) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Ingai-aal}? Academy of Sciences, Bangalore, for the year
19 .
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(10) (i) A copy of the Annual Report (Hindi and Englisl;»‘,k
versions) of the Indian National Science Academy,”
New Delhi, for the year 1986-87 along with Audited
Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Indian Natianal Science Academy, New Delhi, for
the year 1986-87.

(11) (i) A copy of the Annual Report (Hindi and English
versions) of tde Birbal Sahni Institute of Palaeobo-

tany, Lucknow, for the year 1986-87 along with
Audited Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Birbal Sahni Institute of Palaeobotany, Lucknow,
for the ycar 1986-87.

(12) (i) A copy of the Annual Report (Hindi and English
versions) of the Wadia Institute of Himalayan Geo-

logy, Dehra Dun, for the year 1986-87 along with
Audited Accounts.

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of
the Wadia Institute of Himalayan Geology, Dehra
Dun, for the year 1986-87.

(13) (i) A copy of the Annual Report (Hindi and English
versions) of the Bose Institute, Calcutta, for the year
1986-87 along with Audited Accounts.

{ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the workin% of
the Bose Institute, Calcutta, for the year 1986-87

"(14) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of sec-
tion 3 of the All India Services Act, 1951:—

(1) The Indian Forest Service (Fixation of Cadre

* Strength) Sixth Amendment Regulations, 1987
published in Notification No. G.S.R. 835 in Gazette
of India dated the 14th November, 1987.
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(ii) The Indian Forest Service (Fixation of Cadre
ﬂ Strength) Seventh ~Amendment Regulations, 1987
published in Notification No. G.S.R. 836 in Gazette
of India dated the 14th November, 1987,

(iii) The Indian Forest Service (Pay) Seventh Amend-
ment Rules, 1967 published in Notification No. G.S.R.
837 in Gazette of India dated the 14th November,
1987. .

(iv) The Indian Forest Service (Pay) Eighth Amendment
Rules, 1987 published in Notification No. G.S.R. 838
in Gazette of India dated the 14th November, 1987.

(v) The Indian Administrative Service (Fixatlon of
Cadre Strength) Seventh Amendment Regulations,
1987 published in  Notification No. G.S.R. 841 in
Gazette of India dated the 14th November, 1987,

(vi) The Indian Administrative Service (Pay) Seventh
Amendment Rules, 1987 published in Notification No.
l(i?..S.R. g42 in Gazette of India dated the 14th Novem-

er, 1987,

(vii) The Indian Administrative Service (Cadre) Amend-
ment Rules 1987 published in Notification No. G.S.R.
Q%%(E) in Gazette of India dated the 11th November,
1987.

*(15) A copy of Notification No. 254|87-Central Excises (Hindi
and English versions) published in Gazette of India dated the
25th November, 1987 issued under the Central Excise Rules,
1944 together with an explanatory memorandum seeking to
prescribe effective rates of additional excise duty in lieu of sales
tax on man-made fabrics falling under Chapters 54 and 55 of
the Central Excise Tariff on the basis of the width of the fabrics
in supersession of Notification No. 60|87-Central Excises, dated
the 1st March, 1987.

4. Messages from Rajya Sabha.

Secretary-General reported the following messages from
Rajya Sabha:— |

(i) That at its sitting held on the 24th November, 1987,
Rajya Sabha passed the Equal Remuneration (Amend-
ment) Bill, 1987.

*Laid at 5.30 P.M.




., (i) That at its sitting held on 24th November, 198'4
Rajya Sabha agreed without any amendment to the
Constitution (Scheduled Tribes) Order (Amendment)
Bill, 1987, passed by Lok Sabha on 19th November,
1987. |

8. Bill passed by Rajya Sabha—Laid on the Table
The Equal Remuneration (Amendment) Bill, 1987.

6. Report of the Committee on Private Members’ Bills and Re-
solutiong |

Shri M. Thambi Durai presented the Forty-fourth Report
(Hindi and English versions) of the Committee on Private
Members’ Bills and Resolutions.

7. Matters Under Rule 377

v (1) Shri Ganga Ram raised a matter regarding need to set
up a high powered Committee to make constructive and practi-
cal suggestions regarding child labour.

~ (2) Dr. Chandra Shekhar Tripathi raised a matter regarding
need to fix the price of Aminophylin and Theophylin medicines
and to recover the extra money charged by the companies.

V4 (3) Shri Lakshman Mallick raised a matter regarding need
for the Central Government to meet the entire cost of dredging
in Paradip port.

v (4) Shri K. N. Pradhan raised a matter regarding need to
open a Central School at BHEL, Bhopal.

«(5) Shri Jujhar Singh raised a matter regarding need to fix
1t1_orm§ for utilising funds available for ‘maintenance’ of irriga-
ion dams.

" (6) Shri Thampan Thomas raised a matter regarding need
fo set up 100 MW thermal plant near Cochin refinery to meet
the acute power shortage in Kerala.

v/ (7) Shri K. Mohan Das raised a matter regarding need to
reconsider the cess of 3.5 per cent on FOB prices of Pepper.
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. »w/(8) Smt. Vyjayanthimala Bali raised a matter regarding »eed
"9 absorb the loaders-cum-packers earlier working with Air
Freight (P) Ltd., in International Airports Authority of India.

\S/Government Bill—Under Consideration
THE REGIONAL RURAI. BANKS (AMENDMENT) BILL, 1987

Further discussion on the motion for consideration of the Bill
and an amendment thereto moved on the 23rd November, 1987,
continued.

The following members took part in the debate:—

(1) Shri C. Madhav Reddy
(2) Shri P. Namgyal

(Lok Sabha adjourned at 1 P.M. and re-assembled at
2.05 P.M.)

(3) Shri K. S. Rao
(4) Shri Basudeb Acharia
‘(5) Shri Ram Nagina Mishra
(6) Shri Dharam Pal Singh Malik
(7) Shri Thampaun Thomas
(8) Smt. Basavarajeswari
(9) Prof. Narain Chand Parashar
(10) Shri Vijoy Kumar Yadav
(11) Shri Vijay N. Patil
(12) Shri Umakant Mishra
(13) Shri Bhadreshwar Tanti
(14) Shri V. Krishna Rao
(15) Shri Chintamani Jena
(16) Shri Ram Narain Singh
(17) Shri Virdhi Chander Jain
(18) Shri G. M. Banatwalla
(18) Shri Sriballav Panigrahi
(20) Shri Piyus Tiraky

The discussion was not concluded.
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Jﬁ. Half-an-heur Discussion [}
Dr. G. S. Rajhans raised a discussion on the points arising out
of the answer given by the Minister of State in the Ministry of
Personnel, Public Grievances and Pensions on 11 November,
1987 to Starred Question No. 68 régarding training of senior

officers abroad.
Shri P. Chidambaram replied to the discussion.

6.25 P.M.

(Lok Sabha adjourned till 11 A.M. on Thursday, the 26th
November, 1987.) -

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

- _Thursday, November 26, 1987|Agrahayana 5, 1809 (Saka)

No. 296
11 AM.:

1. Starred Questions

Starred Questions Nos. 289—294 and 297 were orally.
ta_}x:sw;rg;l. Replies to the remaining questions were laid on
e Table.

2. Unstarred Questions

Réplies to Unstarred Questions Nos. 2911—3019 and 3021—
3124 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—.

(1) A copy of the Merchant Shipping (Examination of
Skippers and Mate of Fishing Vessels) Rules, 1987
(Hindi and English versions) published.in Notification
No. G.S.R. 509(E) in Gazette of India dated the
18th May, 1987 under sub-section (3) of section 458
of the Merchant Shipping Act, 1988.

%2) A copy of the Annual Report (Hindi and English
versions) of the Maulana Azad College of Technology,
Bhopal, for the year 1986-87 together with Audit Re-
port thereon.

(3) A copy each of the following Notifications (Hindi
and English versions) under sub-section (1) of section
28 of the Mines and Minerals (Regulation and Deve-
lopment) Act, 1957: —

(i) The Mineral Concession (Second Amendment)
Rules, 1987 published in Notification No. G.S.R.
i1!55 (E) in Gazette of India dated the 14th October,
987.
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(ii) G.S.R. 856(E) published in Gazette of India da..d
the 14th October, 1987 containing corrigendum to
Notification No. G.S.R. 458 (E) published in Gazette
of India dated the 5th May, 1987.

(4) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A of

the Companies Act, 1956: —

(i) Review by the Government on the working of the
National iluminium Company Limited, Bhubanes-
war, for the year 1986-87.

(ii) Annual Report of the National Aluminium Com-
pany Limited, Bhubaneswar, for the year 1986-87
along with Audited Accounts and the comments of
the Comptroller and Auditor General thereon.

(5) A copy of the Drugs and Cosmetics (First Amend-
ment) Rules, 1987 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 71(E) in Gazette of

. India dated the 30th January, 1987 together with a
corrigendum to the Hindi version thereto published
in Notification No. G.S.R. 723 (E) in Gazette of India
dated the 21st August, 1987, under section 38 of the
Drugs and Cosmetics Act, 1940.

(6) A copy each of the following Notification (Hindi
and ﬁ:glmh versions) under sub-section (2) of sec-
tion 23 of the Prevention of Food Adulteration Act,

(i) The Prevention of Food Adulteration (Fourth
Amendment) Rules, 1986 published in Notification
No. GSR. 851(E) in Gazette of India dated the
13th June, 1988 together with corrigenda fhereto
published in Notification No. G.S.R. 1207(E) in
Gazette of India dated the 18th November, 1986 and
Notification No. G.S.R. 28 (E) published in Gazette
of India dated the 13th January, 1987.

(ii) The Prevention of Food Adulteration (Fifth
Amendment) Rules, 1986 published in Notification
No. G.SR. 910(E) in Gazette of India dated the
27th June, 1986 together with a corrigendum to the
Hindi version thereto published in Notification No.
lCc‘r/I.aS.EL1 9:%0(‘:‘:) in Gazette of India dated the 15th

Y, .
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(7) (i) A copy of the Annual Report (Hindi and English
) versions) of the All India Institute of Speech and
Hearing, Mysore, for the year 1986-87.

(ii) A copy of the Annual Accounts (Hindi and English
versions) of the All India Institute of Speech and
Hearing, Mysore, for the year 1988-87 together with
Audit Reporfy thereon.

(iii) A copy of the Review (Hindi and English versions)

y the Government on the working of the Al Tndia
Institute of Speech and Hearing, Mysore, for the year
1986-87.

(8) A copy of the Annual Report (Hindi and English ver-
sions) of the Society for Promotion of Wastelands
Development, New Delhi, for the year 1986-87.

(9) A copy of the Annual Accounts (Hindi and English
versions) of the Society for Promotion of Wastelands
Development, New Delhi, for the year 1886-87 toge-
ther with Audit Report thereon.

(10) A statement (Hindi and English versions) regarding

Review by the Government on the werking of the
Society for Promotion of Wastelands Development,

New Delhi, for the year 1986-87.
4. Motion for Election to Committes
Shri Rajesh Pilot moved the following motion:—

“That in pursuance of sub-section (2) (a) of Section ¢
of the Merchant Shipping Act, 1958, the members
of this House do proceed to elect, in such manner
as the Speaker may direct, four members from
among themselves, to serve as members of the Na-
tional Shipping Board, subject to other provisions
of the said Act”. '

The motion was adopted.
5. Government Bill—Introduced

~THE ILLEGAL MIGRANTS (DETERMINATION BY TRIBUN-
ALS) AMENDMENT BILL, 1987

The ;notion for leave to introduee the Bill moved by Shri
Buta Singh was opposed. On the motion the House ided,
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7))

Ayes *172; Noes *17. The motion was accordingly adopted
and the Bill was introdu’ed.

6. Matters under Rule 377

/(1) ‘Shri Balkavi Bairagi raised a matter regarding need to
declare the road between Nasirabad and Mhow as a National
Highway. L]

(2) Dr. Prabhat Kumar Mishra raised a matter regarding
need to direct the Government of Madhya Pradesh to ensure
appointment of teaclhers in' all schools in the backward areas
of the State inhabited by Tribals, Harijans etc.

v (3) Shri Keshorao Pardhi raised a matter regarding need
to remove discrimination in regard to the supply of power to
certain companies in Karnataka.

 (4) Shri Chintamani Jena raised a matter regarding need
to -allocate improved oilseeds to Central Organisation for Oil
Industries at the same rate as to Vanaspati industry to enable
it to maintain the prices of edible oil at reasonable level.

Yf[5) Shri Sudarsan Das raised a matter regarding need to
have steamer service throughout the year from Calcutta to
Karimganj to overcome the seasonal scarcity of essential com-
modities in Tripura, Mizoram, Cachar and Karimganj districts
of Assam and Western part of Manipur.

() Smt. N. P. Jhansi Lakshmij raised a matter regarding

need to set up a TV relay station at Chittoor in Andhra Pra-
desh.

\(7) Dr. Datta Samant raised a matter regarding need to
appoint a Judge of the Supreme Court to resolve the Maha-
rashtra-Karnataka boundary dispute.

/(8) Shri Uttam Rathod raised a matter regarding need to
enquire into the non-payment of compensation under the Crop
Insurance Scheme to the tribal farmers in Maharashtra.

\/(9) Shri Jagdish Awasthi raised a matter regarding need to
stop the flow of contaminated water into the Ganga in Kanpur.

*Subject to correction.



7. overnment Bill—Passed
REGIONAL RURAL BANKS (AMENDMENT) BILL, 1987

Further discussion on the motion for consideration of the
Bill and an amendment thereto moved on the 23rd November,

1987 continued.
Shri Janardhana Poojary replied to the debate. ‘

The amendment moved for reference of the Bill to a Joint
Committee of the Houses was negatived.

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

(Lok Sabha adjovrned at 1.15 P.M. and re-assembled at 2.20
PM.)

Clauses 2 to 17 were adopted.

Clause 1, the Enacting Formula and the Long Title w:o
also adopted.

The motion that the Bill be passed was moved by Shr
Janardhana Poojary.
The following members took part in the debate—

(1) Shri C. Janga Reddy - ..
(2) Shri Janardhana Poojary.

The motion was adopted and the Bill was passed.

8. Government Bills—Under Consideration
J/** () THE RAILWAY CLAIMS TRIBUNAL BILL, 1887

_/**(I) THE METRO RAILWAYS (CONSTRUCTION OF
WORKS) AMENDMENT BILL, 1987 as passed by Rajya Sabha.

The motions for consideration of two Bills viz. (i) The
Railway Claims Tribunal Bill, 1987 and (ii) The Metro Rail-
ways (Construction of Works) Amendment Bill, 1987 were
moved by Shri Madhavrao Scindia

**Discussed together



The following members took part in the combined deba‘be —
\/w Shri Amal Datta
£ . »(2) Shri Sharad Dighe
2= (3)- Shri Bhattam Sriramamurthy
(4) Shri Vijay N. Patil
(5) Shri V. S. Krishna Iyer
...~ .(6) Shri Virdhi Chander Jain

[

(1) Shii” Bhadwswar Taati (Speech unfinished)
-+ The -discussion was not concluded.

\/0- Discussion utrder Rule 193

“- .Dr. Chinta: Mohan raised a discussion on the rise in prices
of essential commodities. es e

The following members took part in the debate:—

<z 7)) Prof.-Nirmala Kumari Shaktawat
5(% Shri Zainal Abedin
(3). Dr. G- S. Rajhans
(4) Shri V. S. Krishng Iyer
) Kum Mamata Banerjee
®) ‘Shri Hatish Rawat
-(7) Shri Sode Ramaiah
8) Shri Sharad Dighe
(9) Shri P. Namgyal
(10) Shri Saifuddin Ahmed
The discussion was not concluded.

8 PM '
(I,pk Sal;ha adﬁonmed till 11 AM. on Friday, the 27th Novem-

Sl

e SUBHASH C. KASHYAP,
r'Jr‘.' ia . mw_cenenl
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, November 27, 1987|Agrahayana 6, 1909 (Saka)

No. 297
11 AM.

./ 1. Obituary References

The Prime Minister, Prof. Madhu Dandavate, Sarvashri C.
Madhav Reddy, Basudeb Acharia, Indrajit Gupta, P. Kolan-
daivelu, Prof. Saif-ud-Din Soz, Sarvashri Balwant Singh Ramoo-
walia, Mohd. Mahfooz Ali Khan, Piyus Tiraky, G. M. Banatwalla,
George Joseph Mundackal and the Speaker made references to
the passing away of Sarvashri G. L. Dogra, a sitting Member of
Lok Sabha; Shri Narain Din, a Member of Second Lok Sabha;
Shri Ram Avtar Shaima, a Member of Fourth Lok Sabha and
Shri Sheo Narain, a Member of Third, Fourth and Sixth Lok
Sabha.

Members stood in silence for a shortwhile and thereafter the
House was adjourned for the day as a mark of respect to the
memory of the deceased.

.23 AM.

(Lok Sabha adjourned till 11 A.M. on Monday, the 30th
November, 1987).

SUBHASH C. KASHYAP,
Secretary-General.

1
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LOK SABHA»

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, November 30, 1987/Agrahayana 8, 1909 (Saka)

No. 298
11.02 A.M.

1. Starred Questions

Starred Questions Nos. 331—333, 335, 336, 338, 341, 343, 343
and 349 were orally answered. Replies to the remaining
questions were laid on the Table.

Replies to Starred Questions Nos. 310—330 listed for 27
November, 1987 were also laid on the Table, Lok Sabha having
adjourned after obituary references on that day.

- 2. Short Notice Question

Short Notice Question No. 2 addressed to the Minister of
Information and Broadcasting regarding News item about
Ramayana Serial was orally answered and supplementaries

thereon were also answered.
3. Unstarred Questions

Replies to Unstarred Questions Nos. 3346—3431, 3433—3507
and 3509—3554 were laid on the Table.

Replies to Unstarred Questions Nos. 3125—3127, 3129—3236
and 3238—3345 listed for the 27 November, 1987 were also laid

on the Table,
1



4. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hindi and English ver-
sions) of the Film and 'l'elevision Institute of India,
Pune, for the year 1986-87. .

(2) (i) A copy of the Annual Accounts (Hindi and English
versions) of the Film and Television Institute of
India, Pune, for the year 1986-87 togetner with Audit
Report thereon.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Film and Television Institute of India, Pune, for the
year 1986-87.

(3) A copy of the Employees’ Provident Funds (Third
Amendment) Scheme, 1987 (Hindi and English ver-
sions) published in Notification No. G.S.R. 832 in
Gazette of India dated the 7th November, 1987 under
sub-section (2) of section 7 of the Employee’s Pro-
vident Funds and Miscellaneous Provisions Act, 1852.

(4) A copy of the Delhi Apartment Ownership Rules 1987
(Hindi and English versions) published in Notifi-
“cation No. G.S.R. 914(E) in Gazette of India dated
the 17th November, 1987 under sub-section (3) of sec-
tion 27 of the Delhi Apartment Ownership Act, 1986.

(5) A copy each of the following Reports (Hindi and
English versions):—

(i) Report of the Alaknanda Gramin Bank for the year
ended the 31st December, 1986 together with the
Accounts and the Auditor’s Report thereon.

(ii) Report of the Nadia Gramin Bank for the year end-
ed the 31st December, 1986 together with the Ac-
counts and the Auditor’s Report thereon.

(6) (i) A copy of the Annual Report (Hindi and English
versions) of the Marine Products Export Develop-
ment Authority, Cochin, for the year 1986-87 along
with Audited Accounts, under sub-section (3) of
section 22 of the Marine Products Export Develop-
ment Authority Act, 1972.

2



(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Marine
Products Export Development Authority, Cochin, for
the year 1988-87.

(7) A copy of the revised Khasyol Cantonment (Division
into wards) Rules, 1987 (Hindi and English versions)
published in Notification No. S.R.O. 267 in Gazette
of India dated the 26th September, 1987 under sub-
iggt:on (3) of section 281 of the Cantonments Act,

(8) A copy each of the following Notifications (Hindi
and English versions) under section 21 of the
Coconut Development Board Act, 1979:—

(i) The Coconut Development Board (Chief Coconut
Development Officer and Secretary) Recruitment
(Amendment) Rules, 1987 published in Notiflca-
tion No. G.S.R. 722 in Gazette of India dated
the 26th September, 1987.

(ii) The Cocorut Development Board Recruitment
(Amendment) Regulations, 1987 published in
-Notification No. G.S.R. 723 in Gazette of India
dated the 26th September, 1987. '

(9) A copy each of the following Notifications (Hindi
and English versions) under sub-section (6) of sec-
tion 3 of the Essential Commodities Act, 1955:—

(i) The Fertiliser (Control) (Amendment) Order, 1987
published in Notification No. S.0. 822(E) in
Gazette of India dated the 14th September, 1987.

(ii) S.O. 889(E) published in Gazette of India dated
the 6th October. 1987 regarding appointment of
officers of the Central Fertiliser Quality Control
and Training Institute, Fridabad and its Regional
Offices at Bombay, Calcutta and Madras as Ins-
pectors of fertilisers.

(iii) S.0. 977(E) published in Gazette of India dated
the 9th November, 1987 regarding particulars for
marking on the containers of fertilisers.

T 3



(10) (i) A copy of the Annual Report (Hindi and Eng- '
lish versions) of the Cotton Textile Export Promo-
tion Council Bombay, for the year 1986-87 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
the Government on the working of the Cotton
Textiles Export Promotion Council, Bombay, for the

yvear 198687,

(11) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Silk Export Promotion Coun-
gil,m Bombay, for the year 1986-87 along with Audited

ounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indiam
Silk Export Promotion Council, Bombay for the
year 1986-87.

(12) (a) (i) A copy of the Annual Report (Hindi and
English versions) of the Ahmedabad Textile Indus-
try’s Research Association, Ahmedabad, for the year
1086-87 along with Audited Accounts.

(ii) A copy of the Annual Report (Hindi and English
versions) of the Bombay Textile Research Associa-
tion, Bombay, for the year 1986-87 along with Audited
Accounts.

(i) A copy of the Annual Report (Hindi and English
versions) of the South India Textile Research Asso-
ciation, Coimbatore, for the year 1986-87 along with
Audited Accounts.

(iv) A copy of the Annual Report (Hindi and English
versions) of the Northern India Textile Research
Association, Ghaziabad, for the year 1886-87 along
with Audited Accounts.

(b) A copy of the Review (Hindi and English versions)
by the Government on the working of the Ahmedabad
Textile Industry’s Research Association, Ahmedabad,
Bombay Textile Research Association, Bombay,
South India Textile Research Association, Coimba-
tore and Northern India Textile Researeh Associa-
tion, Gheziabad, for the year 1986-87.
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5. Supplementary Demands fer Graats (General)

Shri B. K. Gadhvi presented a statement (Hindi and Eng-
lish versions) showing the Supplementary Demands for Grants
in respect of the Budget (General) for 1887-88.

6. Messages from Rajva Sabha

Secretary-General reported the following messages from
Rajya Sabha:—

(i) That at its sitting held on the 26th November, 1987
Rajya Sabha agreed without any amendment to the
Constitution (Fifty-sixth, Amendment) Bill, 1987,
passed by Lok Sabha on the 24th November, 1987.

(ii) That at its sitting held on the 26th November, 1987
Rajya Sabha passed the All India Council for Techni«
cal Education Bill, 1987,

7. Bill Passed by Rajya Sabka—Laid on the Table
The All India Council for Technical Education Bill, 1987.

/8. Report of Committec on Public Undertakings

Shri Vakkom Purushothaman presented the  Thirty-
third Report (Hindi and English versions) of the Committee
on Public Undertakings on Action Taken by Government on
the recommendations contained in their Thirteenth Report on
Bharat Electronics Ltd.—Capacity Utilisation, Production and
Pricing, Research and Development.

/9 Report of the Committee on the Welfare of Scheduled
Castes and Scheduled Tribes

Shri Manoranjan Bhakta presented the Thirty-first Re-
port (Hindi and English versions) of the Committee on
the Welfare of Scheduled Castes and Scheduled Tribes
on Action Taken by Government on the recommendations
contained in Twenty-first Report of the Committee on the
Ministry of Finance (Department of Economic Affairs—Insu-
rance Division)—Reservations for, and employment of, Sche-
duled Castes and Scheduled Tribes in Life Insurance Corpora-
tion of India Ltd.

*At 12.27 PM.

- - .




10. Report of Committee on Absence of Members

Chaudhary Ram Parkash presented the Tenth Report
(Hindi and English versions) of the Committee on Absence of
Members from the Sittings of the House.

11, Statements by Ministers
\/(i) The Minister of Agriculture made a statement regarding
minimum support price of Toria crop of 1987-88.

(ii) The Minister of State in the Ministry of Parliamentary
Affairs made a statement regarding Government business for
the week commencing the 30th November, 1987,

12. Government Bills—Passed
(i) THE COMPTROLLER AND AUDITOR-GENERAL'S
V4 (DUTIES, POWERS AND CONDITIONS OF SERVICE)
AMENDMENT BILL, 1987,
The motion for consideration of 'the Bill was moved by Shri
B. K. Gadhvi.
The following members took part in the debate:—
(1) Shri E. Ayyapu Reddy
(2) Shri Girdhari Lal Vyas
(3) Shri V. S, Krishna Iyer
Shri B. K. Gadhvi replied to the debate.
The motion for consideration was adopted and clause-by-
clause consideration of tne Bill was taken up.
Clauses 2 to 4 were adopted. .
Clause 1, the Enacting Formula and the Long Title were
also adopted.
The motion that the Bill be passed was moved by Shri
B. K. Gadhvi,
The motion was adopted and the Bill was passed.

\/(ii) THE HIGH COURT JUDGES (CONDITIONS OF SER-
VICE) AMENDMENT BILL, 1987
The motion for consideration of the Bill was moved by
Shri P. Shiv Shankar.
6



The following Members took part in the debate:—
(1) Shri V. S, Krishna Iyer

(LOK SABHA ADJOURNED AT 1 P.M. AND RE-ASSEMB-
LED AT 2.04 P.M.)

(2) Shri Satyendra Narayan Sinha

(3) Shri K. Ramachandra Reddy

(4) Shri A. Charles

(5) Dr. Sudhir Roy . .
(6) Shri Ram Swaraup Ram

(7) Shri K. R. Natarajan

(8) Dr. G. S. Rajhans

(9) Shri Mohd. Mahfooz Ali Khan '
(10) Shri Sriballav Panigrahi

(11) Shri Vijay Kumar Yadav
(12) Shri Ram Bhagat Paswan

(13) Shri Shantaram Naik
(14) Shri Piyus Tiraky

(15) Shri Bhadreswar Tanti
(16) Shri Girdhari Lal Vyas
(17) Shri N. V. N. Somu

(18) Shri Somnath Chatterjee

Shri P. Shiv Shankar replied to the debate,

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

Clause 2 was adopted. .n

Clause 1, the Enacting Formula and the Long Title were
also adopted.

The motion that the Bill be passed was moved by Shri P.
Shiv Shankar.

The motion was adopted and the Bill was passed.
7 !



/13. .Half-an-hour Discussion

™ DR. G. S. Rajhans raised a discussion on the pointing arising
out of the answer given by the Minister of Finance on 20
November, 1987 to Starred Question No. 213 regarding Rate of

Inflation by 1988,
Shri B. K. Gadhvi replied to the discussion.

6.18 P.M.

(Lok Sabha adjourned till 11 A.M. on Tuesday,
the ist December, 1987)

SUBHASH C. KASHYAP,
Secretary-General.

CORRIGENDUM

In Bulletin Part I dated November 9, 1987—
Page 1, item 1:
(a) line 1, for “Nos. 21—23” read “Nos. 21—24”

(b) line 3, delete'“24,”.

- 8
MGIPMRND—LS 11986 LS—30-11-87—800.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, December 1. 1987|Agrahayana 10, 1809 (Saka)

No. 299
11 A M,

1. Starred Questions

Starred Questions Nos. 351, 353—355 and 357—360 .were orally
answered. Replies to the remaining questions ‘were laid on
the Table.

2.' Unstarred Questions

Replies to- Unstarred Questions Nos. :3555—3559, 3562—3599.
3601, 3604—3653, 3655—3761, 3763—3770 and 3772—3789 were
laid on the Table.

3. ‘Papers Lald on the Tahle
The following papers were laid on the Table:—

(1) .A copy each of the following papers (Hindi and Eng-
lish versions) under sub-sectien (1) of section 619A
of the Comnanies Act, 1956:—

(a) (i) A statement regarding Review by the Govern-
ment on the working of the National Newsprint and
Paper Mills Limited, Nepanagar, for the year 1986-
87.

(ii) Annual Report of the National Newsprint and Paper
Mills Limited, Nepanagar, for the year 1986-87
along with Avdited Accounts and the comments of
the Comptrollier and Auditor General thereon.

(b) (i) A statement regarding Review: by the Govern-
ment on the working of the Bharat Pumps and
Compressors Limited, Naini, for the. year 1986-87.

1



")
(ii) Annual Report of the Bharat Pumps and Compres-
sors Limited, Naini, for the year 1986-87 along with
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.

(c) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Heavy Plate
?nd Vessels Limited, Visakhapatnam, for the year

986-87.

(ii) Annual Report of the Bharat Heavy Plate and
Vessels Limited, Visakhapatnam, for the year
1986-87 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General
thereon.

(2) A copy each of the following Notifications (Hindi and
English versions) under sub-section (6) of section 3
of the Essential Commodities Act, 1956:—

(i) The Pulses, Edible Oilseeds and Edible Oils (Storage
Control) (Second Amendment) Order, 1987 publi-
shed in Notification No. S.0. 833(E) in Gazette of
India dated the 18th September, 1987.

(i) The Pulses, Edible Oi'seeds and Edible Oils (Storage
Control) Third Amendment Order, 1987 published in
Notification No. S.O. 983(E) in Gazette of India
dated the 12th November, 1987.

(iii) The Pulses, Edible Oilseeds and Edible Oils (Storage
Control) Fourth Amendment Order, 1987 published
in Notification No. S.O. 992(E) in Gazette of India
dated the 18th November 1987.

(3) A copy of the Oil and Natural Gas Commission
(Travelling Allowance) Amendment Regulations,
1985 (Hindi and Enalish versions) published in Noti-
fication No. 17(49)/83-Reg. in Gazette of India dated
the 27th July, 1985 under sub-section (4) of section
39 of the Oil and Natural Gas Commission Act, 1958.

(4) A statement (Hindi and English versions) showing
reasons for delay in laying the notification mention-
ed at (8) above.

2



(5) A copy each oi the following papers (Hindi and

') Englhish versions) under subsection (1) of section
' 619A of the Companies Act, 1956:—

(a) (i) Review by the Government on the working of
the Engineers India Limited, New Delhi, for the
year 1986-67.

(ii) Annual Report of the Engineers India Limited,
New Delhi, for the year 1986-87 along with Audit-
ed Accounts and the comments of the Comptroller
and Auditor General thereon.

(b) (i) Review by the Government on the working
of the Indian Oil Corporation Limited, Bombay,
for the year 1986-87.

(ii) Annual Report of the Indian Oil Corporation
Limited, Bombay, for the year 1986-87 along with
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.

(¢) (i) Review by the Government on the working of
the Oil India Limited, for the year 1986-87,

(ii)) Annual Report of the Oil India Limited, for the
year 1986-87 along with Audited Accounts and the
comments of the Comptroller and Auditor General
thereon.

(d) (i) Review by the Government on the working of
the IBP Company Limited, Calcutta and its sub-
sidiary viz. Messrs Balmer Lawrie and Company .
Limited, for the year 1986-87.

(ii) Annual Report of the IBP Company Limited, Cal-
cutta and its subsidiary viz. Messrs Balmer Lawrie
and Company Limited, for the year 1986-87 along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(e) (i) Review by the Government on the working of

the Biecco Lawrie Limited, Calcutta, for the year
1986-87.

(ii) Annual Report of the Bieeco Lawrie Limited, Cal-
cutta, for the year 1986-87 along with Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

3



(6) A -copy each of the following Notifications (Hindi,~nd
En‘ghsh versions) under section 159 of ‘the Custu.ns
ct, 1962:—

(i) G.S.R. 901 (E) published in Gazette of India dated
the 10th November, 1987 together with an explana-
tory memorandum making certain amendments to
Notification No. 263/85-Customs dated. the 16th
August, 1985 so as to enlarge the list of items in
entry at Sl. No. 9 of the said notification thereby
permitting Moulds, Dies and Instruments to be
imported free of customs duty.

(ii) G.S.R. 902(E) published in Gazette of India dated
the 10th November, 1987 together .with an explana-
tory memorandum making certain amendments to
Notification No. 262|85-Customs dated the 16th
August, 1985 so as to enlarge the list of items in
entry-at Sl. No. 9 of the said notification thereby
permitting Moulds, Dies and Instruments to be im-
ported free of customs duty.

(iii) .G.S.R. 908 (E) published in Gazette of India dated
the 10th November, 1987 together with an explana-
tory memorandum making certain amendments to
Notification No. 340|86-Customs dated the 13th June,
1986 so as to enlarge the list of items.in entry at
Sl. No. 8 of the said notification thereby permitting
Moulds, Dies and Instruments to be.imported free
of customs duty,

(iv) GSR. 904(E) published in Gazette of India dated

*  the 10th November, 1987 together with an explana-
tory  memorandum making certain amendments to
Notification No. 339|85-Customs dated the 2l1st
November, 1985 so as to enlarge the list of items
in the entry at Sl. No. 9 of the said notification
thereby permitting Moulds, Dies and Instruments
to be imported free of customs duty.

(7) A copy each of the following Notifications (Hindi and
English versions) issued under the Central Excise
Rules, 1944: — -

(i) G.S.R. 883(E) published in Gazette of India dated
the 30th October, 1987 together with an explanatory

4



memorandum making certain amendments to Noti-
fication No. 175/86-CE dated the 1st March, 1986
so as to provide that the waiver of the condition of
registration of a small scale unit that was hitherto
available to a certain class of units has been with-
drawn. in respect of factories registered under the
Industries (Development and Regulation) Act,
1951. A

(ii) -G.8.R. 884 (E) published in Gazette of India dated
the-30th October, 1987 together with an explanatory
memorandum making certain amendments to Noti-
fication No. 147|84-CE dated the 18th Jume, 1984 so
as tg correet a typographical error in the original
notification.

(iii) G.S.R. 886 (E) published in Gazette of India dated
the 2nd November, 1987 together with an explana-
tory memorandum making certain amendments to
Notification Nos. 172|84-CE, 178|84-CE, 182|84-CE
and 186|84-CE dated the 1st August, 1984 so as to
provide that exemption to waste and scrap of non-
ferrous metals would only be available if no credit"
is taken on the input from which such scrap is
generated.

(8) A copy of the Petioleum (Amendment) Rules, 1987
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 590(E) in Gazette of India dated the
22nd June, 1987 under sub-section (4) of section 29 of
the Petroleum Aect, 1934.

(9) A copy of Notification No. S.0. 868(E) (Hindi and
English versions) published in Gazette of India
dated the 29th September, 1987 regarding extension
of the period of take over.of the management of
Messrs Alok Udog Vanaspati and Plywood Limited,
beyond five years under sub-section (2) of section 18A
ggstlhe Industries (Development and Regulation) Act,

(10) (i) A copy of the Annual Accounts (Hindi and English
versions) ‘of the National Federation of Industrial
Cooperative Limited, New Delhi, for the year 1982-83
together with Audit Report thereon.
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(ii) A statement (Hindi and English versions) regarding o
Review by the Government on the Audited Accounts "«
of the National Federation of Industrial Cooperatives
Limited, New Delhi, for the year 1982-83.

(11) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(10) above.

(12) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Smith Stanistreet Pharmaceuticals Limited, Calcutta,
for the year 1986-87.

(ii) Annual Report of the Smith Stanistreet Pharmaceuti-
cals Limited, Calcutta, for the year 1986-87 along with
Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereon.

4. Leave of Absence

The following members were granted leave of absence from
the sittings of the House for the period mentioned against
each:—

(1) Shri Gangadhar  10th to 28th August, 1987 (8th

S. Kuchan Session-Part 1I)
(2) Shri M. V. Chandra- 3rd to 25th August, 1987 (8th
shekara Murthy Session-Part II)

(3) A. R. Murugaiah 1st to 28th August, 1987 (8th
Session-Part II)

(4) Shri S. S. Rama- 8th to 12th May, 1987 (8th
samy Padayachi Session-Part I); 27th July to
28th August, 1987 (8th Session-
Part II) and 6th to 26th Novem-

ber, 1987 (9th Session).

(5) Shri Sunil Dutt 27th April to 12th May, 1987
(8th Session-Part I); 27th July to
24th August, 1987 (8th Session-
Part-II) .
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) (6)Dr A Kalanidhi  6th November to l1th December,
1687 (9th Session).

(7) Shri Khurshed Alam  18th November to 2nd Decem-

Khan ber, 1987 (9th Session).
(8) Shri Martand Singh  8th to 30th November, 1987 (8th
Session) .

(9) Shri V. N. Gadgil 16th November to 11th Decem-
ber, 1987 (9th Session).

5. Report of Committee cn Papers Laid on the Table

Prof. (Mrs.) Nirmala Kumari Shaktawat presented the
Seventeenth Report (Hindi and English versions) of the Com-
mittee on Papers Laid on the Table.

6. Minutes of Committee on Papers Laid on the Table

Prof. (Mrs.) Nirmala Kumari Shaktawat laid on the Table
Minutes (Hindi and English versions) of the sittings of the
Committee on Papers 1.aid on the Table relating to their
Seventeenth Report.

. Statement by Minister

The Minister of State for Railways made a statement regard-
ing fire accident in a coach of 14 Dn. Ajmer-Delhi Fast Pas-
senger train between Kishangarh and Mandawariya stations of
Western Railway on 29 Novemebr. 1987.

8. Matters Under Rule 377

(1) Smt. Jayanti Patnaik raised a matter regarding need for
expansion of Integrated Child Development Projects in Orissa.

v (2) Shri Shantaram Naik raised a matter regarding need to
establish an independent IAS cadre for Goa State.

«(3) Shri Deep Narain Ban Mahant raised a matter regarding
gee}cji to instal a T.V. tower in Balrampur, Gonda, Uttar Pra-
esh,

" (4) Shri Umakant Mishra raised a matter regarding need to
provide necessary facilities to the people engaged in carpet
making in Mirzapur and Bhadoi areas of Uttar Pradesh so as
to augment production.
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\45)*Shri“Chintamani Jena raised a matter regarding .need to
withdraw orders banning booking to and unloading of goods on
Railway stations situated at a distance of 25 km. from the
transhipment .points on various Zonal Railways.

~(6) ‘Shri Saifuddin Choudhury raised . a :matter regarding
need to clear the dues by the National Federation of Industrial
Cooperatives Ltd, to the different handloom societies.

V(7) -Shri Abdul Hamid raised a matter regarding need to
assess the damage caused by floods in Brahamputra and its
tributaries in Assam:and draw up short/long term:schemes to
rehabilitate the affected people.

\/ (8) Kum. Mamata Banerjee raised a matter regarding need
to declare birthday of Netaji Subhash Chandra Bose as a
‘national holiday’.

-9, Government Bill—Passed ce
\/ (i) THE RAILWAY CLAIMS TRIBUNAL BILL, 1987

(iiy THE METRO RATLWAYS (CONSTRUCTION OF
WObI’:aKS) AMENDMENT BILL, 1987 as passed by Rajya
Sabha,

Discussion on the motions for consideration of the-Bills viz.
(i) The Railway Claims Tribunal Bill, 1987 and .(ii) The Metro
‘Railways (Construction of Works) Amendment Bill, 1987
moved on the 26th November, 1987 -continued.

The following members took part.in the combined debate: —
(1)Shri Piyus Tiraky
- (2) .Shri. Braja Mohan Mohanty
(3) Shri N. Soundararajan
(4) Kum. Mamata Banerjee
(5) Shri Ram Narain Singh
(Lok Sabha adjourned at 1.01 P.M. and re-assembled at 2.04
P.M.)
(6) Dr. (Smt.) Phulrenu Guha
(7) Shri N. V. N. Somu

*Discussed together.



(8) Shri Kammodilal Jatav
(9) Shri Asutosh Law

(10) Shri Ram Bahadur Singh
(11) Shri C. Janga Reddy

Shri Madhavrao Scindia replied to the debate.

(i) The motion for consideration of the Railway Claims Tri-
bunal Bill, 1987 was adopted and clause-by-clause consideration
of the Bill was taken up.

Clauses 2 to 38 were adopted.

Clause 1, the Enacting Formula and the Long Title were
also adopted.

The motion that the Bill be passed was moved by Shri
Madhavrao Scindia.

The motion was adopted and the Bill was passed.

(i) The motion for consideration of the Metro Railways
(Construction of Works) Amendment Bill, 1987, was adopted
and clause-by-clause consideration of the Bill was taken up.

Clause 2 was adopted.

Clause 1, the Enacting Formula and the Long Title were
also adopted.

The motion that the Bill be passed was moved by Shri
Madhavrao Scindia.

The motion was adopted and the Bill was passed.

10. Discussion under Rule 193

Further discussion on the situation arising out of the Natu-
ra] Calamities, with particular reference to drought, floods and

cyclone, raised by Shri Dinesh Goswami on the 24th November,
1987, continued.

The following members took part in the debate:—

(1) Shri Vijoy Kumar Yadav
(2) Shri Kamla Prasad Sinegh
(3) Shri K. D. Sultanpuri
(4) Shri Suresh Kurup



(5) Shri Jagannath Choudhary
(6) Shri Balasaheb Vikhe Patil
(7) Shri D. L. Baitha

(&) Shri S. Thangaraju

(9) Shri Jagannath Patnaik
(10) Smt. D. K. Bhandari
#(11) Prof, N. G. Ranga

(12) Shri V. S. Vijayaraghavan
(13) Shri Ram Narain Singh
(14) Shri Nawal Kichore Sharma
(15) Shri Daulatsinhji Jadeja
(16) Shri Amar Roypradhan
(17) Dr. A. K. Patel

(18) Shri R. Jeevarathinam

The diseussion was not concluded.

‘11. Report of ‘Business Advisory Committee

Smt. Sheila Dikshit presented the Forty-fifth Report
the Business Advisory Committee.

6.10 P.M.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd
December, 1987)

of

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART 1
[Brief Records of Proceedings)

Wednesday, December 2, 1987|Agrahayana 11, 1909 (Saka)

No. 300
11 A M.

1. Starred Questions

Starred Questions Nos. 372—378 were orally answered. Re-
plies to the remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3790—3831, 3833—3855,
3857—3898 and 3900—3948 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

A copy of the %\_/I%n,oga_nd.u.m (Hindi and English ver-
sions) outlin‘'n¥the Detailed Action Taken on the
recommendations contained in the Second Annual

Revort of the Commission for Scheduled Castes and
Scheduled Tribes for the year 1979-80.

(2) A copy of the Annual Report (Hindi and English ver-
sions) of the Institute of Constitutional and Parlia-
mentary Studies, New Delhi, for the year 1986-87
along with Audited Accounts.

Q (i) A copy of the Annual Revort (Hindi and English

“=~ vergions) of the Centre for Electronics Desien and
- Technology, Aurangabad, for the year 1986-87 along
with Audited Accounts.
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(ii) A statement (Hindi and English versions) regarding '
Review by the Government on the working of the
Centre for Electronics Design and Technology, Auran-
gabad, for the year 1986-87.

(4) (i) A copy of the Annual Report (Hindi and English
versions) of the Raman Research Institute, Bangaixm,
for the year 1986-87 along with Audited Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
?aarél_aan Research Institute, Bangalore, for the year

986-87.

(5) (i) A copy of the Annual Report (Hindi and English
versions) of the National Remote Sensing Agency,
Hyderabad, for the year 1986-87 along with Audited
Accounts.

(ii) A statement (Hindi and English versions) regarding
Review kv the Government on the working of the
Nationa! Remote Sensing Agency, Hyderabad, for the
year 1986-87.

(6) (i) A copy of the Annual Report (Hind: and English
versions) of the Physical Research Laboratory, Ahme-
dabad, for the year 1986-87 along with Audited
Accounts.

(ii) A statement (Hindi and English versions) regarding
Review hv the Government on the working of the
Physical Research Laboratory. Ahmedabad, for the
year 1986-87.

(7) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of segtion 619A of
the Companies Act, 1956: —

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Uranium Corporation of
India Limited, for the year 1986-87.

(i) Annua' Report of the Uranium Cerporation of India
Limited, for the vear 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon.
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(b) (i) A statement regarding Review by the Govern-
ment on the working of the Indian Rare Earths Limi-
ted, for the year 1986-87.

(ii) Annual Report of the Indian Rare Earths Limited,
for the year 1986-87 along with Audited Accounts and
the comments of the Comptroller and Auditor Gene-
ral thereon.

(8) A copy of the Annual Report (Hindi and English ver-
sions) of the Institute of Applied Manpower Research,
New Delhi, for the year 1986-87 along with Audited
Accounts.

(9) A copy of the Review (Hindi and English versions) by
the Government on the working of the Institute of
.i&%%liaed Manpower Research, New Delhi, for the year

986-87.

(10) A copy of the Annual Report (Hindi and English ver-
sions) of the Indian Institute of Public Administra-
tion, New Delhi, for the year 1986-87 along with Audi-
ted Accounts.

(11) A copy of the Review (Hindi and English versions) by
the Government on the working of the Indian Institute
oéag_ublic Administration, New Delhi, for the year
1986-87.

4. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha that
at its sitting held on the 30th November, 1987 Rajya Sabha
agreed without any amendment to the Air (Prevention and
Control of Pollution) Amendment Bill, 1987, passed by Lok
Sabha on the 11th November, 1987.

f. Report of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes

SHRI RAM RATAN RAM presented the Thirty-
second Report (Hindi and English versions) of the Com-
mittee on the Welfare of Scheduled Castes and Scheduled
Tribes on Action Taken bv Government en the recommenda-
tione contained in Twentv-fourth Report of the Committee on
the Ministry of Finance (Devartment of Eeonemic Affairs—
Banking Division)—Reservations for, and ‘- employment of,
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Scheduled Castes and Scheduled Tribes in UCO Bank and credit (¢

facilitieg gl;vw.ded by the Bank to Scheduled Castes and Sche-
duled Tr

(Lok Sabha adjourned at 12-20 P.M. and re-assembled at
2.02 P.M.)

6. Motion for Election to Committee

SHRI B. SHANKARANAND moved the following
motion:—

“That the members of this House do proceed to elect
in the manner required by sub-rule (3) of Rule 254
of the Rules cf Procedure and Conduct of Business
in Lok Sabha, one member from among themselves
to serve as a member of the Joint Committee to en-
guire into Bofors Contract vice Dr. K. G. Adiyodi

ied.”

The motion was adopted.

7. Motion regarding report of the Joint Committee—Extension of
Time

SHRI ARVIND NETAM moved the following mo-
tion: —

“That this House do further extend upto the last day ot
the Budget Session, 1988, the time for presentation of
the report of the Joint Committee on the Bill to con-
solidate and amend the law relating to Railways.”

The motion was adopted.

8. Motion regarding the Forty-fifth Report of Business Advisory
Committee

SHRI H. K. L. BHAGAT moved the following mo-
tion:—

“That this House do agree with the Forty-ﬁffh Report of
the Business Advisory Committee presented to the
House on the 1st December, 1987."

The metion was adopted.

8. Matter Under Rule 377

v (1) Shri Jujhar Singh raised a matter regarding need to take
steps to check envirommental pollution in Kota, Rajasthan.

4,.
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«{Z) Shri Ganga Ram raised a matter regarding need to declare
Baan and Fatenabad tehsils of Agra and Saikonabad tehsil of
Mainpuri district infested by dacoits. as backward areas.

,/(g) Chowdhry Manghool Singh raised a matter regarding
need to provide fodder and otner assistance to. the. drought
affected people of Bikarer.

) Shri Aziz Qureshi raised a matter regarding need for
efforts for peace in West Asia.

+/(6). Smt, Usha Choudhury raised a matter regarding need to
give incentives to the cotton growers of Maharagshtra State..

/ (6) Dr. Chinta Mohan raised a matter regarding need'to
connect National Highway No. 5 with National Highway No. 4
by constructing a road from Nayudupet to Chittoor.

\/‘(?'Q Shri Balwant Singhi Ramoowalia raised a matter regarding
n to provide speedy relief :o the victims ofr November, 1984

riots.

\/(8) Shri Raj Kumar Rai raised a matter regarding need to
fix responsibility for steer increase in the prices of ocough
Syrups.

10. Discussion under rule 193

\" Discussion on the situation arising out of the Natural Cals-
mities, with particular referen-e to drought, floods and cyclone,
raised by Shri Dinesh Goswami on the 24th November, 1987,
continued.

The following members took part in the debate:—

(1) Shri Virdhi Chander Jain
(2) Shri Piyus Tiraky

(3) Dr. G. S. Rajhans

(4) Shri Kali Prasad Pandey
(5) Shri Bharat Singh

(6) Shri Balwant Singh Ramoowalia
(7) Shri Uttam Rathod

(8) Shri Mohd. Ayub Khan
(0) Shri Asutosh Law

(10) Shri S. Jaipal Reddy
(11) Smt. Usha Thakkar

(12) Shri D. B. Patil

(13) Shri Haris Rawat
(14) Shri Shanti Dhariwal
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(15) Shri Mohd. Mahfooz Ali Khan
(16) Shri Vishnu Modi
(17) Shri P. Namgyal

.Shri G. S. Dhillon replied to the discussion.
The discussion was concluded.

/ 11. Resignation by Member o e

The Deputy Speaker informed the House that the Speaker
had received a letter dated 2nd December, 1987, from Shri
Chingwang Konyak, an elected Member from Nagaland con-
stituency of Nagaland resigning his seat in Lok Sabha and that
the Speaker had accepted his resignation with effect from 2nd
December, 1987.

12. Supplementary Demands for Grants (General)—1987-88

Discussion on the Supplementary Demands for Grants Nos.
1, 4,5, 6, 10, 18, 22; 27; 37; 44; 48; 54, 58, 69, 64, 67, 69, 76, 88 and
93 in respect of the Budget (General) for 1987-88, commenced.

Three cut motions (Nos. 1 to 3) were moved.

Shri Baattam Sriramamurty took part in the debate. His
speech was not concluded.

The discussion was not concluded.
.\;/13. Half-an-Hour discussion

r
Shri Virdhi Chander Jain raised a discussion on the points
arising out of the reply given by the Minister of State for Science
and Technology, Atomic Energy, Space, Electronics and Ocean
Development on 11 November, 1987 to Unstarred Question No.
643 rqoarding functioning of Kota Atomic Power Station.

Shri K. R. Narayanan replied to the discussion.
6-10 P.M.

(Lok Sabha adjourned till 11 AM. on Thursday, the 3rd
December, 1987)

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

.BULLETIN—PART I
[Brief Record of Proceedings]

Thursday December 3, 1987/Agrahayana 12, 1909 Saka)

No. 301
11-02 A.M.

1. Starred Questions

Starred Questions Nos. 394—396, 398 and 399 were orally
answered. Replies to the remaining questions wera laid on
the Table. -

2. Unstarred Questions

Replies to Unstarred Questions Nos, 39494069, 4071—4110
and 41124166 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1)- A copy each of the following papers (Hindi and Eng-
. lish versions) under sub-section (1) of section 619A
-of the Companies Act, 1956:—

(a) (i) Review by the Government on the working of
the Metallurgical and Engineering Consultants
(India) Limited, Ranchi, for the year 1986-87.

" (ii) Annual Report of the Metallurgical and Engineer-
ing Consultants (India) Limited, Ranchi  for the year
1986-87 along with the audited accounts and com-
ments of the Comptroller and Auditor General there-
on,

(b) (i) Review by the Government on the working of
the Neelachal lspat Nigam Limited, Bhubaneswar,
for the year 1486-87.
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(ii) Annual Report of the Neelachal Ispat Nigam Limi.~
ed, Bhubaneswar, tor the year 1986-87 along with
the audited accounts and comments of the Comp-
troller and Auditor General thereon,

(2) A copy of the Kandla Unregistered Dock Workers
(Reguiation of Employment) Revocation Scheme,
1887 (Hindi and English versions) published in Noti-
tication No. S.0. 820(E) in Gazette of India dated the
11th September, 1987, under Section 8A of the Dock
Workers (Reguiation of Employment) Act, 1848.

(3) A copy each of the following Notification (Hindi and
English versions) under sub-section (4) of section 124
of the Major Port Trust Act, 1963:—

(i) G.S.R. 605(E) published in Gazette of India dated
the 29th June, 1987 approving the Calcutta Port
Trust Employees’ (Conduct) Regulations, 1987, an-
y - nexed to the notification.

(ii) G.S.R. 679(E) published in Gazette of India dated

the 28th July, 1987 approving the Kandla Port Em-

loyees (General Provident Fund) Amendment
gulations, 1987 annexed to the Notification.

(4) Two statements (Hindi and English versions) show-
ing reasuns for delay in laying the Notifications men-
tioned at (3) above,

(3) (i) A copy of the Annual Report (Hindi and English
versions) of the Madras Dock Labour Board, Madras,
for the year 1886-87 along with Accounts and the
Audit Report thereon.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Madras
Dock Labour Board, Madras, for the year 1986-67.

(6) (i) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Indian Institute of Management,
Lucknow for the year 198687 along with Audit Re-
port thereon.

(H) A statement (Hindi and English versions) showing
-rg;sorln)s for delay in laying the paper mentioned at
) above, .
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(") A copy of the Annual Accounts (Hindi and English
versions) of the Regional Engineering College, Rour-
kela (Orissa) for the year 1086-87 together with
Audit Report thereon.

(8) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(1) Review by the Government on the working of the

gindumn Zinc Limited, Udaipur, for the year 1£86-

(ii) Annual Report of the Hindustan Zinc Limited,
Udaipur, for the year 1986-87 along with the audited
accounts and comments of the Comptroller and Au-
ditor General thereon.

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the International Institule for po-
pulation Sciences, Bombay, for the year 1986-87 along
with Audited Accounts.

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Interna-
tional Institute for Population Sciences, Bombay, for
the year 1986-87.

(10) A copvy of the Prevention of Food Adulteration
(Third Amendment) Rules, 1888 (Hindi and English
versions) published in Notification No. G.S.R.
858(E) in Gazette of India dated the 13th June,
1986 together with corrigendum thereto published in
Notification No. G.S.R. 1149(E) in Gazette of India
dated the 15th October, 1986, under sub-section (2)

of section 23 of the Prevention of Food Adulteration
Act, 1954

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Centre for Environment Educa-
tion (Nehru Foundation for Development) Ahmeda-
bad, for the year 1986-87 along with Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Centre for
Pnvironment Fducation (Nehru Foundation for Deve-
lopment) Ahmedabad, for the year 1086-87.
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(12) (i) A copy of the Annual Report (Hindi and Enz-
h versions) of the Central Board for the Preven-

tion and Control of Water Pollution, New Delhi, for

~ the year 1988-87 along with the Audited Statement of
Accounts, under sub-section (1) of section 39 of the
'\lhg';rr (Prevention and Control of Pollution) Act,

_(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Central
Board for the Prevention and Control of Water Pol-
lution, New Delhi, for the year 1986-87.

4. Messages from Rajya Sabha

Secretary-General reported the following messages from
Rajya Sabha:—

(i) That at its sitting held on the 1st December, 1987
Rajya Sabha agreed without any amendment to the
Auroville (Emergency Provisions) Amendment Bill,
1987, passed by Lok Sabha on the 12th November
1987.

(ii) That at its sitting Leld on the 1st December, 1987,
Rajya Sabha passed the Cine-Workers and Cinema
‘Theatre Workers (Regulation of Employment) Am-
endment Bill, 1987.

5. Bill passed by Rajya Sabha—Laid on the Table -

THE CINE-WORKERS AND CINEMA THEATRE WORKERS
(REGULATION OF EMPLOYMENT) AMENDMENT BILL.
1987.

8. Mattérs under Rule 377

v (1) Shri Sharad Dighe raised a matter rvegarding need to
clear the proposal of Government of Maharashtra for nationali-
sation of Shreeniwas Cotton Mills, Bombay

/ (2) Dr. Chander Shekhar Tripathi raised a matter regard-
ing need to provide a Railway line between Sahajwan and Ut-
rola in Uttar Pradesh in the Eighth Five Year Plan.
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\/(3) Shri Birbal raised a matter regarding need to:remove
the pumps installed in Sarhind. Feeder canal to enable Rajas-
than to get its full share of water, -

vé) Shri Manvendra Singh raised a matter regarding need
to fix responsibility for the decision to decontrol the price of
vitamin bulk drugs which has led to steep increase in the
prices of Vitamin formulations,

{ 5) Shri Ram Narain Singh raised a matter regarding need
to allot the work of SYL Camal to a Central A.gency to com-
plete the project within a reasonable time.

~(6) Shri Ashok Gehlot raised a matter regarding need to
direct the Government of Rajasthan to complete the projects
for supply of water to Jodhpur City on a war-footing,

~/(7) Shri-Anandi Charan Das raised a matter regarding reed
to expedite the maintenance and conservation work of the
ancient temples located at Puri.

/(8) Shri Ram Bhagat Paswan raised a matter regarding
need to stop exploitation of farmers by the DDA and to set up
a Parliamentary Committee to evaluate its performance.. -

,\/ (9) Shri Gadadhar Saha raised a matter regarding need for
early clearancé to Bakreswar Thermal Project in the State
sector,

_ 1. Supplementaty demands for grants (General)—1987-88

Discussion on the Supplementary Demands for Grants Nos.
1, 4, 5, 6, 10, 18, 22, 27, 37, 44, 48, 54, 58, 59, 64, 67, 69, 76, 88
and 93 in respect of the Budget (General) for 1987-88 and the
cut motions thereto move on the 2nd December, 1887, con-
tinued.

The following members took part in the debate:—

(1) Shri Bhattam Sriramamurty
(2) Shri Murli Deora
(3) Shri Haroobhai Mehta
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.’¢4) Dr. Sudhir Roy
" (5) Shri Dharam Pal Singh Malik
(6) Shri Madhusudan Vairale
(M Dr. (Smt.) Phulrenu Guha
€8) Smt. Geeta Mukherjee
(9) Dr. Prabhat Kumar Mishra
(10) Shri Jujhar Singh
(11) Shri A. C. Shanmugam
(12) Smt. Jayanti Patnaik
(13) Shri Birinder Singh
(14) Prof. Madhu Dandavate '
(15) Kum. Mamata Banerjee (speech unfinished)

The discussion was not concluded. ;

‘/'&nuu-i.nud.rmem

Discussion on the rise in prices of essential commodities,
:i‘:ee%. by Dr. Chinta Mohan on the 26th November, 1987, con-
u

The following members took part in the debate:—

(1) Shri Sriballav Panigrahi

(2) Prof. K. V. Thomas

(3) Shri Girdhari Lal Vyas

(4) Smt. Prabhawati Gupta

(5) Shri M. Mahalingam

. (6) Shri P. R Kumaramangslam

(7) Shri K. D. Sultanpuri

(8) Shri C. Janga Reddy
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"~/ (8) Smt. Usha Choudhary
(10) Shri Vir Sen

The discussion was not concluded. |

6-06 P.M. l

(Lok Sabha adjourned till 11 A M. on Friday, the 4th Decem-
ber, 1987)

SUBHASH C. KASHYAP,
Secretary-General.

CORRIGENDUM

In Bulletin Part I dated 2nd December, 1987—
Page 6, Item 12, Line 2—
after ‘58’ for ‘69’ read ‘59’
l 7
MGIPMRND-—LS I—2066 LS—3-12-87—800.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, December 4, 1987|Agrahayana 13, 4909 (Saka)

No. 302
11.02 AM.
1. Obituary Reference

The Speaker made a reference to the passing away of Shri
Jaswantraj Mehta who was a member of First to Third Lok

Sabha. .

Thereafter, Members stood in silence for a short while as a
mark of respect to the deceased.

2. Starred Questions

Starred Questions Nos. 414, 417, 419, 420 and 422—424
were orally answered. Replies to the remaining questions were
laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 4167—4232, 4234—
4260, 4262—4274, 4276—4281, 4283—4296, 4298—4373,
4375—4378 and 4380-—4398 were laid on the Table.

4, Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hindi and English
versions) of the Wool Research Association, Thane,
for the year M986-87 together with Audited Ac

counts.
1
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(2) A copy of the Review (Hindi and English versions)
by the Government on the working of the Wool
Research Association, Thane, for the year 1986-87.

(3) A copy each of the following Notifications (Hindi
and English versions) under sub-section (3) of sec-
tion 29 of the Regional Rural Banks Act, 1976:—

(i) The Alaknanda Gramin Bank (Meeting of Board)
Rules. 1986. published in Notification No.
S.0. 58 in Gazette of India dated the 10th Jan-
uary, #987.

(i) The Bhagalpur Banka Kshetriya Gramin Bank
(Meetings of Board) Rules, 1986, published in
Notification No. S.0. 59 in Gazette of India dated
thc 10th January, 1987.

(itii) The Begusarai Kshetriya Gramin Bank (Mestings
of Board) Rules, 1986, published in Notification
No. S.0. 60 in Gazette of India dated the 10th
January, #987.

(iv) The Bikarer Kshetriya Gramin Bank (Mectings
of Board) Rules, 1986, published in Notification
No. S.0. 61 in Gazette of India dated the 10th
January. 1987.

(v) The Visveshwarya Grameena Bank (Meetings of
Board) Rules, 1986, published in Notification
No. S.0. 62 in Gazette of India dated the 10th
January, 1987.

(vi) The Pithoragarh Kshetriya Gramin Bank (Meet-
ings of Board) Rules, 1986, published in Notifica-
tion No. S.0. 63 in Gazeite of India dated the
10th January, 1987.

(vii) The Ganga Yamuna Gramin Bank (Meetings of
Board) Rules. 1986, published in Notification
No. S.0. 64 in Gazette of India dated the 10th
January, 1987. ‘

2



(viii) The Gwalior Datia Kshetriya Gramin Bank
(Meetings of Board) Rules, 1986, published in
Notification No. S.0. 65 in Gazette of India dated
the 10th January, 1987,

(ix) The Buldhana Gramir Bank (Meetings of Board)
Rules, 1986, published in Notification No. S.O.

66 in Gazette of India dated the 10th January,
1987.

(x) The Parvatiya Gramin Bank (Meetings of Board)
Rules, 1986, published in Notification No. S.O.
67 in Garette of India dated the 10th January,
1987.

(xi) The Adhiyaman Grama Bank (Mectings of
Board) Rules, 1986, published in Notification
No. S.0. 68 in Gazette of India dated the 10th
January, 1987.

(xii) The Malwa Gramin Bank (Meetings of Board)
Rules, 1986, published in Notification No. S.O.
69 in Gazette of India dated the 10th January,
1987.

(xiii) The Faridkot Bhatinda Kshetriya Gramin Bank
(Meetings of Board) Rules, 1986, published in
Notification No. S.0. 70 in Gazette of India
dated the 10th lanuary, 1987,

(xiv) The Kanakadurga Gramin Bank (Meetings of
Board) Rules, 1986. published in Notification
No. S.0. 71 in Guzette of India dated the 10th
January, %987.

(xv) The Thane Gramin Bank (Meetings of Board)
Rules, 1986, published in Notification No. S.0.
72 in Gazette of India dated the 10th January,
1987.

(xvi) The Vidisha Bhopal Kshetriya Gramin Bank
(Meetings of Board) Rules, 1986, published in
Notification No. S.0. 73 in Gazette of India dated
the 10th January, 1987.
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(xvii) The Vallalar Grama Bank (Meetings of Board)
Rules, 1986, published in Notification No. S.O.
’igsl;x Gazette of India dated the 10th January,

(4) A copy of the Coinage (Standard Weight and
Remedy of the Commemorative Coins) of One
Hundred Rupees (containing Silver 50 per cent,
Copper 40 per cent, Nickel 5 per cent and Zinc
5 per cent), Twenty Rupees and One Rupee (con-
taining Copper 75 per cent and Nickel 25 per cent),
coined on the theme “Small Farmers” (on the
occasion of celebration of the Seventh World Food
Day on the 16th October, 1987) Rules, 1987,
(Hindi and English versions) published in Noti-
fication No, S.0. 916(E) in Gazette of India dated
the 12th October, 1987, under sub-section (3) of
section 21 of the Coinage Act, 1906.

(5) A copy of Notification No. G.S.R. 922(E) (Hindi
and English versions) published in Gazette of India
dated the 19th November, 1987 making certain am-
endment to Notification No. G.S.R. 734 datzd the
23rd August, 1958, under section 43 of the Life
Insurance Corporation Act, 1956.

(6) G.S.R. 913(E) (Hindi and English versicns) pub-
lished in Gazette of India dated the 16th November,
1987 making certain amendment to Notification
No. 345|86-Customs dated the 16th June, 1986,
under section 159 of the Customs Act, 1962 toge-
ther with an explanatory note.

(7) G.S.S. 925(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 20th Novem-
ber, 1987 making certain amendment to Notifica-
tion No. 110-Customs dated the 17th February,
1986, so as tc allow the benefit of assessment under
Heading No. 98.01 of the First Schedule to the
Customs Tariff Act, 1975, in respect of goods im-
‘ported for Operation Flood II and Flood III Pro-
‘jects of the Indian Dairy Corporation, under sec-
tion 10 of the Customs Tariff Act, 1975.



(8) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(a) (i) Revicw by the Government on the working of
the India Tea and Restaurants Limited Bombay,
for the year 1985-86. '

(ii) Annual Report of the India Tea and Restaurants
Limited, Bombay for the year 1985-86 along with
the Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the working of
the Projects and Equipment Corporation of
India Limited, New Delhi, for the year 1986-87.

(ii)) Annual Report of the Projects and Equipment.
Corporation of India Limited, New Delhi, for the
year 1986-87 along with the Audited Accounts
and the comments of the Comptroller and Auditor
General thereon,

(9) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(8) (a) above.

(10) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Rubber Board, Kottayam
(Kerala) for the year 1986-87 together with Ac-
counts.

(ii) A copy of thc Review (Hindi and English versions)
by the Government on the working of the Rubber
Board, Kottayam (Kerala) for the year 1986-87.

*(11 copy of Notification No. 372/87-Customs (Hindi
and English versions) published in Gazette of India

i dated the 4th December, 1987 making further
ﬂ787 amendment in Notification No. 86|80-Customs,
dated the 23rd April, 1980 seeking to reduce the

*Laid at 1.04 PM.
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basic customs duty on caprolactam from 635 per cent
ad valorem to 45 per cent ad valorem under sec
tion 159 of the Customs Act, 1962 together with
an explanatory note.

5 Assent to Bill

Secretary-General laid on the Table the Representation of
the People (Third Amendment) Bill, 1987 passed by the Houses
of Parliament during the current session and assented to.

6. Minutes of the Committee on absence of members

Chaudhary Ram Parkash laid on the Table Minutes (Hindi
and English versions) of the sitting of the Committee on ab-
sence of Members fram the sittings of the House held on the
26th November, 1987. !

7. Report of the Committee on subordinate Legislation

Shri Shyam Lal Yadav presented the Sixteenth Repcrt
(Hindi and English versions) of the Committee on Subordinate
Legislation.

8. Statement by Minister

The Minister of State for Parliamentary Affairs made a
statement regarding Government business for the week com-
mencing the 7th December 1987.

f. Supplementary demands for grants (Gemeral)— 1987-88

Discussion on the Supplementary Demands for Grants Nos.
1, 4, 5, 6, 10, 18, 22, 27, 37, 44, 48, 54, 58, 59, 64, 67, 69, 76, 88
and 93 in respect of the Budget (General) for 1987-88 and the
cut exazl'otions thereto movei on the 2nd Decembler, 1987, con-
tinu

The following members took part in the debate:

(1) Kum. Mamata Banerjee
(2) Shri Jagannata Patnaik
(3) Shri Janardhana Poojary

(Lok Sabha adjourned at 1.05 and re-assembled at 2.11 P.M.)
(4) Shri Bhadreswar Tanti
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(5) Shri Ram Swarcop Ram
(6) Shri Ariz Qureshi ,
(7) Shri C. Janga Reddy !

The discussion was not concluded. |

10. Motion regarding forty-fourth repert of the Committee on
P:i‘vateMembm'BﬂlsudMuhm:

Shrimati Sunderwati Nawal Prabhakar moved the follow-
ing motion:— "

“That this House do agree with the Forty-fourth Report
of the Committee on Private Members’ Bills and Re-
solutions presented to the House on the 25th Novem-
ber, 1987 subject to the modification that para 4 and
sub—para (ii) of para 5 thereof relating to allocation
of time to Resolutions, be omitted.”

The motion was adopted. !

11. Private Members’ Bills—Intsoduced |
v (1) The Youth Bill, 1987, by Shri Hannan Mollah,

v~ (2) The Constitution (Amendment) Bill, 1987 (Substitution
of new article for article 201), by Shn V. S. Krishna Iyer,

(3) The Constitution (Amendment) Bill, 1987 (Irsertion of
new article 30A), by Shri S. M. Guraddi.

“/(4) The Public Interest L1t1gatxon Bill, 1987 by Shri Shan-
taram Naik

(5) The Bureau of Indian Standards (Amendment) Bill,
1987 (Amendment of section 14), by Shri Shantaram Naik.

\(6) The Constitution (Amendment) Bill 1987 (Amend-
ment of article 51A), by Shri Shantaram Naik.

/7)\The Sati Prevention Bill, 1987 by Shri Ram Bahadur
Singh, !

V(B) The Prohibition of Tests for Pre-birth Sex Determina-
tion Bill, 1987, by Shrimati Meira Kumar. |

7



Private Member’s Bill—Negatived | ’
THE CONSI1IT1UTION (AMENDMENT) BILL, 1985 (Am-
endment of article 244 etc.) by Shri Piyus Tiraky.

On the motion for consideration of the Bill, the House divi-
ded: Ayes **9; Noes **9l. |

The motion was declared as not carried in accordance with
Rule 157 of the Rules of Procedure and Conduct of Business
_ini Lok Sabha and in a.cordance with the provisions of the Con-

- stitution. »

/13. Private Member’s Bill—Under Consideration

.THE CONSTITUTION (AMENDMENT) BILL, 1985 (Inser
.tion of new article 15A), by Shri Thampan Thomas.

The motion for consideration of the Bill was moved by
“Shri Thampan Thomas. '

The following members took part in the debate:—
(1) Shri Virdhi Chander Jain ,
(2) Dr. G. S. Rajhans ‘

(3) Shri Braja Mohan Mohanty

(4) Dr. (Smt.) Phulrenu Guha

(5) Shri A. C. Shanmugam

(6) Shri Harish Rawat

(7) Kum. Mamata Banerjee

(8) Shri Ramashray Prasad Singh

(9) Smt. Jayanti Patnaik .

(10) Prof. Saif-ud-Din Soz (
The discussion wag not concluded.

A4. Half-an-hour Discussion

Prof. Saif-ud-Din Soz raised a discussion on the points aris-
ing out of the answer given by the Minister of Agri:ulture on
23rd November, 1987 to Starred Question No. 231 regarding pay-
ment of wages to beneficiaries of NREP.

Shri Ramanand Yadav replied to the discussion.
638 P.M. ' :
(Lok Sabha adjourned till 11 AM. on Monday the 7th Decem-
‘ber, 1987) |

SUBHASH C. KASHYAP,
Secretary-General.

**Subject to correction f
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, December 7, 1987 Agrahayana 16, 1909 (Saka)
No. 363
1101 A .M.
1, Starred Questions

Starred Questions Nos. 436—438, 440, 441, 447 and 451 were
s orally answered. Replies to the remaining questions were laid
on the Table.

. Short Notice Question

Short Notice Question No. 3 addressed to the Minister of Civil
Aviation regarding Hike in Air India Airfare was orally answered
and supplementaries thereon were also answered.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 4399—4424, 4426—4495,
%49]:’71—4507, 4509—4542. 4544—4634 and 4634-A were laid on the
able.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act 1956:—

(1) Review by the Government on the working of the
Hindustan Prefab Limited, New Delhi, for the year
1986-87.

(ii) Annual Report of the Hindustan Prefab Limited, New
Delhi, for the year 1986-87 along with the audited ac-
counts and comments of the Comptroller and Auditor

;- General thereon.

1



(2) A statement (Hindi and i i
_ English versions i
e::];ply given on 16 November, 1987 to) f});:facrt;lelf )
on No. 1431 by Sarvashri Mullapally Rama. '
Chandnnben and glt,tba;ﬁ;am }fﬁ Patel and Shrimati Patel
ava ' : ,
Swaa@e:y 2 InRadmm . regarding Children Film

3) A statement (English version) correcting the replies
given on 30 November, 1987 to Unstarred Question Nos.
3371 and 3431 by Shri Amarsinh Rathawa and Dr.
B. L. Shallesh, regarding (i) Rate of EPF contribu-
tion and (ii) Companies defaulting in Provident
‘Fund arrears, respectively.

(4) Annual Report (Hindi and English versions) of the
Es?sg}soyees Provident Fund Organisation for the year
1 7.

(5) A copy of the Annual Accounts (Hindi and English
versions) of the National Capital Region Planning
Board, New Delhi, for the year 1986-87 along with
Audit Report thereon, under section 26 of the National
Capital Region Planning Board Act, 1985.

(6) A statement (Hindi and English versions) regarding
Review by the Government on the Accounts of the
National Capital Region Planning Board, New Delhi,
for the year 1986-87.

(7) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A :of

the Companies Act, 1956:—

(a) (i) Review by the Government on the working of the
Fertilizer Corporation of India Limited, New Delhi,
for the year 1986-87.

(ii) Annual Report of the Fertilizer Corporation of India
Limited, New Delhi, for the year 1986-87 along with
the Audited Accounts and the comments of the
Comptroller and Auditor General thereon,

(b) (i) Review by the Government on the working of
the Fertilizers and Chemicals Travancore Limited,
for the year 1986-87.
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(ii) Annual Report of the Fertilizers and Chemicals
Travancore Limited, for the year 1986-87 along with
the Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(c) (i) Review by the Government on the working of
the Projects and Development India i for
the year 1986-87. '

(ii) Annual Report of the Projects and Development
India Limited, for the year 1986-87 along with the
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.

(d) (i) Review by the Government on the working of the
Rashtriya Chemicals and Fertilizers Limited, for the

year 1986-87.

(ii) Annual Report of the Rashtriya Chemicals and Fer-
tilizers Limited for the year 1986-87 along with the
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(e) (i) Review by the Government on the working of
the National Fertilizers Limited for the year 1986-87.

(ii) Annual Report of the National Fertilizers Limited,
for the year 1986-87 along with the Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon.

(f) (i) Review by the Government on the working: of
the Madras Fertilizers Limited, for. the year 1986-87..

(ii) Annual Report of the Madras Fertilizers: Limited,
for the year 1986-87 along with the Audited Accounts
and the comments of the Comptroller and Auditor
General thereon.

(g) (1) Review by the Government on the working of
the Hindustan Fertilizer Corporation Limited, for
the year 1986-87.

(ii) Annual Report of the Hindustan Fertilizer Corpora-
tion Limited, for the year 1986-87 along with the
Audited Accounts and the comments of the Compt-
roller and Auditor General thereon.

3
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5. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha’

that at its sitting held on the 3rd December, 1987, Rajya Sabha
agreed without any amendment to the Railway Claims Tri-
?;g;al Bill, 1987, passed by Lok Sabha on the 1st December,

6. Report of the Railway Convention Committee (1985)

SHRI SUBHASH YADAV presented the Ninth
Report (Hindi and English versions) of the Railway Convention
Committee on “On-going Railway line Projects”.

7. Presentation of Petition

SHRI INDRAJIT GUPTA  presented a petition signed by
Shri R. K. Ratnakar and others regarding uniformity in wages,
payment of provident fund arrears and provision of house-sites
to Bidi workers.

8. Moit::!: regarding Report of the Joint Committee—Extension of
t

SHRI SOMNATH RATH moved the following motion:—

“That this House do further extend upto the last Jday of
the Budget Session, 1988, the time for presentation of
the Report of the Joint Committee on the Bill to pro-
vide for the appointment of a Lokpal to inquire into
allegations of corruption against Union Ministers
and for matters connected therewith.”

The motion was adopted.

. Government Bill—Introduced
THE FINANCE (AMENDMENT) BILL, 1987

10. Statement regarding Ordinance—Laid on the Table

An explanatory statement (Hindi and English versions)
giving reasons for immediate legislation by the Finance (Amend-
ment) Ordinance, 1987 was laid on the Table.

11. Government Bill—Introduced
/ THE CUSTOMS AND CENTRAL EXCISES LAWS
(AMENDMENT) BILL, 1987
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12, Matter Under Rule 377

-™M(1) Shri I. Rama Rai raised a matter regarding need to take
measures to protect the interest of arecanut growers of Kerala
and Karnataka. ‘ ' :

”(2) Shri Hussain Dalwai raised a matter regarding need to
reconsider the decision to allot the plot meant for a garden in
a residential area of Bombay to the Helicopter Corporation of

India.

v (3) Shri Satyendra Narain Sinha raised a maiter regarding
need to ensure social security in old age by introducing national
pension plan.

A4) Shri Jujhar Singh raised a matter regarding need to re-
orient the functioning of the Ministry of Welfare.

v (6) Shri Madan Pandey raised a matter regarding need for
rapid industrialisation of backward districts of eastern Uttar:
Pradesh, particularly Gorakhpur division.

V'(6) Smt. N. P. Jhansi Lakshmi raised a matter regarding
need to provide broad gauge line from Tirupathi to Katpadi via
Pakala.

\/(7) Sri K. M. R. Janarthanan raised a matter regarding need
to fix the price of oil seeds in accordance with the percentage of
oil content therein.

v 18) Prof. Narain Chand Parashar raised a matter regarding

need to give Hill Compensatory Allowance to all Government
employees irrespective of altitude,

13. Supplementary Demands for Grants (General)—1987-88
Discussion on the Supplementary Demands for Grants Nos.
1,4, 5 6, 10, 18, 22, 27; 37; 44; 48; 54; 58; 59; 64; 67; 69; 76; 88 and
83 in respect of the Budget (General) for 1987-88 and the cut
motions thereto moved on the 2nd December, 19887, continued.

The following members took part in the debate:—

(1) Shri Somnath Rath

(2) Shri Ram Narain Singh
(3) Shri P. Namgyal

(4) Shri Gokul Saikia



(5) Shri Banwari Lal Bairwa 'S
(8) Shri V. Krishna Rao !
(7) Dr. Datta Samant

(8) Shri K. P. Singh Deo

Shri B.. K. Gadhvi replied to the. debate.

All the cut motions were negatived.

All the Supplementary Demands for Grants (both Revenue
Account. and Capital Account) for the amounts shown under
column 3 of. the printed List of Supplementary Demands  far
Grants (General) for 1987-88 were voted in full.

\/14. Government Bill—Introduced

THE APPROPRIATION (NO. 5) BILL, 1987

./ 15. Government Bill—Passed
THE APPROPRIATION (NO. 5) BILL, 1987

The motion for consideration moved by Shri B. K. Gadhvi
was adopted and clause-hy-clause consideration of the Bill was
taken up.

Clauses 2, 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted. ,

The motion that the Bill be passed was moved by Shri
B. K. Gadhvi.

The mation was adopted and the Bill was passed.

‘/I.O. Statement by Minister

The: Minister of State in the Ministry of External Affairs
made. a statement regarding the recent deliberations in the US
Congress on South Asia.

‘/17. Government Bill—Under Consideration

THE EQUAL REMUNERATION (AMENDMENT) BILL, 1987,
as passed by Rajya Sabha

The motion for consideration of the Bill was moved by Shri
P. A. Sangma.



'The following members took part in the debate:—

(1) Dr. Datta Samant

(2) Kum. Mamata Banerjee

(3) Dr. Manoj Pandey

(4) Shri Gadadhar Saha

(5) Shri Shanti Dhariwal

(6) Smt. Kishori Sinha

(7) Shri Vijoy Kumar Yadav
(8) Shri Virdhi Chander Jain
(9) Dr. G. S. Rajhans
(10) Shri Thampan Thomas
(11) Dr. (Smt.) Phulrenu Guha
(12) Shri Bapulal Malviya
(13) Shri Bhadresway Tanti

The discussion was not concluded.

18, Discussion Under Rule 193

Shri S. Jaipal Reddy raised a discussion on the statement
made by the Minister of State in the Ministry of External
Affairs in the House on 7th December, 1987 regarding the re-
cent deliberations in the U.S. Congress on South Asia.

The following members took part in the debate:—

(1) Shri Dinesh Singh

(2) Shri E. Ayyapu Reddy

(3) Shri Bhagwat Jha Azad
(4) Shri Saifuddin Chowdhary
(5) Prof. K. K. Tewari

The discussion was not concluded.

19. Report of Business Advisory Committee

Smt. Sheila Dikshit presented the Forty-sixth Report of the
Business Advisory Committee.

6.24 P.M.
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 8th
December, 1987)
SUBHASH C. KASHYAP,
Secretary-General.

7
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedingsl

Tuesday, December 8, 1987|Agrahayana 17, 1909 (Saka)

Ne. 304
11 A M.

1. Starred Questions

Starred Questions Nos. 456, 458—460, 462 463, 465 and 466
were orally answered. Replies to the remaining questions were
laid on the Table.

. Short Notice Question

Short Notice Question No. 4 addressed to the Minister of
Communications regarding Second Digital Phone Unit was
orally answered and supplementaries thereon were also
answered.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 4635-4835, 4837-4842,
48444868 and 4868-A were laid on the Table.

4. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy each »f the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(") (i) Review by the Government on the working of
the Scooters India Limited for the year 1886-87.

(i Annual Report of the Scooters India Limited for the
year 1986-87 along with Audited Accounts and the
comments of the Comptroller and Auditor General
thereon.

1



(b) (i) A statement regarding Review by the Governs,
ment on the working of the Triveni Structural Limi
ed for the year 1986-87.

(ii) Annual Report of the Triveni Structural Limited fo1
the year 1986-87 along with Audited Accounts and
the comments of the Comptroller and Auditor Gene-
ral thereon.

(c) (i) A statement regarding Review by the Govern-
ment on the working of the Tungabhadra Steel
Products Limited for the year 1986-87.

(ii) Annual Report of the Tungabhadra Steel Products
Limited for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon.

(d) (i) A statement regarding Review by the Govern-
ment on the working of the Instrumentation Limited,
tor the year 1986-87.

(ii) Annual Report of the Instrumentation Limi‘ed for
the year 1986-87 along with Audited Accounts and
the comments of the Comptroller and Auditor Gene-
ra] thereon.

(e) (i) Review by the Government on the working of the
Hindustan Salts Limited for the years 1985 to 1987.

(ii) Annual Report of the Hindustan Salts Limited for
the years 1985 to 1987 along with Audited Accounts
and the comments of the Comptroller and Auditor
General thereon.

(f) (i) Review by the Government on the working of
the Sambhar Salts Limited for the years 1985 to 1987.

(ii) Annual Report of the Sambhar Salts Limited for
the years 1985 to 1987 along with Audited Accounts
and the comments of the Comptroller and Auditor
General thereon.

(g) (i) A statement regarding Review by the Govern-
‘ment on the working of the Praga Tools Limited
for the year 1986-87. :

2



di) Annual Report of the Praga Tools Limited for the
year 1986-87 along with Audited Accounts and the
tgmments of the Comptroller and Auditor General

ereon,

(h) (i) A statement regarding Review by the Govern-
ment on the working of the Mining and Allied
1;‘I7achinery Corporation Limited for the year 1986-

(ii) Annual Report of the Mining and Allied Machinery
Corporation Limited, for the year 1986-87 along with
Audited Accounts and the comments of the Coizp-
troller and Auditor General thereon,

(i) (i) A statement regarding Review by the Govern-
men1 986-tB on the working of the HMT Limited for the year
7. |

(ii) Annual Report of the HMT Limited for the year
1986-87 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General there-
on. 1

(j) (i) A statement regarding Review by the Govern-
ment on the working of the National Industrial De-
velopment Corporation Limited for the year 1986-87.

(ii) Annual Report of the National Industrial Davelop-
ment Corporation Limited, for the year 1986-87 along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(2) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Singareni Collieries Company Limited for the year
1986-87. .

(ii) Annual Report of the Singareni Collieries Company
Limited for the year 1986-87 along with Audited Ac-
counts and the comments -of the Comptroller and
Auditor General thereon.
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Rules, 1987 (Hindi and English versions) pu ned"'
in Notification No. G.S.R. 837 in Gazette of I}
dated the 5th October, 1987 under sub-section (5)
section 7 of the Indian Telegraph Act, 1885.

(3) A copy of the Indian Telegraph (Fifth Amer}kﬁ:i

(4) A copy of the Rice-Milling Industry (Regulation and
Licensing) (Second Amendment) Rules, 1987 (Hindi
and English versions) published in Notification No.
G.S.R. 935(E) in Gazette of India dated the 25th
November, 1987 under sub-section (4) of section 22
of the Rice-Milling Industry (Regulation) Act, 1958.

(5) A copy of Notification No. S.O. 1014(E) (Hindi and
English versions) published in Gazette of India
dated the 24th November, 1987 regarding delegation
of powers of the State Government to Union Territo-
ries Administrations under section 34 of the Bureau
of Indian Standards Act, 1986 issued under article
239(1) of the Constitution.

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Super Bazar, the Cooperative
Store Limited, New Delhi, for the year 1985-86 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Super
Bazar, the Cooperative Store Limited, New Delhi,
for the year 1985-86.

(7) A statement (Hindi and English versions) showing

reasons for delay in laying the papers mentioned at
(6) above.

(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Bureau of Indian Standards for
the year 1986-87 along with Audited Accounts under
section 23 of the Bureau of Indian Standards Act,
1986.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Bureau
of Indian Standards for the year 1986-87.
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(9) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
ot the Companies Act, 1956:—

(a) (i) Review by the Government on the working o
the Bharat Petroleum Corporatlon Limited for the
year 1986-87.

(ii) Annual Report of the Bharat Petroleum Corgora-
tion Limited for the year 1986-87 along with Au-
dited Accounts and the comments of the Comptrol-
ler and Auditor General thereon.

(b) (i) Review by the Government on the working of
the Hindustan Petroleum Corporation Limited for
the year 1986-87.

(ii) Annual Report of the Hindustan Petroleum Cor-
poration Limited for the year 1986-87 along with
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.

(c¢) (i) Review by the Government on the workiug of
the Gas Authority of India Limited for the year
1986-87.

(ii) Annual Report of the Gas Authority of India
Limited for the year 1986-87 along with Audited
Accounts and the comments of the Comptroller
and Auditor General thereon.

(10) A copy of the Corporate Plan—1985—2005 (Hindi and
English versions) of the Oil and Natural Gas Com-
mission.

(11) A copy of the Passenger Cars fitted with Handicapped
Control Gadgets (Restriction on Re-Sale) Order, 1987
(Hindi and English versions) published in Notification
No. S.O. 806(E) in Gazette of India dated the 1st Sep-
tember, 1987 issued under section 18-G of the Indus-
tries (Development and Regulation) Act, 1951.

(12) (i) A copy of the Annual Accounts (Hindi and English

versions) of the Khadi and Village Industries Commis-

eﬁon for the year 1986-87 together with Audit Report
thereon.



(ii) A statement (Hindi and English versions) regardi
Review by the Government on the Audited Accoun.
of the Khadi and Village Industries Commission for the
year 1986-87.

(13) (i) A copy of the Annual Report (Hindi and English
versions) of the Automotive Research Association of
India, Pune, for the year 1986-87 along with Audited
Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Automotive Research Association of India, Pune_ for
the year 1986-87.

(14) (i) A copy of the Annual Report (Hindi and English
versions) of the Central Pulp and Paper Research In-
stitute, Dehradun for the year 1986-87 along with
Audited Accounts,

(ii) A copy of the Review (Hindi and English versions) by
the Government on the working of the Central
Pulp and Paper Research Institute, Dehradun, for the
year 1986-87.

(15) (i) A copy of the Annual Report (Hindi and English
versions) of the Coir Board, Cochin, for the year
1986-87 under section 19 of the Coir Industry Act, 1953.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Coir Board, Cochin, for the year 1986-87.

(16) A copy each of the following papers (Hind: and Eng-
lish versions) under sub-section (1) of section 619A of
the Companies Act, 1956:—

(8) (i) Review by the Government on the working of
the Hindustan Organic Chemicals Limited for the
year 1986-87.

(ii) Annual Report of the Hindustan Organic Chemicals
Limited, for the year 1986-87 along with Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

(b) (i) Review by the Government on the working of
the Indian Petrochemicals Corporation Limited for
the year 1986-87.

- 8



(ii) Annual Repo:t of the Indian Petrochemicals Cor-
poration Limited for the year 1986-87 along with
Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(c) (i) Review by the Government on the working of
the Indian Drugs and Pharmaceutical Limited for
the year 1986-87.

(ii) Annual Report of the Indian Drugs and Pharma-
ceutical Limited for the year 1986-87 along with
Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(17) (i) A copy of the Annual Report (Hindi and English
versions) of the Central Institute of Plastics Engineer-
ing and Technology, Madras, for the year 1986-87,
along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Central
Institute of Plastics Engineering and Technology,
Madras, for the year 1986-87.

(18) A copy of the Indian Telegraph (Fourth Amendment)
Rules, 1987 (Hindi and English versions) published in
Notification No. G.S.R. 719(E) in Gazette of India
dated the 18th August, 1987 under sub-section (5) of
section 7 of the Indian Telegraph Act, 1885.

(19) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A of
the Companies Act, 1956:—

(a) (i) Review by the Government on the working of
the Hindustan Teleprinters Limited, Madras, for the
year 1986-87.

(ii) Annual Report of the Hindustan Teleprinters
Limited, Madras, for the vear 1986-87 along with
Audited Accounts and the comments of the
Comptroller and Auditor General thereon,

(b) (i) Review bv the Government on the working of
gggsiramgian Telephone Industries Limited for the year
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(ii) Annual Report of the Indian Telephone Industriesy",
Limited for the year 1986-87 along with Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

(c) (i) Review by the Government on the working of the
Telecommunications Consultants India Limited for
the year 1986-87.

(ii) Annual Report of the Telecommunications Consul-
tants' India Limited for the year 1986-87 along with
Audited Accounts and the comments of the Compt-
roller and Auditor General thereon.

(20) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government on the working of the
North Eastern Electric Power Corporation Limited
for the year 1986-87.

(ii) Annual Repori of the North Eastern Electric Power
Corporation Limited for the year 1986-87 along with
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

. Statement by Minister

The Minister of State for Communications made a statement
(i) correcting the reply given on the 5th May, 1987 to a supple-
mentary by Shri Ananta Prasad Sethi, M.P. on Starred Ques-
tion No. 911 regarding telecommunication facilities in rural
areas, and (ii) giving reasons for delay in correcting the reply.

6. Motion regarding Forty-sixth Report of the Bus'ness Advi-
siory Committee

Shri H. K. L. Bhagat moved the following motion:—

“That this House do agree with the Forty-sixth Report
of the Business Advisory Committee presented to
the House on the 7th December, 1987.”

The motion was adopted.
8



& Matters Under Rule 377

‘ﬁﬁ Shri Ganga Ram raised a matter regarding need to for-
I; ate b:tczlhemes to check environmental pollution in Agra and
erozabad.

\/(2) Shri R. P. Suman raised a matter regarding need to

cgnsh‘uct a railway bridge over Saryu river at Tanda-Kalwari
ghat.

/ (3) Kum. Mamata Banerjee raised a matter regarding need
to take necessary measures to solve the unemployment problem
in the country.

~/(4) Dr. Prabhat Kumar Mishra raised a matter regarding
need to re-start Chilhati Cement Factory, Bilaspur.

/(5) Shri Somnath Rath raised a matter regarding need to
implement the schemes for rural electrification in Ganjam
district of Orissa. '

\(6) Shri V. S. Krishna Iyer raised a matter regarding need
to introduce a direct train from Bangalore to Eastern Uttar
Pradesh and Bihar via Gorakhpur-Lucknow,

v (7) Shri S. S. Bhoye raised a matter regarding need to set
up T.V. relay Centre at Sapshringi and Ankai areas of Nasik
district, in Maharashtra,

\/(8) Shri Suresh Kurup raised a matter regarding need to
recognise the Degrees issued by the Medical Colleges of Nige-
ria.

*8. Statutory Resolution—Negatived

Shri C. Janga Reddy moved the following Resolution:—

“That this House disapproves of the Finance (Amend-
ment) Ordinance, 1987 (Ordinance No. 6 ot 1987)
promulgated by the President on the 18th Septem-
ber, 1987.”

After discussion as indicated in para 9 below, the Resolution
was negatived.

9. Government Bill—Passed
THE FINANCE (AMENDMENT) BILL, 1987.

The motion for consideration of the Bill was moved by Shri
B. K. Gadhvi. !

*Discussed together.




P
The following members took part in the combined debata

on the Resolution (vide para 8 above) and the motion for
consideration. s

(1) Shri Ananda Gajapathi Raju

(2) Dr. Sudhir Roy

(3) Shri Girdhari Lal Vyas

(4) Shri H. M. Patel

(5) Shri Haroobhai Mehta

Shri B. K. Gadhvi replied to tne debate.

Shri C. Janga Reddy spoke (by way of reply to his Statu-
tory Resolution),

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. |

Clauses 2 to 5 were adopted.

Clause 1, the Enacting Formula and the Long Title were
also adopted.

The motion that the Bill be passed was moved by Shri B
K. Gadhvi.

The motion was adopted and the Bill was passed.

{:L&k Sabha adjourned at 1.46 P.M. and re-assembled at 2.47

10. Discussions under Rule 193

(i) Discussion on the statement made by the Minister of
State in the Ministry of External Affairs in the House on 7th
December, 1987 regarding the recent deliberations in the US

Congress on South Asia, ra1sed by Shri S. Jaipal Reddy con-
tinued,

The following members took part in the debate:—
(1) Shri Indrajit Gupta
(2) Shri G. G. Swell
(3) Shri Dinesh Goswami
(4) Shri B. R. Bhagat
(5) Shri Saleem I. Shervani
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®  (6) Shri N. V. N. Somu
(7) Shri Bipin Pal Das
(8) Prof. N. G. Ranga

Shri K. Natwar Singh replied to the discussion.
The discussion was concluded. .

(ii) Shri Amal Datta raised a discussion on the closure of
a number of industrial units.
The following members took part in the debate:—

(1) Dr. G. S. Rajhans

(2) Shri B. B. Ramaiah
(3) Shri Y. S. Mahajan

(4) Shri Thampan Thomas
(5) Kum. Mamata Banerjee
(6) Shri N. V. N. Somu

The discussion was not concluded.

7 P.M.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 9th
December, 1987)

SUBHASH C. KASHYAP,
Secretary-General.

11
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" LOK SABHA

BULLETIN—PART I : '
[(Brief Record of Proceedings] )

Wednesday, December 9, 1987/Agrahayana 18, 1909 (Saka)
' Ne. 305
1-% A.M.

1. Starred Questions ' -

Starred Questions Nos. 476-481 and 483 were orally answer-
ed. Replies to the remaining questions were laid on the Table.

2. Unstarred Questions .

Replies tc Unstarred Questions Nos. 4869—4896, 4898—4909,
4911[—4928, 4930—5022, 5024—5062 and 5062-A were laid on the
Table.

3. Statement by Prime Minister

The Prime Minister made a statement regarding agreement
concluded on 8th December, 1987 between General Secretary
Gorbachev of U.S.S.R. and President Reagan of U.SLA. on eli-
mination of land based intermediate nuclear missiles.

\/l. Statement by Minister

The Minister of Information and Broadcasting made a state-
ment regarding change in timing of “Sansad Samachar” by
Doordarshan.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hindi and English
versions) of the Central Wakf Council for the year
1986-87 along with Audited Accounts.

1
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(2) A copy of the Review (Hindi and English versionsf}
by the Government on the working of the Central
Wakf Council for the year 1986-87.

(3) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) A stalement regarding Review by the Government
on the working of the Water and Power Consultancy
Services (India) Limited, for the year 1986-87.

(ii) Annual Report of the Water and Power Consultancy
Services (India) Limited for the year 1986-87 along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(4) A copy eacli of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

() (i) A statement regarding Review by the Govern-
ment on the working of the Semiconductor Com-
plex Limited for the year 1986-87.

(1) Annual Report of the Semiconductor Coniplex
Limited for the year 1986-87 along with Audited
Accounts and the comments of the Comgptroller
and Auditor General thereon.

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Eleetronics Corpora-
tion of India Limited for the year 1986-87.

(ii) Annual Report of the Electronics Corporation of
India Limited for the year 1886-87 along with Au-
dited Accounts and the comments of the Comptrol-
ler and Auditor General thereon.

(c) (i) A statement regarding Review by the Goverh-
ment on the working of the CMC Limited for the
year 1986-87. ,

(ii) Annual Report of the CMC Limited for the year
1986-87 along with Audited Accounts and the com-
tlrlllents of the Comptroller and Auditor General

ereon.
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(5) (i) A copy of the Annual Report (Hindi and Eng-
lLish versions) ot the Cenire ror KEiecironics Design
and ‘l'ecnnoivgy, Srinagar, tor the year 1y86-s7 along
with Audited Ac.ounts. ;

(ii) A statement (Hindi and English versions) regarding
Review by tne Government on the working or the
‘Centre for Electronics Uesign and Technology, Srina-
gar, for the year 1986-87.

(6) (i) A copy of the Annual Report (Hindi and Eng- -
lish versions) of the Maharasntrg Association for
the Cuwtivation of Science, Pune, for the year 1886~
87 along with Audited Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Maharashtra Association for tne Cultivation of Sci-
ence, Pune for the year 1986-87.

(7) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian institute of Astrophysics,
Bangalore, for the year 1986-87.

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Indian Institute af Astrophysics,
Bangalore, for the year 1986-87 togetaer with Auait
Report thereon. i

(iii) A statement (Hindi and English versions) regarding
Review by the Government on the working > the
Indian Institute of Astrophysics, Bangalore, for Jhe
year 1986-87. ,

(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Geomagne-
tism, Bombay, for the year 1986-87 along with Audit-
ed Accounts,

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working «f the
Indian Institute of Geomagnetism, Bombay, for the
year 1986-87.

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Tropical Me-
‘teorology, Pune, for the year 1986-87.
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(ii) A copy of the Annual Accounts (Hindi and Erg.

©  lish versions) of the Indian Institute of Tropical
teorology, Pune, for the year 1986-87 together with
Audit Report thereon.

(iii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Indian Institute of Tropical Meteorology, Pune, for
the year 1986-87.

'(10) (i) A copy of the Annual Report (Hindi and English
versions) of the Regional Computer Centre, Chandi-
garh, for the year 1986-87 along with Audited Ac-
counts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Regional Computer Centre, Chandigarh, for the year
1986-87,

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Tata Institute of Fundamental
Research, Bombay, for the year 1986-87.

(ii) A copy of the Annual Accounts (Hindi and English
versions) of the Tata Institute of Fundamental Re-
search, Bombay, for the year 1986-87 together with
Audit Report thereon. ‘

(iii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Tata Institute of Fundamental Research, Bombay,
for the year 1986-87.

(12) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Vigilance Commissinn,
New Delhi, for the period from 1st January, 1986 to
31st December, 1986.

(ii) A copy of the Memorandum (Hindi and English
versions) explaining the reasons for non-acceptance
of the Commission’s advice in certain cases mention-
ed in the Report. !

(13) A copy of the Central Reserve Police Force (Am-
endment) Rules, 1987 (Hindi and English versions)
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. rublished in Notification No. G.S.R. 712 in° Gazette of
0 India dated the 26th September, 1987 under sub-
section (3) of section 18 of the Central Reserve Police

Force Act, 1949.

(14) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of sec-
tion 3 of the All India Services Act, 1951:—

(i) The Indian Administrative Service (Fixation of
Cadre Strength) Eighth Amendment Regulations,
1987 published in Notification No. G.S.R. 901 in
Gazette of India dated the 5th December, 1987.

(ii) The Indian Administrative Service (Pay) Eighth
Amendment Rules, 1987 published in Notification
No. G.S.R. 902 in Gazette of India dated the S5th
December, 1987.

. (15) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A of the
Companies Act, 1956:— ‘

(i) Review by the Government on the working of the
Pyrites, Phosphates and Chemicals Limited for the
year 1986-87.

(ii) Annual Report of the Pyrites, Phosphates and Chemi-:
cals Limited for the year 1986-87 along with Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

*(16) A copy of the Report (Hindi and English versions)
of inquiry into events and circumstances leading to the ar-
rangements entered into with Fairfax Group Inc. together with
Memorandum of action taken thereon, under sub-section (4)
of section 3 of the Commissions of Inquiry Act, 1952

6. Messages from Rajya Sabha

. SECRETARY-GENERAL reported the following messages
from Rajya Sabha:— !

(i) That at its sitting held on 8th December, 1987 Rajya
Sabha agreed without any amendment to the Na-
tional Housing Bank Bill, 1987, passed by Lok Sabha
on the 23rd November. 1987. '

S ———— -

*Laid at 5 P.M.



**(ii) That at its sitting held on the 9th December, 1987, .
Rajya Sabha passed the Administrative Tribunals §
(Amendment) Bill, 1087. ,

7. Bill passed by Rajya Sabha—Laid on the Table

**THE ADMINISTRATIVE TRIBUNALS (AMENDMENT)
BILL, 1987

8. Report of the Committee on Private Members’ Billks and
Resdlutions
SHRI M. THAMBI DURAI presented the Forty-fifth Report
(Hindi and English versions) of the Committee on Private
Members’ Bills and Resolutions.

9. Report of the Committee on Subordinate Legislation

SHRI SHYAM LAL YADAV presented the Seventeenth
Report (Hindi and English versions) of the Committee on Sub-
ordinate Legislation.

10. Report of Joint Committee on Offices of Profit
KUMARI ‘KAMLA KUMARI presented the Sixth Report

(Hindi and English versions) of the Joint Committee on Offices
of Profit.

41, Calling Attention

‘/ SHRI V. KISHORE CHANDRA S. DEO called the attention
of the Minister of Agriculture to the reported delay in setting,
up gas based fertilizer plants along the Hazira-Bijaipur-Jag-
dishpur Pipeline resulting in heavy losses to the Gas Authority
of India and the steps taken by the Government to expedite
the projects. ‘

The Minister of State in the Department of Fertilizers in
the Ministry of Agriculture made a statement in regard thereto.

(Lok Sabha adjourned at 1.14 P.M. and reassembled at 2.17 P.M.)
12. Maiters under Rule 377

\/(1) Shri Jagdish Awasthi raised a matter regarding need to
introduce a direct fast train between Kanpur and Delhi.

**At 5.01 P.M.



I,'} l/(2) Chaudhari Manphool Singh raised a matter regarding
eed for early clearance to Gajner lift irrigation project sub-
mitted by Rajasthan Government.

\/ (3) Chaudhary Akhtar Hasan raised a matter regarding
need to provide adequate financial assistance to meet the situa-
tion caused by drought in Muzzaffar Nagar, Uttar Pradesh.

vé) Shri Shanti Dhariwal raised a matter regarding need
to declare Rajasthan State Highway No. 17 as National High-

way. i
\/(5) Shri Deep Narain Ban Mahant raised a matter regarding
need to open L.P.G. agencies in Gonda and other Tehsil head-
quarters.

\/(6) Shri Krishna Singh raised a matter regarding nezd to

provide deep drilling rigs for providing dnn.kmg water in
drought affected districts of Bhind and Datia in Madhya Pra-
desh. .

+/(7) Shri Gopal Krishna Thota raised a matter regarding
need to provide reservation for fishermen’s children for train-
ing in the Central Institute of Fisheries and Engineering Train-
ing Centre at Visakhapatnam.

+(8) Shri P. Kolandaivelu raised a matter regarding need for
central legislation to control and regulate the sale possession
and export of sandalwood oil.

v(8) Shri Raj Kumar Rai raised a matter regarding need to
take necessary measures to safeguard the interests of small
handloom weavers.

13. Government Bill—Passed

"/ THE EQUAL REMUNERATION (AMENDMENT) BILL,
1987, as passed by Rajya Sabha.

Discussion on the motion for consideration of the Bill moved
by Shri P. A. Sangma on the 7th December, 1987, continued.
Thee following members took part in the debate: —

(1) Smt. Vyjayanthimala Bali
(2) Shri Kali Prasad Pandey
(3) Shri N. Dennis



(4) Shri N. Sundararaj )
(5) Shri Madan Pandey

Shri P. A. Sangma replied to the debate.

The motion for consideration was adopted ‘and clause-by-
clause consideration of the Bill was taken up.
Clauses 2 to 5 were adopted.

Clause 1, ‘the Enacting Formula and the Long Title were also
adopted.

The mot.on that the Bill be passed was moved by Shri P. A.
Sangma.

The motion wag adopted and the Bill was passed.

14. Government Bill—under consideration )

~/ THE ALL INDIA COUNCIL FOR TECHNICAL EDUCA-
TION BILL, 1987, as passed by Rajya Sabha.

The motion for consideration of the Bill was moved by
Shrimati Krishna Sahi.

The following members took part in the debate:—
(1) Shri R. P. Das
(2) Shri Satyendra Narayan Sinha
(3) Shri Shantaram Naik
(4) Shri B. B. Ramaiah
(5) Shri Chandulal Chandrakar
(6) Shri P. Namgyal

The discussion was not concluded.
15. Discussion under Rule 193

Prof. Madhu Dandavate raised a discussion on the recent cases
of alleged violation of the Foreign Exchange Regulation Act by
certain individuals and companies and the action taken by the
Government in the matter.

The following members took part in the debate: —

(1) Shri Shyam Lal Yadav
(2) Shri Somnath Chatterjee
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Shri B. K. Gadhvi replied to the discussion. -
The discussion was concluded.

@16. Motion .
Smt. Sheila Dikshit moved the following motion:—

“That the sitting of the House be extended upto 7-30 P.M.
or even beyond till the Half-an-Hour Discussion is
over.”

On the motion, House divided, Ayes: 9, 41; Noes: % Nil
Accordingly, the motion was adopted.

(Lok Sabha adjourned at 7-10 P.M. and re-assembled at
7-28 P.M.)

. Half-an-Hour Discussion

Dr. Datta Samant raised adiscussion on the points arising
out of the answer given by the Minister of Industry on the 10th
November, 1987 to Starred Question No. 46 regarding Guidelines
on Wage Policy of Public Enterprises.

Shri J. Vengal Rao replied to the discussion.
8-11 P.M.

(Lok Sabha adjourned till 11 A.M. on Thursday, the 10th
December, 1987)

SUBHASH C. KASHYAP,
Secretary-General.

@At 6.35 P.M.
“+Subject ‘o correction
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, December 10, 1987|Agrahayana 19, 11909 (Saka)

No. 306
M AM.
1. Starred Questions

Starred Questions Nos. 498-504 were orally answered. Re-
plies to the remaining questions were laid on the Table.

. Short Notice Question

Short Notice Question No. 5 addressed to the Minister of
Labour regarding expert group on National Council for Safety
in Mines was orally answered and supplementaries thereon were
also answered .

3. Unstarred Questions

Replies to Unstarred Questions Nos. 5063—5297, 5297-A
and 5297-B were laid on the Table.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Report (Hindi and English versions) of
the Comptroller and Auditor General of India for
the year 1986—Union Government (Commercial)—
Part V—Resume of the Company Auditors’ Reports
and comments on Accounts of Government Com-
panies under article 150(1) of the Constitution.

1



(2) A copy each of the following papers (Hindi and Eng-
lish versions) under section 619A of the Companicefl
ct, f—

(i) Review by the Government on the working of the
Bihar Fruit and Vegetable Development Corpo-
ration Limited, Patna, for the year 1985-86.

(i) Annual Report of the Bihar Fruit and Vegetable
Development Corporation Limited, Patna, for the
year 1985-86 along with Audited Accounts and
the comments of the Comptroller and Auditor
General thereon.

(3) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(2) above.

(4) A copy each of the following papers (Hindi and Eng-
lish versions) uiider sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) (i) Review by the Government on the working of
the North Eastern Regional Agricultural Market-
ing Corporation Limited for the year 1986-87.

(ii) Annual Report of the North [Eastern Regional
Agricultural Marketing Corporation Limited for
the year 1986-87 along with Audited Accounts
and the comments of the Comptroller and Auditor
Gencral thereon.

(b) (i) Review by the Government on the working of
the Modern Food Industries (India) Limited for
the year 1986-87.

(ii) Annual Report of the Modern Food Industries

(India) Limited, for the year 1986-87 along with

Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.
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(5) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) (i) Review by the Government on the working of
the Hindustan Steelworks Construction ILimited,
Calcutta, for the year 1 986-87.

(i) Annual Report of the Hindustan Steelworks Con-
struction Limited, Calcutta, for the year 1986-87
along with Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the working of
the Visakhapatnam Steel Project (Rashtriya Ispa’
Nigam Limited) for the year 1986-87.

(ii) Annual Report of the Visakhapatnam Ste:l Project
(Rashtriyz Ispat Nigam Limited) for the year
1986-87 along with Audited Accounts and the
comments of the Comptroller and Auditor General
thereon.

(c) (i) Review by the Government on the working of
the Vijayanagar Steel Limited for the year 1986-
87.

(ii) Annual Report of the Vijayanagar Steel Limited
for the year 1986-87 along with Audited Accounts
and the comments of the Comptroller and Auditor
General thereon.

(d) (i) Review by the Government on the working of
the Bharat Refractories Limited for the year
1986-87.

(ii) Annual Report of the Bharat Refractories Limited
for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon,

(e) (i) Review by the Government on the working of
the Manganese Ore (India) Limited for the year

1686-87.



(ii) Annual Report of the Manganese Ore (India
Limited for the year 1986-87 along with Audited’
Accounts and the comments of the Comptroller
and Auditor General thereon.

(f) () Review by the Government on the working of the
Sponge Iron India Limited for the year 1986-87.

(ii) Annual Report of the Sponge Iron India Limited
for the year 1986-87 along with Audited Accounts
and the comments of the Comptroller and Auditor
General thereon.

(6) A copy cach of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956: —

(i) Review by the Government on the working of the
Housing and Urban Development Corporation, New
Delhi, for the year 1986-87.

(ii) Annual Report of the Housing and Urban Develop-
ment Corporation, New Delhi, for the year 1986-
87 along with Audited Accounts and the commeats
of the Comptroller and Auditor General thereon.

(7) A copy cach of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) A statement regarding Review by the Government
oun the working of the India Tourism Development
Corporation Limited for the year 1986-87.

(ii) Annual Report of the India Tourism Development
Corporation Limited for the year 1986-87 along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(8) A copy of the Railway Protection Force Rules, 1987
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 951(E) in Gazette of India dated
the 3rd December, 1987 under sub-section (3) of
section 2%, of the Railway Protection Force Act,
1957.
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(Y) A copy ot the Visakhapatnam Harbour Craft (Am-
enament) Kules, 1Y/ (riundi and English versions)
pubiished n Nouncation No. GS.K. 8/5(E) wm
uazette of india datea the 28h  Octover, 1987
uader sub-section 28 of secuon 6 of the Indian
Ports Act, 1908.

(L0) A copy each of the following papers (Hindi and
Englisn versions) under sub-secuon (1) of section
61vA of the Compames Act, 1956:—

(a) (i) Review by the Government on the working of
the Cochin Snipyard Linuted for the year 1Y86-
87.

- “

(ii) Annual Report of the Cochin Shipyard Limited
for the year 1986-87 along with Audited Ac»
counts and the comments or the Comptroller and
Auditor General thereon.

(b) (i) Review by the Government on the working of
the Central Inland Water 'L'ransport Corporation
Limited for the year 1986-87.

(ii) Annual Report of the Central Inland Water Trans-
port Corporation Limited for the year 1986-87
along with Audited Accounts and the Comments
of the Comptroller and Auditor General thereon.

(¢) (i) Review by the Government on the working of
the Shipping Corporation of India Limited for
the year 1985-86.

(ii) Annual Report of the Shipping Corporation of
India Limited for the year 1985-86 along with
Audited Accounts and the comments of the Com-
ptroller and Auditor Geueral thereon.

(11) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(c) of item (10) above,
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(12) (i) A copy of the Annual Report (Hindi and Engft
hsh versions) ot the Cochin Dock Labour Boara,
Cochin, for the ycar 1986-87 along with Auditeu
Accounts.

(i) A copy of the Review (Mindi and Eaglish versions)
by the Government on the working of the Cochin
Dock Labour Board, Cochin, for the year 1986-87.

(13) @) A copy of the Annual Report (Hindi and £ng-
lish versions) of the Kanaia PDock L.abour Boara,
for the year 1950-¥/ along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Kandla
Dock Labour Board, Cochin, for the year 1986-87.

(14) (1)) A copy of the Annual Report (Hindi and English
versions) of the Calcutta Dock Labour Board for the
year 1986-87 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by
the Government on the working of the Calcutta Dock
Labour Board for the year 1986-87.

(15) A copy of the Appellate Tribunal for Forfeited Pro-
perty (Fees) Rules, 1987 (Hindi and English ver-
sions) published in Notification No. S.0. 1035(E)
in Gazette of India dated the 2nd December, 1987
together with an explanatory memorandum under
sub-section (3) of section 26 of the Smugglers and
Foreign Exchange Manipulators (Forfeiture of Pro-
perty) Act, 1976.

(16) A copy of Notification No. $.0. 1030(E) (Mindi
and English versions) published in Gazette of India
dated the 30th November, 1987 together with an
explanatory memorandum regarding revised rates of
exchange for conversion of French Francs, Italian
Lire and Japanese Yen into Indian currency or
vi%ez-versa under section 159 of the Customs Act,
1962.



(L7) A copy each of Notification Nos, 260|87-CE to 262
87-CE (Hindi and English versions) published in
Gazette of India dated the 9th December, 1987 to-
gether with an explanatory memorandum regarding
changes in the additional excise duty structure on

man-made fabrics, issued under Central Exci
Rules, 1944. the Central Excise

(18) A copy each of the following Notifications (Hindi
and English versions) under sub-section (4) of

section 28 of the Rampur Raza Library Act,
1975:—

(i) The Rampur Raza Library (Board Meetings)
Regulations, 1987 published in Notification No.
F. 8-4/RRI./84 in Gazette of India dated the
8th August, 1987.

(ii) The Rampur Raza Library (Administration) Re-
gulations, 1987 published in Notification No.
F. 8-4/RRL/84 in Gazette of India dated the
8th August, 1987.

(19) A copy of the Asiatic Society Rules, 1987 (Hindi
and English versions) published in Notification No.
GSR. 889(E) in Gazette of India dated the
3rd November, 1987 under sub-section (3) of sec-
tion 15 of the Asiatic Society Act, 1984.

(20) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the National Institute of Foundry
and Forge Technology, Ranchi, for the year 1986-
87 together with Audit Report thereon.

(21) () A copy of the Annual Report (Hindi and Eng
lish versions) of the Aligarh Muslim University,
Aligarh, for the year 1985-86.

(ii) A copy of the Review (Hindi and English ver-
sions) by :he Government on the working of the
Aligarh Muslim University, Aligarh, for the year
1985-86.
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(22) A statement (Hindi and English versions) showinft:

reasons for deiay in laying the papers mentivned at
(21) above.

(23) (i) A copy of the Annual Report (Hindi and Eng-

(ii)

lish versions) of the Technical Teachers’ Trainmng
Institute, Bhopal for the year 1986-87 along with
Audited Accounts,

A copy of the Review (Hindi and English veisions)
by the Government on the working of the Technical
Teachers’ Training Institute, Bhopal, for the year
1986-87.

(24) (1) A copy of the Annual Report (Hindi and Eng-

(ii)

lish versions) of the Technical Teachers’ Training
Institute (Northein Region), Chandigarh, for the
year 1986-87 along with Audited Accounts.

A copy of tiie Review (Hindi and English versions)
by thc Government on the working of the Technical
Teachers’ Training Institute (Northern Region),
Chandigarh, for the year 1986-87.

(25) (i) A copy of the Annual Report (Hindi and Eng-

(ii)

lish versions) of the Technical Teachers' Training
Institute, Madras, for the year 1986-87 along with
Audited Accounts,

A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the
Technical Teachers’ Training Institute, Madras, for
the year 1986-67.

(26) (i) A copy of the Annual Report (Hindi and Ing

(ii)

lish versions) of the Technical Teachers’ Training
Institute (Eastern Region) Calcutta, for the year
1986-87..

A copy of the Audited Accounts (Hindi and Eng-
lish versions) of the Technical Teachers’ Training
Institute (Eastern Region) Calcutta, for the year
1986-87.



(iii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Technical
Teachers’ Training Institute (Eastern Region) Cal-
cutta, for the year 1986-87.

(27) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Rampur Raza Library for the
year 1986-87 along with Audited Accounts undcr
sub-section (2) of section 22 of the Rampur Raza
Library Act, 1975.

(i) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the
Rampur Raza Library for the year 1986-87.

(28) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the University of Hyderabad, Hyde-
rabad, for the year 1986-87.

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on ths working of the
University of lvderabad, for the year 1986-87.

(29) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Manage-
ment, Lucknow, for the year 1986-87 along with
Audited Accournls,

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the
indian Institute of Management, Lucknow, for the
year 1986-87.

30) (i) A copy of the Annual Report (Hindi and Eng-

o iiln versipo};ls) of the Board of Apprenticeship Tran-
ing (Southern Region) Madras, for the year 1986-
87 along with Audited Accounts.

) A copy of the Review (Hindi and English ver-

W sions)p){)y the Government on the working of tl:e
Board of Apprenticeship Training (Southern Re-
gion), Madras, for the year 1986-87.
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(31) () A copy of the Annual Report (Hindi and Engft
lish versions) of the Board of Apprenticeship Train-
ing (Western Rcgion) Bombay, tor the year 1986-
87 along with Audited Accounts,

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the
Board of Apprenticeship Training (Western Re-
gion), Bombay, for the year 1986-87,

(32) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) oi the Board of Apprenticeship Train-
ing (Northern Region) Kanpur, tfor the year 1986-
87 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English ver-
sions) by thc Government on the working of the
Board of Apprenticeship Training (Northern Re-
gion) Kanpur, for the year 1986-87.

(33) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Board of Practical Training
(Eastern Region), Calcutta, for the year 1986-87
along with Audiied Accounts,

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the
Board of Practical Training (Eastern Region) Cal-
cutta, for the year 1986-87.

(34) (i) A copy of the Annual Report (Hindi and Eng:-
lish versions) of the Regional Engineering College,
Srinagar, for the year 1986-87.

(ii) A copy of the Review (Hindi and Eanglish versions) by
the Government on the working of the Regional Engi-
neering College, Srinagar, for the year 1986-87.

(35) (i) A copy of the Annual Report (Hindi and English
versions) of the Sardar Vallabhbhai Regional College
of Engineering and Technology, Surat, for the year
1986-817.
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(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Sardar
Vallabhbhai Regional College of Engineering and
Technology, Surat for the year 1986-87.

(36) A copy of the Annual Accounts (Hindi and English
versions) of the Regional Engineering College,
Calicut, for the year 1986-87 together with Audn
Report thereon.

(37) (i) A copy of the Annual Report (Hindi and English
versions) of the Maulana Azad College of Techno-
logy, Bhopal, for the year 1986-87.

(i) A copy of the Review (Hindi and English- versions)
by the Government on the working of the Maulana
Azad College of Technology, Bhopal, for the year
1986-87.

(38) (i) A copy of the Annual Report (Hindi and English
versions) of the Regional Engineering College,
Warangal, for the year 1986-87.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Regional
Engineering College, Warangal, for the year 1986-
87.

(39) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Regional Engineering College,
Kurukshetra, for the year 1986-87.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Regional
Engineering College, Kuruksheira, for the year
1986-87.

(40) (i) A copy of the Annual Accounts (Hindi and
English versions) of the North Eastern Hill Uni-
versity, Shillong, for the year 1985-86 together with
Audit Report thereon.

(41) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned
at (40) above.
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(42) (i) A copy of the Annual Report (Hindi .
English versions) of the Regional Engineering Cd'
lege, Rourkela, for the year 1986-87.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Regional
Engineering College, Rourkela, for the year 1986-
87.

{(43) (i) A copy of the Annua]l Report (Hindi and Eng:
lish versions) of the Visvesvaraya Regional College
of Engineering, Nagpur, for the year 1986-87.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Visves-
varaya Regional College of Engineering, Nagpur,
for the year 1986-87.

(44) (i) A copy of the Annual Report (Hindi and Eng:
lish versions) of the Regional Iustitute of Techno-
logy, Jamshedpur, for the year 1986-87.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Regional
Institute of Technology, Jamshedupr, for the year
1986-87.

(45) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Regional Engineering College
Warangal, for the year 1986-87 together with Au-
dit Report thereon.

(46) A copy cof the Annual Report (Hindi and English
versions) of the Central Social Welfare Board, New
Delhi, for the year 1986-87 along with Audited
Accounts. .

(47) A copy of the Review (Hindi and English versions)

‘ by the Government on the working of the Central
Social Welfare Board, New Delhi, for the year
1986-87.
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(48) A copy -each of the following papers (Hindi
and English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(a) (i) Review by the Government on the working of the
Bharat Gold Mines Limited for the year 1986-87.

(ii) Annual Report of the Bharat Gold Mines Limited
for the year 1986-87 along with Audited Accounts
and the comments of the Comptroller and Auditor

General thereon.

(b) (i) Review by the Government on the working of
the Bharat Aluminium Company Limited for , the
year 1986-87.

(ii) Annual Report of the Bharat Aluminium Company
Limited for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon.

(c) (i) Review by the Government on the working of the
Mineral Exploration Corporation Limited for the
year 1986-87.

(ii) Annual Report of the Mineral Exploration Corpora-
tion Limited for the year 1986-87 along with Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

(49) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:— .

(a) (i) Review by the Government on the working of
the Hospital Services Consultancy Corporation
(India) Limited for the year 1986-87.

(ii) Annual Report of the Hospital Services Consul-
tancy Corporation (India) Limited for the year
1986-87 along with Audited Accounts and the com-
?;lents of the Comptroller and Auditor General

. thereon.

(b) (i) Review by the Government on the working of
the Hindustan Latex Limited for the year 1986-87.
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(ii) Annual Report of the Hindustan Latex Limitefl.\
for the year 1986-87 along with Audited Accounf
and the comments of the Comptroller and Auditor
General thereon.

(50) (i) A copy of the Annual Report (Hindi and English
versions) of the National Institute of Health and
Family Welfare, New Delhi, for the year 1986-87.

(ii) A copy of the Annual Accounts (Hindi and English

versions) of the National Institute of Health and

Family Welfare, New Delhi, for the year 1986-87
together with Audit Report thereon.

(iii) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Institute of Health and Family Welfare, New Delhi,
for the year 1986-87.

(51) (i) A copy of the Annual Report (Hindi and English
versiong) of the National Institute of Mental Health
and Neuro Sciences, for the year 1985-86 along with

., Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Institute of Mental Health and Neuro Sciences, for
the vear 1985-86.

(52) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(51) above,

(53) (i) A copy of the Annual Report (Hindi and English
versions) of the National Institute of Ayurveda, Jai-
pur, for the year 1986-87.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Institute of Ayurveda, Jaipur, for the year 1986-87.

(54) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Audited Accounts
of the Nationa] Institute of Ayurveda, Jaipur, for
the year 1986-87 within the stipulated period of nine
months after the close of the Accounting Year.
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(55) (i) A copy of the Annual Report (Hindi and English
versions) of the Cancer Institute, Madras, for the
year 1986-87 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
y the Government on the working of the Cancer
Institute, Madras, for the year 1986-87.

(56) (i) A copy of the Annual Report (Hindi and English
versions) of the Pasteur Institute of India for the
. year 1986-87 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Pasteur
Institute of India for the year 1986-87. .

(57) A copy of the Annual Accounts (Hindi and English
versions) of the Gujarat Cancer and Research Insti-

. tute, Ahmedabad, for the year 1986-87 together with
Audit Report thereon.

(58) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report and
Audited Accounts of the National Institute of
Homoeopathy, Calcutta, for the year 1986-87 within
the stipulated period of nine months after the .close
of the Accounting Year.

(59) A copy each of the following papers (Hindi and
English versions) under section 619A of the Com-
panies Act, 1956:—

(i) Review by the Government on the working of the
Andaman and Nicobar Islands Forest and Planta-
tion Development Corporation Limited, Port Blair
for the year 1986-87.

(H) Annual Report of the Andaman and Nicobgr Islands
Forest and Plantation Development (tﬂrporation
Limited, Port Blair for the year 1986-87 along with
Audited Accounts and the comments of the: Comp-
troller and Auditor General thereon,
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*(60) A copy of Notification No. 263|87-Central Excisy °
(Hindi and English versions) published in Gazette of
India dated the 10th December, 1987 together with
an explanatory memorandum regarding exemption to
equipment and stores intended for systemg and sub-
systems of the Integrated Guided Missiles to be deve-
loped under the Integrated Guided Missiles Develop-
ment Programme of the Government of India in the
Ministry of Defence from the whole of the duty of
excise leviable thereon, issued under the Centra] Ex-
cise Rules, 1944.

5. Amendments to Directions by the Speaker under the Rules of
Procedure and Conduct of Business in Lok Sabha (Third
Edition) '

v Secretary-General laid on the Table a copy of the amend-
ments to Direction 124A (Hindi and English versions) issued by

the Speaker under the Rules and Procedures and Conduct of
Business in Lok Sabha. '

6. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha that
Rajya Sabha had no recommendations to make to Lok Sabha in
regard to the Comptroller and Auditor-General’s (Duties, Powers
and Conditions of Service) Amendment Bill, 1987,

7. Report of Estimates Committee

v
Smt. Chandra Tripathi presented the Fifty-first Report (Hindi
and English versions) of the Estimates Committee on Action Taken
by Government on the recommendations contained in the Forty-
fourth Report of the Committee (8th Lok Sabha) on the Planning
Commission—System and Procedure for appraisal of Plan
Schemes. "

*Laid at 10.25 P.M.
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8 ReportotsmdyToursofﬂleCommtteeonmeWelhreo!
"Schediiled Castes and Scheduled Tribes

Shri Ram Ratan Ram laid on the Table a copy each of the
following Reports (Hindi and English versions) of the Study Tours
“of 'the Committee on the Welfare of Scheduled Castes and: Sche-
duled Tribes:—

(i) Report of the Study Tours of Study Group I of the
Committee on its visit to Bombay, Bangalore, Coim-
lg:torc Ooty, Mysore and Hydcrabad during Octo-

r, 1987.

(ii) Report of the Study Tour of Study Group II of the
Committee on its visit to Guwahati, Shillong, Imphal
and Calcutta during October, 1987.

9. Report of the Committee on Government Assurances

Prof. Narain Chand Parashar presented the Ninth Report
(Hindi and English versions) of the Committee on Government
Assurances.

/10. Motion of no-confidence in the Council of Ministers

The Speaker informed the House that he had received three
idential notices of Motions of No-Confidence in the Counril of
Ministérs from Sarvashri C. Madhav Reddy, Basudeb Acharia,
Mohd, Mahfooz Ali Khan, Dinesh Goswami, Piyus Tiraky, Prof.
Madhu - Dandavate Satvashri Indrajit Gupta H. A. Dora, V.
‘Kishore ‘Chandra S. Deo, Mewa Singh Gill, Bhai Shaminder
Singh; Dr. Datta Samant_ Shri N, V. N. Somu, Dr. A. K. Patel
and Shri C. Janga Reddy.

Shri C. Madhav Reddy who was the first signatory in all the
“three notices then asked for leave of the House to move the
motion of No-Confidence in the Council of Ministers.

The Speaker asked those Members who were in favour of
leave being granted to risein their place. As not les than fifty
.Members rose, the Speaker declared that Jeave was granted and
the motion would be taken up immediately.
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Shri C. Madhav Reddy then moved the following motion:—

“That this House expresses its want of confidence in the
Council of Ministers.”

The following members took part in the debate:—
(1) Shri Bhagwat Jha Azad
{Laek Sabha adjourned at 1.30 P.M. and re-assembled at 2.32 P.M
(2) Shri Somnath Chatterjee
(3) Shri Jagan Nath Kaushal
(4) Shri S. Jaipal Reddy
_(5) Shri P. R Kumaramangalam
\ " (6) Shri P. Kolandaivelu
(7) Shri Narayan Datt Tiwari
(8) Smt. Geeta Mukherjee
(9) Shri R. L. Bhatia
(10) Shri Dinesh Goswami
(11) Shri K. C. Pant
(12) Shri Arif Mohd. Khan
(13) Shri Ghulam Nabi Azad
(14) Shri Z. R. Ansari
(15) Shri K. P. Unnikrishnan
(16) Shri Charanjit Singh Walia
The discussion was not concluded.

1. Stitings of Lok Sabha on Mondsy, mmum
day, 15th December, 1987

On a suggestion made by Shri H. K. L. Bhagnt 1:he Koule
decided to sit also on Monday, the 14th December and Tuesday,

the 15th December, 1987 for transaction of Government busi-
ness.

10-27 P.M.

(Lok Sabha adjourned till 11 AM. on Fnday. the 11th Decem-
ber, 1987)

SUBHASH C. KASHYAP,

Secretary-General.
MGIPMRND—LS 1—2176 LS—10-12-87—800



LOK SABHA

BUDLETIN—PART I
[Bricf Record of Proceedings]

Friday, December 11, i§87|Agrahayana 20, 1909 (Saka)

No. 307
11.01 AM. ‘
1. Starred Questions

Starred Questions Nos. 517, 519, 524, 526—528 and 580 were
orally answered. Replies to the remaining questions were
laid on the Table. C

. Unstarred Questions

Replies to Unstarred Questions Nos. 5298—5532 were laid on
the Table.

A statement by the Minjster of Commerce correcting the re-
ply given on 20 November, 1987 to Hindi version of Unstarred
‘Question No. 2261 regarding tobacco production in Andhra Pra-
desh was also laid on the Table today.

3. Papers Laid on the Table .
The following papers were laid on the Table:—

(1) A copy of the Annual Plan 1987-88 (Hindi and Eng-
lish versions).

2) (i) A copy of THe Annual Report (Hindi and English
@ sgrsions) of the Coffee Board for the year 1886-87.

i) A copy of the'Meview (Hindi and English versions)
@ by cﬁ’f Governmient om the working of the Coffee
Board for the yedr 1986-87.
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(3) A copy of the Audit Report (Hindi and English v
sions) on the Accounts of the Coffee Board for tif.
year 1986-87 ((veneral Fund).

(4) A copy of the Audit Report (Hindi and English ver-
sions) on the Accounts of the Coffee Board for the
year 1985-86 (Pool Fund).

" (8) (i) A copy of the Annual Report (Hindi and English
versions) of the Gem and Jewellery Export Promo-
tion Council, Bombay, for the year 1986-87 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Gem and
Jewellery Export Prometion Council, Bombay, for
the year 1986-87.

(6) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Richardson and Cruddas
(1972) Limited for the year 1986-87.

(i) Annual Report of the Richardson and Cruddas
(1972) Limited for the year 1986-87 along with
Audited Accounts and the comments of the Compt-
roller and Auditor General thereon.

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Yantra Nigam
Limited for the year 1986-87.

(ii) Annual Report of the Bharat Yantra Ni Limited
for the year 1986-87 along with Audited Accounts and
the comments of the Comptroller and Auditor
General thereon.

{c) (i) A statement regarding Re\}iew by the Govern-
ment on the working of the Bharat Leather Cor-
poration Limited for the year 1926-87.

(i) Annual Report of the Bharat Leather Corporation
Limited for the year 1988-87 along with Audited Ac-
counts and the comm of  the Comptroller and
Auditor General thereon. ...
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(d) (i) A statement. regarding Review by the Govern-
ment on the working of the Hindustan Paper Cor-
poration Limited :for the year 1986-87.

(ii) Annua] Report of the Hindustan Pa Corporation
Lm'utt:d fc:ir tge' year 1986-87 along w‘i)tel: Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon. P

(e) (i) A statement: regarding Review by the Govern-
ment on the working of the Baarat Heavy Electri-
cals Limited for the year 1986-87.

(ii) Annual Report of the Bharat Heavy Electricals
Limited for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon.

(f) (i) A statement regarding Review by the Govern-
ment on the working of the Cement Corporation of
India Limited for the year 1986-87.

(il) Annual Report of the Cement Corporation of India
Limited for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon.

(g) (i) A statement regarding Review by the Govern-
ment on the working of the Tannery and Footwear
Corporation of India Limited for the year 1988-87.

(ii) Annual Report of the Tannery and Footwear Corpo-
ration of India Ljmited for the year 1986-87 along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

{7) A copy of the Report (Hindi and English versions) of
the Comptroller-and Auditor General of India for the
year 1986-—-Union Government (Commercial)-—Part
IX-Bharat Refractories Limited and its subsidiary-
India Fibrebricks and Insulation Company Limited
under article 151(1) of the Constitution.

{(8) A copy each cf the following vpavers (Hindi and
English versions). under sub-section (1) of sectiom
610A of the Companies Act, 1956:—

‘(1) Reviewiby the Government on the working of
the Pawan Hans Limited for the year 1985-86,

3
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(i) ,Annual Report of the Pawan Hans Limited for thﬁ
year 1985-86 along with Audited Accounts and the
comments of the Comptroller and Auditor General
thereon.

(8) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(8) above.

(10) A copy of the Inter-State Migrant Workmen (Regu-
laition of Employment and Conditions of Service)
Central (Amendment) Rules, 1987 (Hindi and Eng-
lish versions) published in Notification No. G.S.R.
932 (E) in Gazette of India dated the 25th November,
1987 under sub-section (3) of section 35 of the Inter-
State Migrant' Workmen (Regulation of Employment
and Conditions of Service) Act, 1979.

(11) A copy of the Employees’ State Insurance Corpora-
tion (Director of Administration) Recruitment Regu-
lations, 1986 (Hindi and English versions) published
in Noetification No. 1(1)-2/72-Estt. I(A). ColL II in
Gazette of India dated the 1st March, 1986 under
sub-section (4) of section 87 of the Employees’ State
Insurance Act, 1948.

(12) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(11) above.

{13) A copy of Notification No. G.S.R. 920(E) (Hindi and
English versions) published in Gazette of India
dated the 24th November, 1987 together with an ex-
planatory memorandum regarding exemption to
Chairman of the Council of Ministers af U.S.S.R.
and other members of the delegation who attended
the State visit to India from 20th November to 25th
November, 1987 from the payment of foreign travel
tax in respect of their international journey to any
place outside India at the end of the state visit under
section 41 of the Finance Act, 1978.

(18) A copy each of the following Notifications (Hindi
and Eh%hsh versions) issued under the Central Ex-
cise Rules, 1844: —

(1) G.S.R. 926(E) pliblished in Gazette of India dated
the 23rd November, 1987 together with an expla-
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natory memorandum regarding exemption to video
cassettes and video tapes of a predominantly edu-
cational character from the whole of the duty of
excise leviable thereon.

(i) G.S.R. 933(E) published in Gazette of India dated
the 25th November, 1987 together with an explana-
tory memorandum regarding exemption to distilled
water, conductivity water and water of similar
purity and liquid air when used within the factory
manufacture from the whple of the duty of excise
leviable thereon.

(iii) G.S.R. 934(E) published in Gazette of India
dated the 25th November, 1987 together with an
explanatory memorandum regarding exemption
to liquified petroleum gases intended for use in the
manufacture of propylene from so much of the
duty of excise leviable thereon as in excess of the
duty leviable on the quantity of L.P.G. consumed
in the manufacture of propylene.

(15) A copy each of the following Notifications (Hindi
and English versions) under section 159 of the Cus-
toms Act, 1962: —

(i) The Transfer of Residence (Amendment) Rules,
1987 published in notification No, G.S.R. 949(E)
in Gazette of India dated the 2nd December, 1987
together with an explanatory memorandum,

(ii) G.S.R. 942(E) published in Gazette of India dated
the 1st December, 1987 together with an explana-
tory memorandum making certain amendments to
Notification 41/85-Customs dated the 28th February,
1985 so as to allow concessional rate to small scale
manufacturers of such watches as well as whose
programme is approved by the Directorate of In-
dustries of the State/Union Territory.

(iii) G.S.R. 943(E) and 244(E) published in Gazette
of India dated the 1st December, 1987 together with
an explanatory memorandum regarding exemption
to viden rassettec =ernrded  with predominantly
educational material and meant for training of de-
fence personnmel when imported into India from
the whole of the basic, additional and auxiliary
duties of customs leviable thereon.
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(iv) G.S.R. 954(E) published in Gazette of Indi
dated the 3rd December, 1887 together with af)
explanatory memorandum exlending the validity
of Notification No, 291/84-Customs dated the 28th
December, 1984 upto the 31st December, 1990.

(16) A copy each of the folldwi'pg Reports (Hindi and
English versions) under article 151(1) of the consti-
tution: — '

(i) Supplementary Report of the Comptroller and
Auditor General of 'India for the year 1985-86
Union Government (Civil) — Part—I.

(ii) Supplementary Report of the Comptroller and
Auditor General of India for the year 1985-86
Union Government (Civil)—Part II—Madras Ato-
mic Power Projects. ©

(17) A copy of the Bank of Maharashtra (Officers’) Ser-
vice Regulations, 1979 (Hindi and English versions)
under sub-section (4) of section 19 of the Banking
Companies (Acquisition and Transfer of Undertak-
ings) Act, 1980.

(18) A copy of the Consolidated Report (Hindi and Eng-
lish versions) on the working of the Public Sector
Banks for the years ended the 31st December, 1986.

(19) A copy of the Review (Hindi and English versions)
by the Government on the working of the Deposit
Insurance and Credit Guarantee Corporation for
year ended the 31st December, 1986.

(20) A copy of the Annual Accounts (Hindi and English
versions) of the University of Hyderabad, for the
year 1986-87 together with Audit report thereon.

(21) A copy each of the fouowipg papers (Hindi and Eng-
lish versions) under sub-section (1) of section 618A
of the Companies Act, 1956:—

(i) A statement regarding, . Review by the Govern-
ment on the working of.the Electronics Trade and
Technology Development. Corporation Limited for
the year 1986-87. l
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(1i) Annual Report of the Electronics Trade and Tech-
nology Development Corporation Limited for the
year 188087 along with Audited Accounts and the
comments of the Comptrolier and Auditor Gene-

ral thereon.

(22) (i) A copy of the Annual Report (Hindi and English
versions) of tne Regional Computer Centre, Cal-
cuttat:sfor the year 1986-87 along with Audited Ac-
counts,

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Illgglﬁfan;l Computer Centre, Calcutta, for the year

(23) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute for Entrepre-
neurship and Small Business Development ‘for the
year 1986-87 along with Audited Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
National Institute for Entrepreneurship and Small
Business Development for the year 1986-87,

(24) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Institute of Tool Design,
Hyderabad, for the year 1986-87 along with Audited
Accounts,

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Central Institute of Tool Design, Hyderabad, for the
year 1986-87.

(25) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Institute for Design of Electri-
cal Measuring Instruments, Bombiay, for the year
1986-87 along with Audited Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Institute for Design of Electrical Measuring Instru-
ments, Bombay, for the year 1986-87,
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(26) (i) A copy of the Annual Report (Hindi and Eng-
Lisa versions) or the Ceatral Tool Koom, Ludhia
for year 1946-87 along with Audited Accounts.

@(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of
;l;;s-%;ntral Tool Room, Ludhiana, for the year

(27) () A copy of the Annual Report (Hindi and Eng-
lish \gzlons) Cﬁ the Central Tool Room and Train-
ing tre, cutta, for the year 1986-87 along with
Audited Accounts. ‘ Y ong Wi

(ii) A statement (Hindi and English versions) regarding
Review by tne Government on the working of the
Centra] Tool Room and Training Centre, Calcutta,
for the year 1986-87.

(28) A copy each of the fdllow.ing. papers (Hindi and Eng-
lish versions) under subsection (1) of section 619A
of the Companies Act, 1956:—

(a) (i) Review by the Government on the working
of the Export Credit Guarantee Corporation of India
Limited for the year 1986.

(ii) Annual Report of the Export Credit Guarantee
Corporation of India Limited for the year 1986
along with Audited A .counts and the comments of
the Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the working
of the Minerals and Metal Trading Corporation of
India Limited for the year.1986-87.

(ii) Annual Report of the Minerals and Metals Trad-
ing Corporation of India Limited for the year 1986-
87 along with Audited Accounts and the comments
of the Comptroller and Auditor General thereon.
{29) (i) A copy of the Annial Report (Hindi and Eng-
lish versions) of the .Indian Council of Arbitration,
New Delhi, for the year 1986-87 along with Audited
Accounts.
(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
ﬁ)%g\at;il of Arbitration New Delhi, for the year
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(30) (i) A copy of the Annual Report (Hindi and Engl-
ish versions) of the Council for Leather Exports,
Madras, for the year 1986-87 along with Audited Ao~
counts. i

ii) A copy of the Review (Hindi and English versions)
( )by the Government on the working of the Coupcil
for Leather Exports, Madras, for the year 1886-87.

(31) A copy of the Punjab Panchayat Samities and Zila
Parishads (Temporary Supersession) Amendment
Act, 1987 (No. 1 of 1987) published in Gazette of India
dated the 10th October, 1987 under section 3 of the
zunjab State Legislature (Delegation of Powers)

ct, 1987.

(32) A copy of the Bhopal Gas Leak Disaster (Registra-

. tion and processing of Claims) Amendment Scheme,

1987 (Hindi and English versions) published in Noti-

fication No. G.S.R. 927(E) in Gazette of India dated

the 24th November, 1987 under sub-section (3) of

section 9 of the Bhopal Gas Leak Disaster (Proces-
sing of Claims) Act, 1985.

(33) A copy each of the following papers (Hindi and Eng-
Lish versions) under sub-section (1) of section 619.
of the Companies Act, 1956: —

(i) Review by the Government on the working of the
Hindustan Insecticides Limited for the year 1986-87.

(ii) Annual Report of the Hindustan Insecticides Limi-
. ted for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon. .

(34) The following statements (Hindi and English ver-
sions) showing the action taken by the Government

on various assurances, promises and undertakings
given by Ministers during the various sessions of Lok

Sabha:—
\ Seveath
(i) Statement No. XXI—Fourteenth Session, 1984. J}Is-::h
3
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(ii) Statement No. XIX—Second Session, 1985. )
(iii) Statement No. XIV—Third Session, 1985.
(iv) Statement No. XV—Fourth Session, 1985.
(v) Statement No. X1I—Fifth Session, 1986. .
(vi) Statement No. IX—Sixth Session, 1986. Digh
(vii) Statement No. VII—Seventh Session, 1986. | Subha
(viii) Statement No., VI—Eighth Session, 1987.

(ix) Statement No. II—Second Part of Eighth J

Session, 1987.

(x) Statement No. I—Ninth Session, 1987. y
(35) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Electronics Limi-
ted for the year 1986-87.

(ii) Annual Report of the Bharat Electronics Limited
for the year 1986-87 along with Audited Accounts
and the comments of the Comptreller and Auditor
General thereon.

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Earth Movers
Limited for the year 1986-87.

(ii) Annual Report of the Bharat Earth Movers Limited
for the year 1986-87 along with Audited Accounts
and the comments of the Comptroller and  Auditor
General thereon.

(36) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) (i) Review by the Goverament on the working of .the
National Hydroelectric Power Corporation Limited
for the year 1986-87.

(ii) Annual Report of the National Hydroelectric Power
Corporation Limited for the year 1986-87 alomg
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with Audited Accounts and the comments of the
Comptroller and Auditer General thereon.

(b) (i) Review by the Government on the wprking of the
Rural Electrification Corporation Limited for the
year 1986-87.

(ii) Annual Report of the Rural Electrification Corpora-
tion Limited for the year 1986-87 along with Audi-
ted Acounts and the comments of the Comptroller
and Auditor General thereon.

(37) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Dairy Development
Board Anand, for the year 1986-87 along with Au-
dited Accounts.

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of

the National Dairy Development Board, Anand, for
the year 1986-87.

(38) (i) A copy of the Annual Report (Hindi and English
versions) of the Coconut Development Board, Co-
chin, tor the year 1986-87.

(ii) A copy of the Annual Accounts (Hindi and English
versions) of the Coconut Development Board, Co-

chin, for the year 1986-87 together with  Audit Re-
port thereon.

(iii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Coconut
Development Board, Cochin, for the year 1986-87.

(39) A statement (IHindi and English versions) explaining
tne reasons for not laying the Anaual Report and
Audited Accounts of the Rajasthan State Dairy
Development Corporation Limited, Jaipur, for the

year 1980-81 and onwards within the stipulated

period of nine months after the close of the Accoun-
ting Year.
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(40) A copy each of the following papers (Hindi
English versions) under sub-section (1) of secti

619A of the Companies Act, 1956:—

(a) (i) Review by the Government on the working
of the National Jute Manufactures Corporation
Limited for the year 1986-87.

(ii) Annual Report of the National Jute Manufac-
tures Corporation Limited for the year 1986-87
along with Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the working
of the Jute Corporation of India Limited for the
year 1985-86.

(ii) Annual Report of the Jute Corporation of India
Limited for the year 1985-86 along with Audited
Accounts and the comments of the Comptrolier
and Auditor General thereon.

(c) (i) Review by the Government on the working
of the Handicrafts and Handlooms Exports Cor-
poration of India Limited for the year 1986-87.

(3i) Annual Report of the Handicrafts and Hand-
looms Exports Corporation of India Limited for
the year 1986-87 along with Audited Accounts
and the comments of the Comptroller and Audi-
tor General thereon.

(41) A statement (Hindi and English versions) showing

reasons for delay in laying the papers mentioned at
(b) of item (40) above. .

(42) (i) A copy of the Annual Report (Hindi and Eng-
Jish versions) of the Indian Jute Industries’ Research
Association, Calcutta, for the year 1986-87 along
witlr Audited Accounts.

(ii) A statement (Hindi and- English versions) regard-
ing Review by the Government on the work3ng of
the Indian Jute Industries’ Research Association, .

Calcutta, for the year 1986-87.
12



e (43) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Silk and Art Silk Mills' Re-
search Association, Bombay, for the year 1986-87

along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Silk
and Art Silk Mills’ Research Association, Bombay,
for the year 1986-87.

(44) A copy of the Annual Report (Hindi and English
versions) of the Textiles Committee, Bombay, for
the year 1986-87 along with Audited Accounts
under sub-section (4) of section 13 of the Textiles
Committee Act. 1963.

(45) (i) A copy of the Annual Report (Hindi asd Eng-
lish versions) of the Man Made Textiles Research
Association, Surat, for the year 1986-87 along with

Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Man
Made Textiles Research Association, Surat, for the
year 1986-87.

4. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha that
Rajya Sabha had no recommendations to make to Lok Sabha in
regard to the High Court Judges (Conditions of Service) Amend-
ment Bill, 1987.

5. Minutes of Committee on Private Members’ Bills and
ons

Shri M. Thambi Durai laid on the Table Minutes (Hindi.and
English versions) of the Forty-seccnd to Forty-fifth sittings of
the Committee on Private Members’ Bills and Resolutions held
during the current session.

, 8. Statement by Ministcr

The Minister .of State for -Communications made a state-
ment (i) correcting the reply given on the 25th August, 1987
to Starred Question No. 422 by Dr. (Sm¢t.) Phulrenu Guha re-
garding telephone connections in West Bengal and (ii) giving
reasons for delay in correcting the reply.
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7. Government Bills—Introduced

(i) THE CHANDIGARH (DELEGATION OF POWERA)
BILL, 1987.

/(i) THE DIRECT TAX LAWS (AMENDMENT) BILL, 1987.

8. Matters Under Rule 377

*/(1) Shri Manik Rao H. Gavit raised a matter regarding need
to probe into the illega) felling of Sagwan trees in Nandanban
forest of Maharashtra. ;

(2) Shri Sriballav Panigrahi raised a matter regarding need
to check the increasing trend of consumption of drugs and
liquor.

\/(3) Shri Shantaram Naik raised a matter regarding need to
provide a statutory basis to the “Loan Melas” scheme.

v(4) Shri Yogeshwar Prasad Yogesh raised a matter regarding
need to provide adequate financial assistance for proper
maintenance of residential schools for tribal students in
Chhotanagpur and Santhal Pargana of Bihar.

5) Shri Anadi Charan Das raised a matter regarding need to
rovide basic amenities to the slum dwellers in Delhi.

J(B) Smt. Jayanti Patnaik raised a matter regarding need to
provide more facilities at Paradeep Port to increase export of
iron ore from Orissa.

%7) Shri Ramashray Prasad Singh raised a matter regarding
need to remove corruption so as to lift the poor people above
the poverty line.

(8) Shri Jitendra Prasad raised a matter regarding need to
grant the status of a University to Jamia Milia.

\/(9) Shri Kali Prasad Pandey raised a matter regarding need
to establish a tourist centre at Sewan-Gopal Ganj in Bihar.

. Motion of no-confidence in the Council of Ministers

Further discussion on the following motion moved by Shri
C. Madhav Reddy on the 10th December, 1987, was resumed: —

“That this House. expresses its want of confidence in th:e-_
Council of Ministers. 3
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The following members took part in the debate'—

a (1) Shri P. V. Narasimha Rao
(2) Shri G. M. Banatwalla
(3) Shri Ram Narain Singh
(4) Shri N. V., N. Somu
(5) Siri Rajiv Gandhi
(6) Shri C. Madhav Reddy (By way of reply)

The motion was negatived.

(Lok Sabha adjourned at 3-56 P.M. and re-assembled at
435 P.M.) ,

10. Motion regarding Forty-fifth Report of the Committee on
Private Members’ Bills and Resolutions

Shrimati Usha Rani Tomar moved the following motion:—

“That this House do agree with the Forty-fifth Report of
the Committee on Private Members’ Bills an Re-
solutions presented to the House on the 9th Decem-
ber, 1987.”

The motion was adopted.

1. Private Member’s Resolution—Under Consideration

Further discussion on the following Resolution moved by
Shri Dileep Singh Bhuria on the 16th April, 1987, continued:—

“This House expresses its concern over the continued
backwardness of tribal people in the country even
after thirty-nine years of independence and in order
to prevent their exploitation and uplift them economi-
cally, socially, culturally and educationally recom-
mends to the Government to—

(i) take necessary measures for proper and effective
implementation of various tribal welfare schemes in
tribal regions;

(ii) open more schools and adult education centres in
the tribal regions;

(lii) give priority in .em$loyment to tribal people im
various Government developmental schemes vig.
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construction and other works undertaken thro .\
the Departments of Irriﬁ;tion, Public Works™
Forest Development, Pub. Health and Rural
Engineering, etc. in tribal regions; and

(iv) purchase, their forest-produce at reasonable
prices.”

The following members took part in the debate:—

(1) Shri Arvind Netam

(2) Shri Bhadreswar Tanti

(3) Shri Chintamani Jena

(4) Smt. Jayanti Patnaik

(5) Shri Maurice Kujur (Speech unfinished)

The discussion was not concluded.

6 P.M.

(Lok Sabha adjourned till 11 A.M. on Monday, the 14th
December, 1987) .

SUBHASH C. KASHYAP:
Secretary-General.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, December 14, 1987|Agrahayana 23, 1909 (Saka)

No. 308
11.01 AM.
1. Papers Laid on the Table
The following papers were laid on the Table: —

(1) A copy of the Annua] Report (Hindi and English ver-
sions) of the Sports Authority of India for the yeer
1986-87 along with Audited Accounts.

(2) A statement (Hindi and English versions) regarding
Review by the Government on the working of ths-
Sports Authority of India for the yeat 1986-87,

(3) A copy each of the following papers (Hindi and English
versions) under sub-section (1) of section 619A of
the Companies Act, 1956:—

(i) Review by the Government on the working of the
Cardamom Trading Corporation Limited for the
year 1986-87.

(iiy Annual Report of the Cardamom Trading Corpora-
tion Limited for the year 1986-87 along with
Audited Accounts and the comments of the Com-
ptroller and Auditor Genera] thereon.
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(4) A copy each of the following Notifications (Hindi an{
English versions) under sub-section (3) of section 1
of the Export (Quality Control and Inspection) Act,
1963—

(i) The Export of Fish and Fishery Products (Quality
Control and Inspection) Amendment Rules, 1987
published in Notification No. S.O. 876(E) in
Gazette of India Jated the 1st October, 1987.

(i) The Export of Canned Fish and Fishery Products
(Quality Control and In'spectlon) Amendment
.22iZ, - Rules, 1987 published in Notification No, S.O.
877(E) in Gazette of India dated the 1st October,

1987.

(iii) The Export of Frozen Frog Legs (Quality Control
and Inspection) Amendment Rules, 1987 publish-
ed in Notification No. S.0. 878(E) in Gazette of
India dated the 1st October, 1987.

v .- §v) -S.0. 2651 published in Gazette of India dated the
';x& w".-+ ¢ 3rd October, 1987 regarding rounding off of ins-
pcctlon fee.

eoven {5)\(43 -A.cepy- of the Annual Report (Hindi and English
oLz % yr,rsxons) of the Indian Diamond Institute. Surat, for
“:’“ “the -year 1986-87. along with Audited Accounts.
(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
Diamond Institute, Surat, for the year 1986-87.

(6) (i) A copy of the Annual Report (Hindi and English
versions) of the Federation of Indian Export Orga-
nisations for the year 1985-86 along with Audited
Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Federation
of Indian Export Organisations, for the year 1985-86.

2



(7) (i) A copy of the Annual Accounts (Hindi-avd English
versions) of the Himalayan Mountaineering Institute.
Darjeeling, for the year 1983-84 together with Audit
Report thereon.

(i) A copy of the Annual Accounts (Hindi and ‘English
versions) of the Himalayan Mountaineering Institute,
Darjeeling, for the year 1984-85 together with Audit
Report thereon.

(iii) A statement (Hindi and English versions) regarding
Review by the Government on the Audited Accounts
of the Himalayan Mountaineering Institute, Darjee-
ling for the years 1983-84 and 1984-85.

(8) A statement (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at
(7) above. :

(9) (i) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Nehru Institute of Mountaineer-
ing, Uttar Kashi, for the years 1983-84 and 1984-85
together with Audit Report thereon. -

(i) A copy of the Annual Accounts (Hindi and English
versions) of the Nehru Institute of Mountaineering,
Uttar Kashi, for the year 1985-86 together' -with
Audit Report thereon. . B

(iii) A statement (Hindi and English versions) regarding
Review by the Government on the Audited Accounts
of the Nehru Institute of Mountaineering, Uttar
Kashi, for the years 1983-84, 1984-85 and 1985-86.

(10) A statement (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at (9)
above.

(11) A copy of the Annual Report (Hindi and English ver-
sions) of the Council for Advancement of People’s
Action and Rural Technology for the year 1986-87
along with Audited Accounts.
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(12) A statement (Hindi and English versions) regarding 3

' Review by the Government on the working of the
Council for Advancement of People’s Action and
Rural Technology, for the year 1986-87.

(13) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) A statement regarding Review by the Government on
the working of the National Bicycle Corporation
of India Limited for the year 1985-86.

(ii) Annual Report of the National Bicycle Corporation
of India Limited for the year 1985-86 along with
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.

(14) A statement (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at (13)
above.

(15) A copy of the Annual Report (Hindi and English ver-
sions) of the Food Corporation of India for the year
1986-87 along with Audited Accounts, under sub-
section (2) of section 35 of the Food Corporations
Act, 1964.

(16) A copy of the Review (Hindi and English versions) by
the Government on the working of the Food Corpo-
ration of India for the year 1986-87.

(17) A statement (Hindi and English versions) (i) correct-
ing the reply given on 23rd November, 1987 to Un-
starred Question No. 2319 by Shri Hannan Mollah
regarding pressmen who accompanied Prime Minister
on his visit to Vancouver and (ii) giving reasons for
delay in correcting the reply.

(18) A copy of the Lighthouse (Removal of Lights and Re-
duction of Heights of Buildings Structures and Trees)
Rules, 1987 (Hindi and English versions) published
in Notification No. G.S.R, 938 (E) in Gazette of India
dated the 27th November, 1987 under sub-section (3)
of section 21 of the Lighthouse Act, 1927.
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(19) (i) A copy of the Annual Report (Hindi and English
versions) of the Mormugao Dock Labour Board for
the year 1986-87 along with Audited Accounts.

(ii) A copy of the Review (Hindi am Englishi versions) by
" the Government on the working of the Mormugao
Dock Labour Board for the year 1986-87.

(20) A statement (Hindi and English versions) (i) correcting
the reply gven on 7th December, 1987 to Unstarred
Question No. 4472 by Shri Manvendra Singh regard-
ing occupation of Government accommodation by
M.Ps.|[Ex-M.Ps. and (ii) giving reasons for delay in
correcting the reply.

(21) A copy of the Post Office Savings Accounts (Second
Amendment) Rules, 1987 (Hindi and English ver-
sions) published in Notification No, G.S.R. 948(E)
in Gazette of India dated the 2nd December, 1987

under sub-section (3) of section 15 of the Govern-
ment Savings Bank Act, 1973, '

(22) A copy of the Indira Vikas Patra (Fourth Amend-
ment) Rules, 1987 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 956(E) in Gazette
of India dated the 3rd December, 1987 under sub-sec-

tion (3) of section 12 of the Government Savings
Certificate Act, 1959.

(23) (i) A copy of the Annual Report (Hindi and English
versions) of the Life Insurance Corporation of India
for the year ended the 31st March, 1987 under sec-
tion 29 of the Life Insurance Corporation Act, 1956.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the

Life Insurance Corporation of India for the year
ended the 31st March, 1987,

(24) (i) A copy of the Annual Report (Hindi and English
versions) of the Gandhi Smriti and Darshan Samiti
for the year 1985-86 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Gandhi
Smriti and Darshan Samiti for the year 1985-86.
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(25) A statement (Hindi and English versions) showing}
reasons for delay in laying the papers mentioned at
(24) above.

(26) (i) A copy of the Annual Report (Hindi and English
versions) of the National Council of Educational Re-
search and Training, New Delhi, for the year 1986-87.

(ii) A statement (Hindi and English vessions) regarding
Review by the Government on the working of the
National Coumcil of Educational Research and Train-
ing, New! Delhi_ for the year 1986-87.

(27) (i) A copy of the Annual Report (Hindi and English
versions) of the Rashtriya Sanskrit Sansthan, New
Delhi, for the year 1985-86.

(i) A copy of the Annual Accounts (Hindi and English
versions) of the Rashtriya Sanskrit Sansthan, New
Delhi, for the year 1985-86 together with Audit Re-
port thereon.

(iii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Rashtriya Sanskrit Sansthan, New' Delhi_ for the year
1985-86.

(28) A statcment (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(27) above.

(29) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Management,
Bangalore, for the year 1986-87.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
Institute of Management, Bangalore, for the year
1986-87.

(30) A copy of the Annual Accounts (Hindi and English
versions) of the Motilal Nehru Regional Engmeem:g
College, Allahabad, for the year 1988-87 together wi
Audit Report thereon.

(31) A copy of the Annual Report (Hindi and English
versions) of the National Institute of Immunology, for
the year 1886-87 along with Audited Acvounts.
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(32) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Institute of Immunology for the year 19¢6-87.

(33) (i) A copy of the Annual Report (Hindi and English
versions) of the Central Institute of Hand Tools,

Jalandhar, for the year 1986-87 along with Audited
Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Central Institute of Hand Tools, Jalandhar, for the
year 1986-87.

(34) A statement (Hindi and English versions) correcting
the reply given on the 8th December, 1987 to Starred
Question No. 461 by Shri Parasram Bhardwaj regard-
ing industries established in backward areas.

(35) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956: —

(i) Review by the Government on the working of the
Tea Trading Corporation of India Limited for the
year 1985-86.

(ii) Annual Report of the Tea Trading Corporation ot
India Limited for the year 1985-86 along with Audi-
ted Accounts and the comments of the Comptroller
and Auditor General thereon.

(36) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(35) above.

(37) (i) A copy of the Annual Report (Hindi and English
versionis) of the Indian Institute of Packaging for the
year 1986-87 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
Institute of Packaging for the year 1986-87. E

(38) A copy of the Annual Accounts (Hindi and English
versions) of the Cardamom Board, Cochin, for the
period from 1st April, 19868 to 25th February, 1987
together with Audit Report thereon.
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(39 A copy each of the following papers (Hindi and Eng®
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) (i) A statement regarding Review by the Gov-
ernment on the working of the Goa * Shipyard
Limited for the year 1986-87.

(ii) Annual Report of the Goa Shipyard Limited for
the year 1986-87 along with Audited Accounts and
the comments of the Comptroller and Auditor
General thereon.

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Hindustan Aeronau-
tics Limited for the year 1986-87.

(ii) Annual Report of the Hindustan Aeronautics
Limited for the year 1986-87 along with Audited
Accounts and the comments of the Comptroller
and Auditor General thereon,

(¢) (i) A statement regarding Review by the Govern-
ment on the working of the Mazagon Dock Limit-
ed for the year 1986-87.

(i) Annual Report of the Mazagon Dock lelted for
the year 1986-87 along with Audited Accounts and
the comments of the Comptroller and Auditor
General thereon.

(d) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Dynamics
Limited for the year 1986-87. i

(ii) Annual Report of the Bharat Dynamics Limited
for the year 1986-87 along with Audited Accounts
and the comments of the Comptroller and Auditrr
General thereon.

(e) (i) A statement regarding Review by the Govern-
ment on the working of the Mishra Dhatu ngam
Limited for the year 1986-87.

(ii) Annual Report of the Mishra Dhatu Nigam Limit-
ed for the year 1986-87 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon.
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(40) (i) A copy of the Annual Report: (Hindi and English
versions) of the Institute for Defence Studies and
Analyses, New Delhi, for the year 1986-87 along with
Audited Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Institute for Delence Studies and Analyses, New
Delhi, for the year 1986-87. ' '

2. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha that
Rajya Sabha had no recommendations to make to Lok Sabha in
regard to the Appropriation (No. S5) Bill, 1987 passed by Lok
Sabha on the 7th December, 1987.° ‘

. Statement by Minister -

The Minister of State in the Ministry of Externa! Affairs
made a further statement on agreement concluded on 8th
December, 1987 between General Secretary Gorbachev . of
U.S.S.R. and President Reagan of U.S.A. on elimination of
land based intermediate nuclear missiles.

4. Government Bills—Introduced

-\/(i) The Alcock Ashdown Company Limited (Acquisition of
Undertakings) Amendment Bill, 1987.

V/(ii) The Commission of Sati (Prevention) Bill, 1987.

¢ Question of Privilege

The Speaker gave his consent to Shri Ram Dhan to the rais-
ing of a question of privilege against Shri H. K. L. Bhagat.
Minister of Parliamentary Affairs for allegedly intimidating him
and Shri Raj Kumar Rai by issuing a whip to them on 17th
November, 1987 in the House and suppressing their freedom of
speech. Shri Ram Dhan sought leave of the House. The leave
was granted. Shri Ram Dhan raised the question of privilege.

The following members took part in the debate:—
(1) Prof. Madhu Dandavate
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(2) Shri 8. Jaipal Reddy
" (3) ‘Shri'B.'R. Bhagat
(4) Shri Sharad Dighe
(5) Shri Shivraj V. Patil
(6) Shri Arif Mohd. Khan
(7) Shri Somnath Rath
(8) Shri Saifuddin Chowdhary
(9) Shri P. Shiv Shankar
(10) Shri Dinesh Goswami
(11) Shri.Raj Kumar Rai
(12) Shri Bholanath Sen
(13) Shri Indraiit Gunta
(14) Shri H. K. L. Bhagat

6. Matters Under Rule 377

V(1) Shri P. Namgyal raised a matter regarding need to re-
view the priority allocation of seats in Indian Airlines Services
operating in Ladakh Sector.

" (2) Shri Keshorao Pardhi raised' a matter regarding need
to provide more funds for Operation Flood for Bhandara dis-
trict, Maharashtra.

?/(3)' Shrimati Vidyawati Chaturvedi raised a matter regard-
infg need to reconsider the proposal of inter<transfer of certain
villages of Uttar Pradesh and Madhya Pradesh.

‘/ (4) Shri Yogeshwar Prasad Yogesh raised a matter regard-
ing need to allocate funds on priority basis'to irrigation m-
es for Chhota Nagpur region of Bihar.

\/(5). Smt. Jayanti Patnaik raised a matter regarding need
to accord early sanction for the establishment of an expert pro-
cessing zone at Chandeka near Bhubaneswar (Orisss).

v/(6) Shri Sri Hari Rao raised a matter regarding need to.de-
velop Hope Island and Pichikala Lanka in:East-Godavari dis-
trict as tourist spots.

(7) Shri Kemmodilal Jatev raised a mmatter regarding need
o develop a National Park in Vijaipur-Karhel in Chambal re-
gion of Madhya Pradesh.

10



‘D (8) Shri Kadambur M. R. Janastiman -féised a’ metter Te.
girding need to restrict the import of edible oil to safeguard
the - interests of Cotton growers: ‘

7. Government Bill—Under consideration -
THE DIRECT TAX LAWS (AMENDMENT) BILL ]887
The motion for consideration of the Bill was moved: bv Shri

Narayan Datt Tiwar..

An amendment. for reference of the Bill to a Select Com-
mittee was moved by Shri C. Madhav Reddy.

The following members took part in the debate:—

(1) Shri C. Madhav Reddy
(2) Shri Harish Rawat
(3) Shri Narayan Choubey (Speech unfinished)

The discussion was not concluded.

8. Discussion Under Rule 193
/

Vv Shri Indrajit Gupta raised a discussion on the Report of
inquiry into events and circumstances leading to the arrange-
ments entered into with Fairfax Group Inc., laid on the Table
of the House on 9th December, 1987.

The following members took part in the debate:—

(1) Shri Bhagwat Jha Azad
(2) Prof. Madhu Dandavate
(3) Prof. K. K. Tewari
(4) Shri V. Sobhanadreeswara Rao
(5) Shr; Satyendra Narayan Sinha
(6) Shri Amal Datta
(7) Shri P. Chidambaram '
(8) Shrj Vidyacharan Shukla
/(9) Shri P. R. Kumaramangalam

.Shr_i Narayan Datt Tiwari replied to the discussion.
The discussion was concluded.
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9. Report of Business Advisory Committee Y

" Shn H. K. L. Bhagat presented the Forty-seventh Report
of the Bysiness Advisory Committee.

10-20 P.M.
Lok Sabha adjourned till 11 A.M. on Tuesday, the 15th
December, 1987)

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, December 15, 1987/Agrahayana 24, 1909 (Saka)

No. 209

11-01 A.M.
1. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) (i) A statement regarding Review by the Govern-
ment on the working of the Hindustan Cables Limi-
ted, Calcutta, for the year 1986-87.

(ii) Annual Report of the Hindustan Cables Limited,
Calcutta, for the year 1986-87 along with Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

(ii) (i) A statement regarding Review by the Govern-
ment on the working of the Engineering Projects
(India) Limited for the year 1986-87.

(ii) Annual Report of the Engineering Projects (India)
Limited for the year 1986-87 along with Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

(iii) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Ophthalmic Glass
Limited, for the year 1986-87. )
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(ii) Annual Report of the Bharat Ophthalmic  Glagy
Limited, Durgapur, for the year 1986-87 along wity.™
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(iv) (i) A statement regarding Review by the Govern-
ment on the working of the Rehabilitation Industries
Corporation Limited, Calcutta, for the year 1886-87.

(ii) Annual Report of the Rehabilitation Industries Cor-
poration Limited, Calcutta, for the year 1986-87 along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(2) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Hindustan Vegetable Oils Corporation Limited, New
Delhi, for the year 1986-87.

(ii) Annual Report of the Hindustan Vegetable Oils Cor-
poration Limited, New Delhi, for the year 1986-87
along with Audited Accounts and the comments of
the Comptroller and Auditor General thereon.

(3) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956: —

(i) Review by the Government on the working of the
Steel Authority of India Limited and its subsidiaries
viz the Indian Iron and Steel Company Limited
and IISCO Ujjain Pipe and Foundry Company
Limited for the year 1986-87.

(ii) Annual Report of the Steel Authority of India
Limited and its subsidiaries viz Indian Iron and
Steel Company Limited and IISCO Ujjain [Pipe
and Foundry Company Limited for the year 1986-
87 along with Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(4) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Mineral Development Board,
Xew Dtteslhi, for the year 1986-87 along with Audited

ccounts.
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(if) A copy of the Review (Hindi and English versions)
by the Government on the working of the Mineral
Development Board, New Delhi, for the year 1986-87.

(5) A copy of the Petroleum and Natural Gas (Arend-
ment) Rules, 1987 (Hindi and English versions)
published in Notification No. G.S.R. 867 in Gazette
of India dated the 21st November, 1887 under sec-
tion 10 of the Oilfields (Regulation and Develop-
ment) Act, 1948.

(6) A copy of the Consolidated Annual Accounts (Hindi
and English versions) of the Employees’ Provident
Fund Organisation for the year 1986-87 together with
Audit Report thereon.

(7) A copy of the Official Languages (Use for the official
p ses of the Union) Amendment Rules, 1987
(Hindi and English versions) published in Notifica-
tion No G.SR. 790 in Gazette of India dated
the 24th October, 1987 under sub-section (2) of sec-
tion 8 of the Official Languages Act, 1963.

(8) A statement (Hindi and English versions) showing
reasons for delay in laying the notification mention-

ed at (7) above.

(9) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of sec-
tion 38 of the Central Excises and Salt Act, 1944:—

(i) G.S.R. 965(E) published in Gazette of India dated
the 8th December, 1987 rescinding the Central Ex-
cise (Fourth Amendment) Rules, 1987 published
in Notification No. 165|87-Central Excises dated the
11th June, 1987.

(ii) The Central Excise (Ninth Amendment) Rules,
1987 published in Notification No. G.S.R. 966(E)
in Gazette of India dated the 8th December, 1987.

(10) A copy of Notification -No. G.S.R. 9T(E) (Hindi
and English versions) published in Gazette of India
dated the 10th December, 1987 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 208-Customs dated the
1st October, 1977 so as to allow duty drawback on
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all goods which are exported to Nepal where pap
ments are received in any freely convertible currenc,
and also allows duty drawback on certain specified
goods of the nature of capital goods gxported to
Nepal against any global tenders invited by His
Majesty’s Government of Nepal even where pay-
ments are received in Indian currency under Section
159 of the Customs Act, 1962.

(11) A copy each of the following Notifications (Hindi
and English versions) issued under the Central Ex-
cise Rules, 1944: —

(i) G.S.R. 912(E) published in Gazette of India dated
the 13th November, 1987 making certain amend-
ments to Notification No. 123/81-Central Excises
dated the 2nd June, 1981 so as to make it clear that
packing Materials also can be procured without

%ayment of duty by 100 per cent Export Oriented
nits.

(ii) G.S.R. 972(E) published in Gazette of India dated
the 10th December, 1987 together with an expla-
natory memorandum making certain amendments
to Notification No. 150-Central Excises dated the 29th
July, 1981 so as to provide for export from the
factory of manufacture of capital goods against
global tenders invited by His Majesty’s Govern-
ment of Nepal against payment in Indian currency
without the payment of excise duty.

(12) (@) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Technology,
Madras, for the year 1986-87.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
Institute of Technology, Madras, for the year 1986-87.

(13) (i) A copy of the Annual Report (Hindi and English
versions) of the National Institute of Foundry and
Forge Technology, Ranchi, for the year 1986-87.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Institute of Foundry and Forge Technology, Ranchi,
for the year 1986-87.
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(14) (1) A copy of the Annual Report (Hindi and English
versions) of the Bal Bhavan Society (India), New
Delhi, for the year 1986-87.

(ii) A copy of the Annual Accounts (Hindi and English
versions) of the Bal Bhavan Society (India), New
Delhi, for the year 1986-87 together with Audit Re-
port thereon.

(iii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of the
Bal Bhavan Society (India), New Delhi, for the
year 1986-87.

(15) (i) A copy of the Annual Report (Hindi and English
versions) of the Raja Rammohun Roy Library Foun-
dation, Calcutta, for the year 1986-87 along with Audi-
ted Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Raja
Rammohun Roy Library Foundation, Calcutta, for t
year 1986-87.

(16) A copy of the Annual Report (Hindi and English
versions) of the Centre for Development of Tele-
matics, New Delhi, for the year 1986-87 along with
Audited Accounts.

(17) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Centre for Development of Telematics, New Delhi,
for the year 1986-87.

(18) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1856:—

(i) Review by the Government on the working of the
State Trading Corporation of India Limited, New
Delhi, for the year 1986-87.

(ii) Annual Report of the State Trading Corporation.
of India Limited, New Delhi, for the year 1986-87
along with Audited Accounts and the comments of
the Comptroller and Auditor General thereon.
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(19) (i)A copy of, the Annual Report (Hindi and Englisl-g
versions) of the Export Inspection Council and Ex-—
port Inspection Agencies (Volumes I and II) along
with Audited Accounts. .

(ii) A copy of the Review (Hindi and Engish versions)
by the Government on the working of the
Export Inspection Council and Export Inspection
Agencies for the year 1986-87.

(20) (i) A copy of the Annual Report (Hindi and English
versions) of the Engineering Export Promotion Coun-

cil, Calcutta, for the year 1985-86 along with Audited
Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Enginee-

ring Export Promotion Council, Calcutta, for the year
1985-86.

(21) A statement (Hindi and English versions) showing

reasons for delay in laying the papers mentioned at
(20) above.

(22) (i) A copv of the Annual Report (Hindi and English
versions) of the Central Council for Research in
Ayurveda and Siddha for the year 1986-87.

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Central
Council for Research in Ayurveda and Siddha for the
year 1986-87.

(23) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Audited Accounts
of the Central Council for Research in Ayurveda and
Siddha for the year 1986-87 within the stipulated
period of nine months after the close of the Accoun-
ting Year.

94) (i) A copy of the Annual Revort (Hindi and English

@) frgrsions)pyof the Central Council for Research in
Homoeopathy, New Delhi, for the year 1986-87 along
with Audited Accounts.

ii f the Review (Hindi and English versions)

@ 1‘:;' c'g:ey C?:ovemment on the working of the Central
Council for Research in Homoeopathy, New Delhi,
for the year 1986-87.
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(25) (i) A copy of the Annual Report (Hindi and English
versions) of the Central Council of Homoeopathy,
New Delhi, for the year 1986-87.

(i) A copy of the Review (Hindi and English versions)
léy the Government on the working of the Central
(o)

uncil of Homoeopathy, New Delhi, for the year
1986-87.

(26) A statement (Hindi and English versions) explaining
the reasons for not laying the Audited Accounts of
the Central Council of Homoeopathy, New Delhi,
for the year 1986-87 within the stipulated period of
nine months after the close of the Accounting Year.

(27) (i) A copy of the Annual Report (Hindi and English
versions) of the Vishwayatan Yogashram, New
Delhi, for the period from 18th February to 3lst
March, 1980 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Vishwaya-
tan Yogashram, New Delhi, for the period from 18th
February to 31st March, 1980.

(28) A statement (Hindi and English versions) showing

reasons for delay in laying the papers mentioned at
(27) above.

(29) A statement (Hindi and English versions) showing
the reasons for not laying the Annual Report and
Audited Accounts of the Institute of Post Graduate
Teaching and Research, Gujarat Ayurveda University,
Jamnagar, for the year 1986-87 within the stipulated
period of nine monthg after the close of the Accoun-
ting Year.

(30) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report and
Audited Accounts of the Indian Medicines Pharma-
ceutical Corporation Limited, for the year 1986-87
within the stipulated period of nine months after the
close of the Accounting Year.
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(31) A copy each of the following papers (Hindi and
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:— |

(i) Review by the Government on the working of the
National ‘Thermal Power Corporation Limited for the
year 1986-87.

(ii) Annual Report of the National Thermal Power Cor-
poration Limited for the year 1986-87 along with Audi-
ted Accounts and the comments of the Comptroller
and Auditor General thereon.

2. Motion Regarding Forty-Seventh Report of Business Advisory
Committee

Shri H. K. L. Bhagat moved the following motion.—

“That this House do agree with the Forty-seventh Report
of the Business Advisory Committee presented to
the House on the 14th December, 1987.

The motion was adopted. N

3, Government Bill—Withdrawn
v THE MOTOR VEHICLES BILL, 1987

4. Matters Under Rule 377

(1) Shri Sriballav Panigrahi raised a matter regarding need to
abolish Sales Tax and Octroi Tax immediately.

/(2) Shri Harish Rawat raised a matter regarding need to allo-
cate separate funds to tackle the water scarcity problem in hilly
regions of Uttar Pradesh.

/(3) Shri Raj Kumar Rai raised a matter regarding need to con-
vert the existing MG line between Shahganj-Ballia into a broad
gauge line.

(4) Shri Basudeb Acharia raised a matter regarding need to
pay interim relief to workers of public sector units of West Bengal.

+/(5) Shri C. Janga Reddy raised a matter regarding need for
Special allocation of funds in Union Budget for Telengana
region.
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itrakoot and Maiydr ‘as tourist ceftres.

a0

s/(7) Shri Mohd. Mahfooz Ali Khan raised a Ip#;é regarding
fadesh.

L l;/_(g Shri Aziz Qureshi raised a matter regarding nged fo deve-

need to open Kendriya Vidyalaya in Etah, Uttat"

V(8) Shri Ram Pujan Patel raised a matter regarding 'p?Q‘
abandone the move to start casinos in hotels to attract re:;ég
tourists. .

\A9) Shri Virdhi Chander Jain raised a matter regarding need to
provide more financial assistance to the Government of Rajasthan

> b LG

to meet the worst drought 'in the State.

\/( 10) Shri Somnath Rath raised a matter regarding need to pro-
vide a halt of Konark Express at Kespur railway stgtiop in Gan-

jém ldi‘s;ﬁ.i‘Ct of ',01.1»$.a'

/(11) Dr. Chandra Shekhar Tripathi raised a matter regarding
need to provide electricity to all villages of Khalilabad Pafliame#-
tary constituency. ' B
Y .

v/ (12) Shri K. D. Sultanpuri raised a matter regardipg . R
provide additional financial assistance to the Governfent of Hinia-
chal Pradesh to enable it to tide over its.financial difficu]ties.

B L.y N AR \

5, Government -Bill—Passed

~/THE DIRECT TAX LAWS (AMENDMENT) BILL, 1987

Discussion on the motion for consideration of the Bill and

amendment thereto moved on the 14th December, 1987, conti-
nued. ' ,

The following members took part in the debate:—
(1) Shri Narayan Choubey
(2) Shri Ram Singh Yadav .
(3) Shri Ama] Datta

Shri Narayan Datt Tiwari replied to the debate.

The amendment for reference of fhe Bill to a Seject Com-
mittee was negatived. '
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The motion for consideration was adopted and clause-b’ K
clause consideration of the Bill was taken up.

Clauses 2 to 189 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri
Narayan Datt Tiwari.

The motion was adopted and the Bill was passed.

6. Presentation of Petition

Shri K. Ramamurthy presented a petition signed by Shri K. K.
Nair, General Secretary, Indian National Bank Officers Congress
and Shri R, P. K. Murugesan, General Secretary, Indian National
Bank Employees Federation and others reganding restructuring
of Public Sector Banks Parliamentary control over the public

sector banks, nationalisation of all banks in the private sector and
foreign banks etc.

7. Govemnment Bill—Passed .
\/ THE COMMISSION OF SATI (PREVENTION) BILL, 1987

The motion for consideration of the Bill was moved by Smt.
Margaret Alva.

The following members took part in the debate:—
(1) Shri Kali Prasad Pandey
(2) Shri M. Y. Ghorpande
(3) Smt. Bibha Ghosh Goswami
(4) Shri Mahendra Singh
(5) Shri Dinesh Goswami
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.03
P.M.) § '
(6) Shri Ram Nagina Mishra
(7) Smt. Sheila Kaul ’
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(8) Smt. Geeta Mukherjee
® (9 Dr. Rejendra Kumari Bajpai
(10) Smt. N. P. Jhansi Lakshmi
(11) Dr. (Smt.) Phulrenu Guha
(12) Shri Umakant Mishra
(13) Shri Ram Bahadur Singh
(14) Smt. Manorma Singh
(15) Shri Vishnu Modi
(16) Shri N. V., N. Somu
(17) Smt. Usha Choudhary
(18) Dr. Chandra Shekhar Tripathi
(19) Shri Piyus Tiraky
(20) Shri C. Janga Reddy
(21) Smt. Usha Thakkar
(22) Shri Kammodilal Jatav

Smt. Margaret Alva replied to the debate.

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

Clauses 2 to 4 were adopted, as amended.
Clauses 5 and 6 were adopted.

Clause 7 was adopted, as amended.
Clauses 8 to 17 were adopted.

Clause 18 was adopted, as amended.

Clauses 19 to 22 were adopted.

Clause 1, the Enacting Formula, the Preamble and the Long
Title were also adopted.

The motion that the Bill, as amended, be passed was moved
by Smt. Margaret Alva.
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The following members took part in the debate:— ¢

7 (1) Prof. N. G. Ranga
(2) Prof. Madhu Dandavate
(3) Shri C. Madhav Reddy
(4) Shri Basudeb Acharia
(5) Smt. Margaret Alva

The motion was adopted and the Bill, a5 amended, was passed.

8. Messages from Rajya Sabha

Secretary-General

orted the following messages from Rajya
Sabha:—

at its sitting hel on_ the 15th December, 1987,
ajya Sabha passed a motion referring the Indian
Medical Council (Amendment) Bill, 1987, to a Joint
Committée of the Houses consist‘ing of 45 meffibers,
15 members from Rajya Sabha namely:— .

(1) Shri Pdwah Kumar Bansal
(2) Shri Mirza Irshadbalg

(3) Shri Bhagatram Manhar

(4) Shri P. N. Sukul

(5) Shri Thindivanam K. Ramamurthy
(6) Dr. R. K. Poddar

(7) Shri G. Varadaraj

(8) Dr. G. Vijaya Mohan Reddy
(9) Shri K. G. Maheswarappa
(10) Miss Saroj Khaparde
(11) Shri S. S. Ahluwalia
(12) Shri Mahendra Prasad

(13) Kumari Sayeeda Khatun
(14y Shfi Praniod Mahajan

(15) Shri Virendra Verma
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and 30 members from Lok Sabha and recommended that
' Lok Sabha do join in the said Joint Committee and com-

municate to that House the names of members to be ap-

pointed by Lok Sabha to the said Joint Committee.

@(ii) That Rajya Sabha had no recommendations to make

to Lok Sabha in regard to the Finance (Améndident)

Bill, 1987 passed by Lok Sabha on the 8th Decem-
ber, 1987.

8, Goveriment Bills—Passed ,
A) THE CHANDIGARH (DELEGATION OF POWERS) BILL,
1987.

The motion for consideration of the Bill was moved by Shri

Chintamani Panigrahi.

Shri Anil Basu took part in the débate.

Shri Chintamani Panigrahi replied to the debate.
The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

Clauses 2 to 4 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri
Chintamani Panigrahi.

The motion was adopted and the Bill was passed.

(i) THE ALL INDIA COUNCIL FOR TECHNICAL EDV.
CATION BILL, 1987, as passed by Rajya Sabha.

Discussion on the motion for consideration of the Bill moved
by Shrimati Krishna Sahi on the 9th December, 1987, continuéd.
The following members took part in the debate:—
1) Shn V. Sobhanadreeswara Rao
(2) Shri Syed Shahabuddin

@At 6.40 PM.
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(3) Shri P, Kolandaively o™
(4) Smt. Geeta Mukherjee

(5) Dr. (Smt.) Phulrenu Guha

(6) Shri C. Janga Reddy

Smt. Krishna Sahi replied to the debate.

On the motion for consideration of the Bill, the House
divided, Ayes *51; Noes *13. Accordmgly, the motion was

adopted and clause-by clause consideration of the Bill was
taken up.

Clauses 2 to 25 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted. :

The motion that the Bill be passed was moved by Shrimati
Krishna Sahi.

The following members took part in the debate:—

(1) Shri C. Madhav Reddy
(2) Prof. Madhu Dandavate
(3) Shri P. V. Narasimha Rao

The motion was adopted and the Bill was passed.

(iiiy THE ADMINISTRATIVE TRIBUNALS (AMENDMENT)
v BILL, 1987, as passed by Rajya Sabha

The motion for consideration moved by Shri P. Chidambaram
was adopted and clause-by-clause con51derat1on of the Bill was
taken up. .. Py

Clauses 2 to 6 were adopted,

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri
P. Chidambaram.

The motion was adopted and the Bill was passed.

*Subject to correction.
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’19. Motion regarding Joint 'Committee on Governmient Bil—
/ Adopted.
v The Indian Medical Council (Amendment) Bill, 1987

The motion for concurrence in the recommendation of Rajya
Sabha-for reference of the Bill to a Joint Committee of the

Houses was moved by Kumari Saroj Khapard
The motion was adopted as follows.

“That this House do concur in the recommendation of
Rajya Sabha that the House do join in the Joint Com-
mittee of the Houses on the Bill further to amend the
Indian Medical Council Act, 1956 made in the motion
adopted by Rajya Sabha at its sitting held on the 15th
December, 1987 and communicated to this House on
the 16th December, 1987 and do resolve that the fol-
lowing thirty Members of Lok Sabha be nominated to
serve on the said Joint Committee, namely:—

(1) Shri P. A. Antony i
(2) Smt. Vyjayanthimala Bali
(3) Shri Anil Basu

(4) Dr. Krupasindhu Bhoi

(5) Dr. (Smt.) Phulrenu Guha
(6) Shri Daulatsinhji Jadeja

(7) Shri P. K. Kannan

« (8) Shri P. R. Kumaramangalam

(9) Shri Kunwar Ram
(10) Shri Suresh Kurup
(11) Shri Dharam Pal Singh Malik
(12) Smt. Manorma Singh
(13) Shri G. S. Mishra
(14) Dr. Prabhat Kumar Mishra
(15) Shri Ram Nagina Mishra

(16) Dr. Manoj Pandey
(17) Dr. V. Rajeshwaran

(18) Shri K. H. Ranganath

(19) Shri P. V. Narasimha Rao
(20) Shri C. Madhav Reddy
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(21) Shri D. N. Reddy K
(22) Shri Muhiram Saikia

(23) Shri Nawal Kishore Sharma

(24) Shri N. Tombi Singh

(26) Dr. C.-P. Thakur

(26) Dr. Chandra Shekhar Tripathi

(27) Dr. V. Venkatesh

(#8) Shri Vijoy Kumar Yadav

(20) Dr. Golam Yazdani

(30) Shri Zainul Basher.”

‘(Lok Sabha adjourned sine die at 6-56 P.M.)

‘SUBHASH C. KASHYAP,
Secretary-General.
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